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MR. CHAIRMAN: Now we go back
to the discussion on the motion regard-
ing the Interim Report on Industrial
Planning and Licensing Policy and
8hri Dahyabhaj Patel will speak. Shri
Dahyabhaj Patel

[THe DEPUTY CHAIRMAN in the Chair]
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“But can you deny that Ram
Kumar Bhuwalka jg connected in
Calcutta with the B.rlas and that
Mr. Birla took him to Moscow?”
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#9T ? I want to know.

THE DEPUTY CHAIRMAN: Thatis
all right. I want to say that I have
got 35 names frony the Congress Party.
You will all have to sit until you are
called but even then all will not get a
ahance

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, we have been dis-
cussing what is called the Interim
Report to the Planning Commission on
Industrial Planning and Licensing
Policy. We have been no admirers of
the Government planning policy. In
fact, my party has been criticising the
. manner in which planning and licen-
smg has been carried on by the Gov-
ernment. But yet T am rather surpris-
ed at the manner in which this ques-
tion was sought to be brought before
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the House. Madam, we had a Report
not very long ago, the Monapolies
Commission Report, on which, I do
not know how much attention our
Government has paid but I believe that
document has given enough material
for thought to the Government before
another Report was called for. I do
not know how and why this new
Report has sudden'y come upon us I
do not know whether the study as it
ig calleg by Dr. Hazari was entrusted
to him by the Planning Commissjon
or by the new Minister for Planning.
Does it indicate 3 new policy, a depar-
ture from the old policy, as I seem to
think from the trend of the debate
that I listened to all day long yester-
day? We have understoog in this
House, whether we like it or not, that
this Government, according to its
avowed policy, hag recognised that two
sectors are going to be developed. Of
course, I have added my own rejoin-
der to it but for the present I will not
refer to it. We have recognised the
role of the public sector as well as
the private sector and the Govern-
ment has the avowed dbject of allow-
ing the private sector to develop with
a view to developing industries in thig
country to avoid unemployment and to
raise the standard of living of our
people,

SHRI P. N. SAPRU (Uttar Pra-
desh): But the dominant role is that
of the public gector.

SHRI DAHYABHAI V. PATEL: I do
not say dominant or otherwise. What
is dominant? I will presently come to
what is dominating the mind of the
hon. Member. X will presently come
to it and I hop: it will dominate the
minds of people who have a rational
mind and it will make them exercise
their brain, their intelligence, a littie
more than they have been doing so
far. The Monopolies Commission
Report was before us only two years
ago. The Monopolies Commission on
page 136 and 137 of their Report have
said:
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‘We have already indicated the
view that the concentration of eco-
nomic power has helped the econo-
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mic betterment of the country, Even
today our industrial development is
far behind that in the western world
or in Japan. But what little deve-
lopment there is owes much to the
adventure and skill of a few men
who have in the process succeceded
also in becoming “big business” thus
concentrating in their hands a
great portion of the economic power
controlling and directing the pro-
duction and distribution of national
wealth gnd income. It ig fair also
to state that after concentrating
power in their hands these 1nean
have gone on often to push forward
development of further industries,
which has been to the advantage
of the country. It is also generally
agreed that concentrated economic
power has been responsible for the
greater part of the not very high
capital formation in the couniry.
Huge profits were often earned so
that even after the distribution of
high rates of dividends good sur-
pluses wera left. Those were uti-
lised to add to the industrial capi-
ta’, whether by way of issue of
bonus shares or in the shape of
reserveg or by investment in fresh
ventures.
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It is important to note that big
businesg has been able to attract
and obtain foreign  collaboration
and such collaboration hag helped
the starting of many industries spe-
cially by supplying the essential
machinery and technica] know-how.
As we have already stated xhen
discussing the factors responsible for
concentration of economic power,
foreign pusiness enncerns are not
likely to extend -imilar collaboration
to small units.”

There is much more in this Report.
1 do not know why it has escaped
the attention of the Government.
Besides, some investigation of coacen-
tration of we2lth and income has
already been made by the Mahalano-
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bis Committee gnd we do not think
that with the limiteq time at our dis-
posal we will be able to make any
further addition to the results of their
labours, It was spread over four
years. The terms of reference read in
their entirety also appeared to us to
exclude any study of concentration in
the handg of big trade unions and the
power of labour over the process ot
production. How very relevant this
study would be 1n the present context
of gheraos undertaken by some of the
labour unions? Is this helping pro-
duction?
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Madam, as regards this Report itself,
I do not know how it came before
this House. I was surprised. When
on the last occasion a calling atten-
tion motion was moved I felt that a
document like thigs which wag in the
consideration of the Planning Com-
mission and which was not complete
in itself should have been studicd
fully and come to us in that manner.
I also tried fo point out that the calling
attention motion was not the correct
methog o©Of bringing this matter
before this House. My objection
was gverruled but, Madam, what
was the reason wurged in the
Chairman’s room? I do not know
whether you were present or not. One
reason urged very sirongly was, it
is this Birla who has helped the Op-
position; he has defeated us in Rajas-
than and therefore this matter must
be brought up. If this is the driving
force behind all this )

SHRI AKBAR ALI KHAN:
ra Pradesh): Who said it?

(Angdh-

SHRI DAHYABHAI V. PATEL:
Mr. Chandra Shekhar said it.

SHRI CHANDRA SHEKHAR
(Uttar Pradech) It is totally wrong,
false and a total lie. I repudiate thi=
charge. I never said this and I am
not accustomerd to say things and
then say I have not said. Whatever
I say, I say frank'y and forthrightly
I do not play stooges behind the cur-
tain.
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SHRI DAHYABHAI V. PATEL: 1
have repeated what I have heard. The
other person who heard it is there. It
can be verified from him, Also what
has beea said in this House? It has
been said that a person like Mr.
Morarka has been defeated.
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SHRI
course [ have said that and I st say
that.

SHRI DAHYABHAI V. PATEL: Is
it not the right of any citizen of this
country to stand from any constitu-
ency that he likes? Is it the monopoly
of anyone to stand from a certain
constituency? A person may be do-
ing good service as a parliamentarian
but it is for the voterg or the electo-
rate to devide. It ig for the voters
of the constituency to chogse whom
they should send and there should be
no vested interests developed in the
electorate,

Mr. Mcrarka may have done many
good things. I have no quarrel with
him, I admire the way in which he
did some of the things in the Public
Accounts Committec and Members of
this House will remember that 1 have
supported some of the matters to
which attention wag drawn in the
last few years. But that does not pre-
clude mv saving that in a parliamen-
tary democracy any person, any son
of the soil, has a right to stand
from whrorever he likes and to
put an interpretation

SHRI NIREN GHOSH (West Ben-
gal): Nobody disputes his right. But
what wag the purpose behind it?

SHRI DHAYABHAT V. PATEL: But
that was shown as 3 reason for this.

SHRI NIREN GHOSH: His role in
that was disputed.

THE DEPUTY CHAIRMAN: Please
come to the Report now.
oY EATUEN (SUT NI) 1 TR
w&T st 7 TFF &7 wieg ag f iy
gqr 7 AT &t fgear IAwT g4 Al

-
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SHRI DAHYABHAI V. PATEL:
Madam, that is entirely a different
question, The cost of elections is en-
tirely a different question. That is a
matter to which our party has drawn -
the attention of the House more than
once, The manner in which licences
have been given has been criticised
by our Party more than anybody eise
in this House and the me hod of giv-
ing licences. It is our Party which
has said that there should be a better
sysiem of licensing, a quasijudicial
system of licensing should be set uvp,
not the method of licensing today,
which hag many defects. Whatever be
the present system iz it not uniform-
ly applicable to all business houses?
If certain officers, certain Ministers.
if you please, of the Congress Govern-
ment, of your Party, Mr. Chandra
Shekhar, have been such that they
have not done their duty properly,
why do you not deal with them in
your Par'y? Why do you bring il
thesg matters before us? Why do you
not clean your Augean stables? Why
do you bring this stink and mud be-
fore this House.

Dr. Hazari wavs:—

“Within the lLinited period of six
months ailotied for this siudy, it
was not possible to examine the ex~
122, t> which implementstion of
licens'ing policy has subrerved the
objectives indicated above.”

Now, this is the first admission by
Dr. Hazari, who has prepared the re-
port as to why this Report is not per-
fect. There are many good th'ngs in
the Report. I am not shutting my
eyes to them. Some of his assump-
tions and conclusions arce understand-

able. Others are too sweeping gene-
ralisations, For instance, fev will.
dispute his finding that industrial

planning is faulty and outdated and
could no longer be relied upon to deli-
ver the goods. More so the Planning
Commission has not been able %o
evolve a well-ordered list of priorities
and flexibility of inter-related pro-
grammes for performance at various
levels. Besides, there is no clear dis-
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tinction between tfargets which are
compulsive and must be adhered to at
all costs and others which are merely
inlicative. Matching of priorities and
relative profitability, of plannng ob-
jectives and techniques with market
criteria and tests, should be the main
instruments of industrial planning
and policy. Social canalisation  of
investment cannot be achieved by re-
fiance upon omne insirument alone, be
it industrial licensing, taxation, mar-
ket mechanism or any other.

I think some of the conclusions that
are in the Report deserve considera-
tion. On the basis of studies he has
made suggestions which are expected
to achieve the broad objectives of in-
dugtrial policy, viz., the regulation of
industrial davelopment and canalising
of resource~ accovdi~g to plan priori-
lies and targets, prevention of concen-

tration of wealth, protection of small :

scale industries against undue compe-
tition from large scale industries, en-
couragement of new entrepreneurs to
egtablish industries, distribution  of
industrial development on a more
widespread basis in different regions
and fostering of technology and eco-
nomic improvements in industries by
ensuring units of economic sizes and
adopting modern processes.

Some of his suggestions also need
oonsideration, e.g., delicensing of in-
dustries on a large scale and freedom
to expand and diversify, He is talking
sometimes as if he were a Member of
the Swatantra Party. This, however,
shoul be preceded by selection of a
few top priority areas for planning in
depth with pre-emption of foreign
exchange and provision of comple-
mentary domestic resources. If licen-
sing is retained, the exemption limit
for new undertakings should be raised
from Rs. 25 lakhs to Rs. 1 crore, that
for substantial expansion should be 25
per cent of existing licensed capacity
or Rs. 25 lakhs, whichever is more,
and that for new articles should be
fixed at Rs. 25 lakhs. The entrepre-
neur must, in return for

[ RAJYA SABHA ]
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; licence, undertake to commission the
| project within an agreed period of

.ime, Licensees may be selected
where possible after inviting some-
thing like tenders, and after apprais-
ing the costs as compared with inter-
national costs. Parties which fail %o
make progress in implementation of
licences should be penalised by trans-
ferring their licences to any alterna-
tive agency for completion of the pro-
jeet and its management. As a rule,
not more than one licence and/or
CGC—capital goods clearanee—for a
single firm or business group. An ap-
plication to Capital Goods Clearance
should be deemed to have lapsed
automatically if it is not approved
within two years. All unimplemented
licences issued before December 31,
1964 should be revoked. Steps should
also be taken to revoke unimplemented
CGC avprovals|licences, it the appli-
cants fail to make adequate rapid
progress. It would be neither neces-
sary nor logical to rotain the present
distinction between the free, merit
and banned lists for licensing.

Whilae ‘hese are some of the recom-
mendations, I would point out certaim
remarks that he has made, which he
himself points out, should be followed.
He says at page 1:—

“Within the limited period of six
months allotted for his study, it
was not possible to examine the
extent to which implementation of
licensing policy has subhserved the
objectives indicated above.”

Then, at page 3 he says:—

“The data suffer from severe limi-
tations, as set out later in para 11.
Briefly the data are partial, incom-
plete and in some cases not fully
reliable. They should be taken as
rourh indicators of ‘magnitudes, not
precise amounts.

“The growth of investment inten-
tions has, on the other hand, clearly
faltered in the last 2} years as com-
pared with the eve of the Third
Plan.”
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Then, he says:—

“Delicensing and freedom to ex-
pand and diversify imply that regu-
iation through the Industries sact
of the level and pace of investment
in specified industries, balancing of
demand for and supply of indivi-
dual products, location and size of
plants is now being left to the mar-
ket mechaniem, regulaied by fiscal
and ccedit policies, in so far as
there is no direct foreign exchange
burden, The liberalisation of policy
on expansion and diversification is
a move in the r.ght direction, pro-
vided the preliminary essential of
industrial planning, referred to ear-
lier, have been firmly grasped.”

While Dr. Hazari has made a study
of some of the projects, I do not know
why Dr. Hazavi did not go further,
why he confined his study only to the
private sector. Perhaps it will  be
more profitable for him, for the Plan-
ning Commission, for the Finance
Minister and for this country if he
had not limited his study to this. 7
do not know whether he was preclud-
ed from going further by the time
limit of six months that was set. 1 do
not know whether he set it himself.
It is not clear from of the reading
of the report because after all init'ally
it was a sort of a private docuiment
that came into the hands of a Member
and he raised the 'matter in the House.
The matter was raised I think in April.
We are at the end of May. Perhaps
in thess two monthc some of the de-
fects from which this report suffers
admittedly coulq have been rectified
and Government could have given us
a versiom which wae clearer and move
accurate to help Members to decide
what tn do.

Madam, thtre is a section, I kaow,
and mv friends who sit here, *“ave
openty advocated a policy of Htate
owne-shin. We understand i+ But
has that section also creeped in*n the
Conegreee? There is one there. That
is alen gnown. But has it become <o
powe-fl that it wants to sunoress
private enterprise completely? We
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| heard the tale of what the privatc
enterprise has cone, the misdeeds of
the private enterprise. Unfortunately
the other side of the piciure has not
been placed. Whatever industrial
progress has been made in this coun-
try, as pointed out by the Monopohes
Cummission, has been made at the
init.ative of the private sector. Why
aot Dr. Hazar1 and the Planning Cor-
mission consider what would be the
s ate of our economy if the industiy
was controlled 'n that way? Afier &ll
the cbjective stady as p.omised 1w
the findings and in the general obse:-
vations was not undertaken for jump-
ing to conclusions that would suit the
convenience of anyone. 1t is very
essential at the outset to remember
that Dr. Hazari himself admits that
the data at his disposal was inadequate
to enable him to come to decisive con-
clusions. Why was proper data mot
placed before him? Therefore, on his
own admission the findings of the re-
port may at best be imperfect based
on imperfect and inadequate data,
after which to put interpretalions on
his findings or to insist that his find-
ings are sacrosanct and should be
implemented forthwith would be en-
tirely misleading public opinion. At
best the report is an interim report.

His conclusions ipso facto are no less
imperfect.

It is unfortunate that this report
admittedly defective and imperfect is
being utilised for political purposes
which was not the intention. The
political purposes have been the en-
couragement of the public sector
more and more, the diminution ¢~
the rule of the private sector and th-
enla-gement of the role of the publhe
sector which has unfortunately not
been able to play its role properly.
I will come to that presently.

The prima facie view of the report
does lead an objective observer to the
irresistible conclusion that besides the
data being inadequate, Dr. Hazar¥s
thinking seems to have been vitiated
by what he thinks the strident pro-
gress made by one of the leading in-
dustrial houses. The interim repom
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reveals « deplorable lack c¢i judic.al
balance n the evaluation of the Little
data available to him and tempia-
tion tc be influenced by exiraneous
polit:cal consideratlions, likes and pre-
Judices. The rationalist in Hazarr has
conipelled him to be all praise for the
impressive growth of the Birla indust-
r1al houses, especially under conditions
hardly coagental to industrial deve-
lopmert Bu{ his p-rverted notions
of socta]l order aboul +-hich thete 1s
unmistakable evidence 1 his report
lead him to deplore what he errone-
ousiy thinks the growing concentra-
t1ion of economic power in th~ hands
of a few
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Therefore, when the data 1s 1nade-
quate and the studyv 15 not objecctive
and 1mpartial it 15 of urgent rmpor-
tancc to consider the whole repori as
a plece of too 'many sweeping generali-
<ations ang political vi.ws which
should not mer:. the serlous attention
of the economists, the Parliament and
the CGovernment, and 1t should  be
either revised completely giving Dr.
Hazari or anyone you like time to do
it or consigned to the archives to
which many other reports have becn
So far.

Undoubtedly we are passing through
a crisis 1n thinking. We have sole-
mnly chosen to adopt mixed economy
but there is of late an incieasing
tendency to develop the public sector
at the expense of the private sector
and talk loosely in terms of nationa-
lisation in spite of the deplorable per-
formance of the public sector under-
tak'mpe~ ‘o which I will soon come.

It is to cover up the deplorable
performance of the public sector un-
dertakings that the occasion is being
used on the basig of what is called a
report but which is admiitedly im-
perfect and needs more detailed study
and looking into, and this occasion is
also being used to push the country
turther into statism, even though the
experience of statism not only in our
eountry but elewhere has been none

[ RAJYA SABHA ]
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too good It is the feeling of frustra-
tion thal is prevailing all over that s
bemng utrised to misguide people and
to make those who have agreed .o
g.ve up the present policy of mixed
economy,to push them further and
turthe into state owmership.

This type of crisis in thinking 18
c.ystally clear in Dr. Hazar’s report.
It 15 high time that either we go zhead
towards unbridled nationalisation ar.d
stotism rven though our whole eco-
nomie destiny would be at stake
through this road, or once and for all
we decide to perpetuate the balance
beiween the private sector and the

public sector. There ijs no other
middle of the road policy which
could be fruitfully adopted if our

economic progress is to be ensured.

It 1s certainly unforiunate that the
Government should have been calied
upon to stop issulng licences to one
of ihe leading industrial houses on
the basis of imperfect findings of an
illconceived report. If information
in this regard is incorrect, I stand
corrected.

This 1s what our party has b.en
pointing out from the beginning.
The system of licensing needs to be
taken out of the hands of the bure-
aucratic official machinery and if
regulation is necessary as it will be
for sometime, this rezulation should
be enfrusted to a quasi judicial body
The root of the trouble is perhaps that
thig failure of the Government to
respond to this appeal has led it from
one mistake to another.

There are other conclusions of Dr.
Hazari which are not  altogether
sound. Take for instance his view
that industrial licensing hag become
a convenient instrument in the hands
of big business to forecloge licensa-
ble capacity by putting in multiple
applications for the same  produet
and getting hold of several licences.
Further, most of the licences are not
followed. In this behalf he has made



Motion re
Inletrim Report on

a2 case study of tha Birla group of
eniterprises. Hea points out that this
Group had suwceeded in getling a
sizeable share of licences in the past
few years. At the game tume, nearly
half of the licences Lad not been
followeqd up. The result, according
to him, had been the prevention of
niw entrepreneurs from entering the
field. Nevec.heless, he admits tnat
this group had shown considerable
entrepreneurial and managerial abi-
lity anq therefore had been ablz to
expand tast, even during circums-
tances when conditions were general-
ly unfavourable for industrial ad-
vancemierit.
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He has also suggest.d that as a
matler of policy, the Planning Com-
mission and Government shouid de-
clare that certain traditiona]l 1ndus-
trial activilies shall be ecloseq in
future to the specifieg ten or fifieen
largest business groups and  their
associates. This would imply that
the large groups already established
in these activities shall not be per-
mitted to expand in these  areas,
which would henceforth be eserved
for small groups and independent
businessmen, In the event of a
change in the coverage of industiial
licensing or its practical abolition,
the large group should not, accord-
ing to the Rcport, receive any capi-
tal goodg clearance or  assistance
from financial institutions for ~xpan-
sion within the traditional industries.
However, large groups would be
welcome in areas of new technolog
and where there are economic wossi-
bilities of large exports.

His recommendations relating to
delicensing of industries, exemption
Limits for new undertakings and ex-
pansion, the obligation on the part
of entrepreneur to commission the
project in time and doing away with
free, merit and banneq lists are
generally welcome. -

.

-‘Madam, I would like to draw the
attention of the., Members 1o the
ixpianatory Memorandum circulated
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along with the General Budget of
the Government of India, particularly
to the statemen's at pages 164, 165
angd 166 where the performance of
the public sactor undertakings
is  dealt with. There are, I
believe, 60 public sector under-
takings. I do not know  whe-
ther the Covernment have made a
Study of some of these or not. But
the Government—and 1 believe the
Members of Parliament also—who
are interesteq in the subject—would
be woll advised to take into account
this matter, oo.ain copies of publica-
tions on economic research by bodies
fike the Federation of Indian Cham-
bers of Commerce ang Industry and
Others. They <hould look at this
Purely from ilhe commercial poing of
view, that 15 from the view of the
€conomic progress of the countiry 1
Wwould draw your attention to omly
two or three paragraphs from the
berformance of Government Under-
takings, 1958—1965, issued by the
Economic and Scientific Research
Foundation of the Federation. 'The
first paragraph is at page 33.
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“The performance of the public
scctor undertakings, in terms  of
returns on invested, icapital, i.e,
from the investors’ point of view,
is even less satisfactory. While
private industrv earns about 11
per cent (net profits) on tne in-
vested capital (net worth) the
earnings of government undertak-
mngs in this respect are of the
order of 2 per cent, i.e., less than
a fitth of the former. This large
difference is naturally reflected in
the relative volume of dividends
distributeq by the two sectors.
Dividends as percentage of net
worth have averaged aroung 6 per
cent in the case of private industry
during the period under review
The government undertakings, onm
the other hand, have _only once
cxceeded 0.9 per cent and have
“v-oia7pd about 05 per cent, that
is. nearly one-twelfth of the gene-
ral leve] in the private sector.’
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we are emphasising is the licensing
policy.
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SHRI DAHYABHAI V, PATEL:
Madam, & it not natural to note
what 1his licensing has resulted in?
It may not be good to some. But
what w< should look into in terms
of the Report is the performance of
the private sector. And certain
Houses have been mentioned. So, I
think I am in order in making some
general recmarks. I am readny the
whole thing. On page 27, it is point-
ed out:

“The marginal return on capital
for all public sector was estimated
at g per cent in the case of public
sector undertakings and at 19 per
cent in respect of private s.ctor en-
terprises. On this basis, it is pos-
sible to say that the private sector
is able to obtain 3 times the return
on capital obtained by the govern-
ment undertakings in similar acti-
vities, Stecl in the public sector
accounts for more than 40 per cent
of total capital employed in ali the
government activities. If stee] is
included, the public sector’s mar-
ginal return turns out to be much
lower, about a sixth of the normal
figure in the private sector.”

Then on page 39:

“If we average the income yields
over the seven-year period under
review, we find that the ‘income
differential’ is Rs. 22 per Rs. 100 of
employed capital (Rs, 81 and Rs. 9
in the private and public sectors
respectively).”—

It we take the case of Rs. 100
employed in these, the difference is
8o glaring; in the case of the private
sector the yield is Re 31 and it is
Rs. 9 in the public sector—

“There is thus a notiona] lnsg of
Rs. 22 for every Rs. 100 of capital
used in the public sector in vrefer-
ence to the private gsector. On this
basis the yearly national loss in
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industrial output at the end ot the
Sccond and Third Plans would
therefore be Rs. 206 crores in the
Second Plan and Rs. 382 crores
the Third Plan
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“In the course of the last iem
years, therefore, the loss incurred
by the Mdustrial secior has reached
a level of Rs. 588 crores per year.”

What a difference would this make
to the economy of ine country if this
was not so. Would it not be much
more worth while for person. like
Dr. Hazari and the Planning Com-
mission to concentrate their studies
more on the reasons why we are
losing all this money, why we have
lost all this money, why we go out
i this manner after the private sec-
tor. Do we wish to have a sort of
witch-hunt in the case of people who
are able to do things better? There
were references to  income-tax
arrears and all those sorts of things.
Madam, I am not pleading for any-
body whgo evades the law or anycne
who does not pay his  income-tax.
My friends will bear me out, those
who have cared to listen to me pro-
perly that I have ng objection to the
Government dealing with those peo-
ple who do not behave themselves f
do believe in a private sector. But
I believe in a clean private seetor.
Ang if the machinery of the Govern-
ment 5 such that the private sector
does not remain clean, the Govern-
ment must take proper steps. If you
feel that there are some people in
the private sector who do not behave
themselves, deal with them according
to the process of law. But do not
brand the whole private sector as
corrupt or incompetent. Incompetenee
is entirely in the public sector.

Madam, the other point that I
would like to urge particularly upon
my friends who go abroad and see
things is this. When ‘bey talk of
concentration of wealths, where is the
wealth? Some people talk that Mr.
Birla is a big man. What is Mr. Birla
in comparison of the wealth that is
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there outside ip the world? Do we
not want to raise the standard of
wealth 1 the country? 1 was very
glad when somebody said that we
want 20 people like him. But are
you going to get 20 people like him?
All this sort of witch-hunting 1s not
right. What we want is lo encourage
people to make money, to provide
employment and to pay their taxes
regularly  Does the public sector
undertakings pay any income tax?
Do they &ive any returns? Do the
tax-payers get anything in return for
his  contribution? The pri-
vate sector pays dividends,
pays taxes and yet contributes so
much to the growth »>f industry, to
employment. Therefore, this negative
attitude of my friends here which i«
creeping into the Congress Puiry
needs to be amended and clear; other
wise there is on hope for this country
ever rising.
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THE DEPUTY CHAIRMAN: Shri-
mati Reddy. I am afraid I will not be
able to pick and choose names and I
will request Members on this side of
the House to keep to the time-limit of
ten minutes.

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): Why restrict to
ten minutes in our case when others
have been getting twenty minutes

THE DEPUTY CHAIRMAN: Unless
1 strictly follow this you may not
even get a chance to speak.

SHRI M. M. DHARIA (Maharash-
tra); I would like to draw
your attention to one point,
Those who  have given the
notice of the motion, at least they
should be given a chance to speak.
And those who have given their
amendments, at least they should also
get a chance to speak.

THE DEPUTY CHAIRMAN: Those
who have given their amendments
will get a chance.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): What about those
who have gjven notice of the motion?

p
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SHRI C. D PANDE (Uttar Pra-

desh): I have given notice of the mo-
tion,
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THE DEPUTY CHAIRMAN: I have
not got the motion before me. I do
not know how many there are. Any-
way, carry on. Mrs. Yashoda Reddy.

SHRIMATI YASHODA REDDY:
Madam, at the very outset let me thank
you for breaking the monopoly of
men's domination since yesterday.
There have been many things said
which were relevant and irrelevant.
The whole of yesterday 1 have been
listening to them. I want to confine
myself to the Hazari Kepor: on the
working of the Industrial Planning
and Licensing Policy wvis-a-vis the
present economic situation of India to-
day. But before that, adam, I would
like to say one word in deference to
what Shri Chandra Shekhar and some
other friends on this side and the other
side pointed oui about the misuse of
lhcences and malpractices as given
the Report.

Whether 1t is Birlas or Tatas or
anyone else, I just do not care. Whe-
ther it is a private person or a Govern-
ment officer or g Minister, whosoever
has misused the law, whosoever has
done anything against the natiom, let
him be brought to book. If an officer
is wrong, if any businessman is wrong
or a Minister is wrong, I think nobody

in this House will object to it. Let
the law go ghead.
Madam, I would like to say one

thing. [ did not want to touch this
point but, Madam, yesterday every-
body concentrated on these Birlas. 1
do not know why we have
this Birla-phobia. .oterday  the
speeches were either cr against
Birla. ILet me su>m tae hon.
Members that after all we are not
children, We are M mbe,s of Parlia-
ment, Here is a report which Dr.
Hazari has written.

SHRI ARJUN ARORA (Uttar Pra-
desh): Many of us have children.
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SHRIMATI YASHODA REDDY: !
The whole of yesterday they were
talking. I did not interrupt. 1 listen-
nd to the speeches, I expect the same
courtesy from them.

'Madam, the gentleman, Mr. Hazari,
himself says that the facts are limijted,
He says that it is an interim report.
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¥e says that the data
was not available comple-
tely and he says most of time

that it was unreliable. Madam, if that
is the case, do you not think that at
least the benefit of doubt has to be
given to a house which has been so
much criticised.

I do agree there ig some concentra-
tion. 1 do agree that in the private

[ RAJYA SABHA |

sector some houses specially have
concentration of wealth., But, Madam,
how far is it correct to say that these
Ppeople are menace 1o the country,
that these people are nothing but evil-
doers, that these people have done
everything bad; they have done mo
good? Madam, as was very correctly
pointed out by my friend, Mr. Bhan-
dari, yesterday, there is room for gen-
uine doubt. I am not here to plead
for anybody. Madam, let me make it
clear that I have neither business con-
nections either for myselt or for any-
body in my family nor have I ever
seen the face of Birla. I do not even
know the shadow of Birla.

SHRI ARJUN  ARORA: Their
shadow 15 too long. It may fall on
you without your hoticing it.

|

SHRIMATI YASHODA REDDY: I
may tell you this much maybe you can
comé under their shadow but I can al-
ways escape from if.

Madam, there is the Monopolies
{lommission report. [t says that the
Birla companies are 151 in number
whereas Hazari gives a higher anum-
ber. Maybe it is correct. About the
licences Dr. Harari says that wmany
licences have been given. But he also

says that multiple accounting 15 there;
gome licences have been accou:mted
many times. Then he docs not Qlﬁ'er-
entiate between the letter of intent

and actual licences approved. In the
mavber of licences, Madam, the House

Industrial Planning
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knows that every letter of intent 1s
NG, a licence, ang every licence which
ha.s' been given may or may not be
utilised. And licences may not always
have new units. It may be for gan
extension. It may be for a new arti-
c'le. It may be for a change of loca-
tion. 1If a licence is given automati-
cally it does not mean for a new
unit,

.Again, over this question of exten-
sion, what about the Tatas? The Tatas
have increased, I think, ten times
more than Birlas have increased in
these ten years.

HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: On that
you may collect more information.

SHRIMATI YASHODA REDDY:
That is what I am saying. Let us not
waste our breath on Tatas or Birlas.
Let us not condemn anybody. Let
us wait for the report which the hon.
Minister said is coming in August. If
there 15 anything wrong if anybody hag
unscrupulously got any licences, cer-
tainly we should have to look into
them.

But, Madam, I want this House to
focus their attention to the peculiar
Indian economic system today. Madam,
you know and every one of us knows
what wag the economic condition of
India about 20 years back. Rightly
or wrongly, some of these houses who
had become rich after the war were
asked to put their resources for quick
and rapid industrialisat.an. Madam,
our planners wanted and we wanted
a quick and rapid industrialisation for
clearing away our mass poverty, for
clearing away unemployment, if pos-
sible, completely. Now the very
forces which were used to help in-
dustrialisation also help concentration
1 want {0 asx my friends, were we
not aware of this? Did not the plan-
ners know it? They did that is why
clauses (b) and (c) of article 39 were
introduced in the constitution saying,
“let there not be ~oncentration, espe-
cially concentration against the com-
mon good.” Let is be clear it is not
eoncentration as such but concentra-
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tion against common good that was %
opposed. Madam, this House wanted |
a certain amount of planning. We !
wanted a planning system. And for ‘
that planning system we formulated |
the Industrial Policy Resolution, We |
wanted the country to develop on that !
pattern. Now with our limited re- |
sources we knew that we could not
bring about rapid economic develop-
ment. My friend, Mr. Patel, says that
the licensing system was not good.
Nuw can you doubt the bona fieds of |
the Government? I agree that in |
the issue of licences there have been
some malpractices. There have been
certain shortcomings. But we can-
not doubt the licensing system itself
and say that the licensing system has
been put with a bad motive. |

Madam, everybody has been quoting
from the Monopolies Commission’s
Report. On page 6 the Report says:

“The actual needs of the situation
proved too strong and not much
could be done to counteract the
various forces which made more
and more concentration inevitable.
On the contrary, the planned econo-
my which the Government decided
to accept for the countiry s the
quickest way, to achieve industriali-
sation on the right lines has proved
to be a potent facter for  further
concentration”

Again, what does the Industrial Policy
Resolution and the Industries (Deve-
lopment and Regulation) Act say? The
licensing system  itself is  good.
Madam whatever may be the
results the motives eannot be d,-' '
You may now question the results.
You may now want a better way of
doing things. But you cannot doubt
the motive for licensing. The licens-
ing anthorities wanted to give licences
where the capital goods were availa-
ble, where the machinery was availa-
able or where the raw materials or
foreign -~nllabnration could come from.
And, Madam, what happenes with tk¢

7
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break-down of agriculture with the
balance of payments position being

upset? The Government could not
come in and we had to stop imports
and necessarily we had to allow the
few houses to concentrate, Madam.
And then, when you gave these
licences, it js not because the licens-
ing system was favouring one parti-
cular house or that any house in-
fluenced 1t The very planning
system, the very licensing system
allowed tiais sort of concentiration.

Then, Madam, what doeg Dr. Hazari
himself say on concentration. He says,
on page 356 of his own book on the
Corporate T -ab © er:

“If directives and value judge-
ments are set aside and attention
is focussed on thg urgent needs of
the economic “situation, there is
room for honest difference of
opinion on whether the increase in
concentration that took place bet-
ween 1951 and 1958 was yndesirable
and  excessive. An  increase
in concentration has its economic
and technica] advantages and can
do some good.”

(Time bell rings)

Madam, I will just finish in another
five minutes. I am the only Ilady
member to sSpeak so far. Please
excuse me, They had the wholg of
yesterday.

Again the Monopolies Commission
itself says, on page 136:

“ .. Wh» little development
there is ' -~ much to the adventure
and skill ¢ . few men who have in

the process succeeded also in be-
coming “big business” thus eoncen-
trating in their hands a great por-
tion of the economic power .1t is
fair also to state that after concen-
trating power in their hands, these
men have gone on often to push for-
ward development of further in-
dustries, which has been o the
advan‘age o¢ the country. It is
also eenerally agreel_ that cem-
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centrateq ecunomic power has been
responsible for the greater part of

the not very high capi‘al formation
»in the country.”
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You may ask, now are you gowng 1o
accept concentration? Are you going
to allow the private secior tp have
its way? No. We have accepted the
mixed economy which includes both
private and public sector. I would
like to agree, for once, with Mr.
Dahyabhai Patel. The biggest mono-
polist to-day is the Government
itself, And when the Government
ig not able to take up all the indus-
tries and it should not, when there are
no resources, when foreign collabora-
tion is not coming, when the foreign
exchange and even the capital of the
country itsel? are limited, if there is
a group of pecple which is going to
do something, then we should not be
prejudiced and we should not con-
demn them unnecessarily, And Dr.
Hazari himself says in his book that
there are two ways of counteracting
concentration. One is the mnegalive,
quickest way; the other is a positive,
long drawn out way. The negative
way is what most of my friends have
been saying, i.e., doing away with the
private sector and coacentration, I
do not accept or propose to have this
negative system of breaking up the
groups. He says a break-up of the
large groups is legally impossible.
The other method is nationalisation
ot large groups. He says you can
nationalise an findustry, but not a
group. Even if you overcome it
legally, what is the economic posi-
tion? What he says is very interest-
ing, He says: *“The economic case
against the break-up of groups is
even stronger. The country lacks
organisation even more than it lacks
capital. This break-up of the few
existing large organisations would
entail the loss of th~ useful experience
and skill that have been built up in
and bv these organisations.” He also
says—this is verv important—*“A
complete embargy on the growth of
the large groups would be suicidal
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in the present context.” 1 have ne
tume, otherwise I would read more ot
this. He says “Risks are inherent in
growih but there is a poin* beyond
which it is unwise to take risks. Ope
could think in terms of imposing
severe 1estrictions on the growth of
large groupg if one were reasonably
confident”—please mark the words—
“that others, ie. small and medinm
groups, independent and new indms-
trialists, and the State, could set wup
and expand a wide variety of large
scale industries with a speed and
efficiency comparable with that ex-
pected of the large groups. There
are no such grounds for such con-
fidence.” Afterall, we are not view-
ing it from the point of view ¢t the
public sector or the private sector, or
from the point of view of Tatas or
Birlas. We have to view this from
the economic point of view. Af{er
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all, the economie policies and the
Directive Principles are not rigid
things. Industrialisation is a long-

drawn process and we cannot by one
stroke wipe out the things of yester-
day. So, we come to 2nd and positive
way of doing away with concentration.
We should realise that it is mnot
once for all process and it takes time.
In this connection the Government
will take some time. I would like io
say, Madam, that in the licensing
system, the Government should be
more careful to encourage small in-
dustries. They must reserve certain
fields for the minor and mediovm
groups where the big groups cannot
rome, see that credit is issued ¥
them, see that the market is given to
them and also arrange to provide
foreign collaboration to them. The
corporate sector a'so should be deve-
loped. As long as the Sta‘e ¢amnot
take it completely and smal' indus-
tries come in, we should allow the
big houses. There is no monopoly in
this country in the correct senee of
the worg and as 10ng as concentration
does not work to the common deteri-
ment, we should allow it. We should
not be guided bv public or vrivate
sector. We should be guided by only
what ig judicious in the present eon-
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text of things. What is socialism?
It 1w wiping out every thing before
ether things are developed, just
like the demand of the Hindi people
that English should be removed be-
fore Hindi can come in, Can we do
it* I am only giving you an example.
So the private sector also should be
there. It is g necessary evil. But do
not wipe it out till the other things
are developed. We have accepted its
w@o-existence with the public sector.
@5 with these things in view, I want
the House to proceed. Thank you
very much, I am sorry ] have ex-
ceaded my Himits.

SHRI SURESH J. DESAI (Gujarat):
Madam Deputy Chairman, I am
very thankful to you for giving me
#his chance to speak. After the
mrilliant speech of my hon. friend,
Bhrimatl Yashoda Reddy, 1 have not
wmuech to say about this matter, I
will only say that Dr. Hazari’s Report
has to be considered from a dispas-
monate and objective view-point. On
the one hand we have to keep our
objactive  clear in  view, i.e.
prevention of concentration of
economic power in the couniry. On
the other hand, we have to steer
dear of exaggerations which we have
Weard in this House yesterday such
ag that the economic policy of India
is being dictated by Birlas. If that
ig 80, it means that the whole of the
Industries Ministry, the whole of the
Planning Commission with its illus-
trious Chairman, the Prime Minister
uf [ndia, and its Deputy Chairman,
Mr. Asoka Mehta, g veteran socialist,
are all under the influence of the
Birlas, This ig not a fact, And we
have also to keep clear of exaggera-
tions such as that Mr. Namboodiripad
is a stooge of the Birlas or that the
whole Kencedv |Administration in
America was under the influence of
‘the Birlas. There is no limit to the
exaggerations, jrresvonsible exaggera-
tions, we have heard in this House
the whole of yesterday. I refute
these exaggerations and I say that we
have to keep clear of them.
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Now, Dr. Hazari's Report has to be
considered from four angles: #frstly,
whether so many licenceg have been
issued to this business house or not;
secondly, whether these licences have
resulted in a foreclosure or nof;
thirdly, whether there is excessive
economic growth of this particular
pbusiness house; and fourthly, the
question of concenfration of economic
power and how to stop it.
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Now coming to the question of the
number of licences 1ssued to thws
pusiness house, the Indusiries Minic~
ter said yesterday that he would
enquire into whether there has been
any discrimination in favour of any
business house and whether there has
been any foreclosure. So 1 will not
go iato 1 in detail But one thing
strikes me, Madam, and ' is thaf
when this matter came up nder a
Calling-Attention Motion in the las*
session, certain figures were given
about licences, about the investment
component and about the import com-
ponent also. Why have not any of
the sponsors referred to those figures
this time also? I think presumably
after a more careful study of the
Report, they have found them to be
incorrect. And I may say, Madam, if
you refer to para. 10.2 of Dr. Hazarl’s
yeport, vou will find that they are
not licences but just 375 approvals—
he says. Approvals can be for letters
of intent also, and a letter of intent
is only a permission, to negotiate for
capital issues, to negotiate for machi-
nery, to negotiate for raw materials
or to negotiate for foreign collabora-
tion, if any. It is only = permissiona
to negotiate and may or may not
matgrialise. Dr. Hazari uses the
word very carefully as 375 approvals
only. He has never mentioned 375
licences. And most of the Members
do not know the difference between
a letter of intent and a licence, That
ijs why a misunderstanding is sought
t0 be created, as if so many licences
have been given to this particular
business house, Now that is in re-
ference to para. 10.2, but if we come
to para 10.4 there, Dr. Hazari himself
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says that the number of licences was
only 80 plus 51, that 80 applications
went to the Capital Goods Committee
and 51 did not go to the Capital Goods
Committee because they had no im-
port component. So it comes to a
total of 131 in all out of those 375
applications approved. Now if you
analyse para. 10.8 of the report, you
oome to a very absurd conclusion.
Para. 108 of the report says that 249
of the approvals given have an im-
port component of Rs, 159 crores.
But applying the same rule of arith-
metic which Dr. Hazari follows we
come to the conclusion that 209 out
of them have agn import component
ot Rs. 168 crores; that is, a part is
bigger than the whole. It is an absurd
conclusion. Thig is nothing elee but
a jugglery of statisties, I can under-
stand that most of the Members have
neither time nor the aptitude to look
into these statistics, angd that is why a
sort of misunderrstanding has heen
tried to be created in this House that
s0 many licences have been given
with such a huge impor{ component
and such a huge investment pro-
gramme,

~303

I come to the second point, Madam,
to the question of foreclosure. whe-
there there has been any foreclosure
or not. I understand that in these
9} years which have been under re-
view by Dr. Hazari, more than 9,000
licenceq h2ve been issued by the Gov-
earnment of India. Now, if 9,000
Heernres have been issued, and even
if yoa taka the whole figure of 375-—
even take the whole figure, not just
thle 131 I have mentioned—it comes
o about 4 per cent only, and 4 per
eent of licences issued to one frm
cannot shut out. cannot pre-empt
others from getting licences, It is
such an obviousy fact that I should
not elaborate on thig idea further.

Let us come to the third point,
about the excessive growth of this
particular business house, Let us
take the whole picture in proper pros-
pective, We have got a Jarge public
sector and there we have got an in-
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vestment of Rs. 1900 crores ana f
you take the block capital, it will
come to something like, gt the pre-
sent valuaiion, Rs. 3000 crores. The
question whether the public sector
is efflciently run or not is a different
matter but we are proud that the
Government of India has been able
to set up such a large public sector.
It is an achievement of the Govern-
ment of India and we are proud of
it. Now, if you take only one unit of
the public sector glone, if you take,
say, the Hindustan Steel, the total
block capital there 15 three times that
of the Birlas, and twice that of the
Tatas. It is this public sector that is
dominating and rightly deminating
the economy of the countiry today.
So it is infantile, I should say, for
anyone to say that this business house
or that business house has been do-
minating the economy of the coun-
try. It is the huge public sec or
which has the basic industries, the
vital industries, the key industries, a
sector which is fast developing, that
is controlling and rightly controlling
the economv of the country, because
it is the right of the Government tc
cantrol the economy of the country
Why this nervousness then that *his
or that particular business house is
controlling the economy of the coun-
try? This nervousness is being ex-
perienced bv neople who arp fiffeen
vears behind time. They do not know
what transformation has come about
in this countrv. With the huge public
sector now. where is the orivale
sector? The private sector is dwindi-
ing as more and more expansion s
takine oplace in the public sector 1%
i« rightly so and I fully support it.
The onlv way in which we can stop
concentration of economic power i»
in further exmanding the opublic
sector and making it more efficient.
and automaticallv the imopnrtance of
the nrivate <ector will dwindle; 4nd
i+ will dieanpear in coursa of time
Then let 1 ecnmmnare the growth of
this wparticuls® bndiness house with
the others Mrs Vaghoda ReddAv hee
just now mentioned the firures about

Tatas and all that; I need not go inte
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them. I only want to say something
about the Tatas. I am a humble
share holder of 3 few Tata companies
and I can just say thig about two
Tata companies, the TELCO and the
TISCO. In these eight years their
block capital has increased by Rs. 147
crores. I am a shareholder and I go
through the reports of the different
companies. The block capital of these
two Tata companies has increased by
as much as 147 crores,

Then let us come to the Juestion
which has been often posed about the
proliferation of this business house into
various branches of industry. Dr.
Hazari himself says in his book “The
Corporate Private Sector” that purely
on economic grounds it is advisable
that the traditional industries should
expand into some other industries
because the traditional industries
like jute, cotton, fea and sugar have
tiecome less profitable now. So
people in these traditional industries
take to and expand industries like
cement, chemicals, engineering, rayon,
paper. ete. It is purely on economic
grounds that Dr. Hazari himself has
endorsed the idea, and that is the
pottern which is followed in all the
Western countries also; those indus-
tries which become less profitable go
into other industries. The industrial
development in most of other count-
ries nas taken place in that way. And
there is also the question, Madam,
often raised that this particular indus-
trial house has spread into wvarwous
States of the country, right from Kash-
mir to Kanyakumari. And to this I
would say why it is so. It is the
Chief Ministers. Conrress and non-
Congress, both, who have been invit-
ing them. It is not that this business
house has got the Chief Ministers in
their pocket. Tt is the Chief Ministers
who are running after them and pres-
sing them to set up industries. It is
the Chief Ministers, I should say, who
are competing among themselves to
have this business house into their
States. Mr. Chandra Shekhar refer-
red to Hindustan Alumnium yesterday.
I know about Hindustan Aluminium.
Bauxite ore for aluminium comes
from Madhya Pradesh. Now Madhya
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Pradesh Chief Minister says. ‘ Bauxite
ore is in my State. So you should
start the Rs. 20 crores factory in my
State.” The U.P. Chief Minister says:
“I will give you cheap electric power
from the Rihand dam. Come to my
State” Again the Madhya Pradesh
Chief Minister says: “I have got Pench
Valley coal and I will set up thermal
power static .5, and will give you
cheaper electiic power. Come to my
State.” Again the UP. Chief Minister
says: “I will give you electric power
below cost price come to my State.”
So it is the Chief Ministers who are
competing amongst themselves, and
giving this business house favourab’e
terms, giving them facilities. (Inter-
ruptions) I do not telerate interrup
tions because I do not interrupt any.
So I do not want to be interruptec.

# fagagme wA@@ST A-
foar (weg 93w) © smgARitT T
fa¥ Avaadi a9
SHRI CHANDRA SHEKHAR: Your
name is registered.

SHRI SURESH J. DESAI: It is 1he
Chief Ministers who are competing
amoncst themselves.
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Td & AT J40 & N Fai o
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SHRI CHANDRA. sHEKHAR: Your
name is registeped there, but I am
speaking the same voice wherever I
am. I have not changed that way.

SHRI SURESH J. DESAI: Pilease
do nnt take my time. I have got very
limited time. As I said, it is the
Chief Ministers who are competing
amongst themselves and giving this
business house facilities. And why do
they compete? It is because they
want to develop their resources. They
want to have expanding avenues of
employment. They want to raise the
standard of living of their peonle.
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They want to do good to their people.
That is why they invite them. Mr.
Chandra Shekhar gave the example
of Mysore Cement. The Mysore Gov-
ernment had a cshare in it. The Inter-
national Finance Corporation had a
share in jit. The Agency for Inter-
national Developmet had a share in
it. Mysore Cement had gone phut.
The value of its share had gone down
to Rs.5 fromRs. 10. Then this busi~
ness house was invited to take it up,
and today the value of the share is
Rs. 12, Similarly, our Saurashtra
Government w- e having 42 per cent
share in the Digvijay Woollen Mills,
which also went phut and the share
price had grne down from Rs. 10 to
vero. 1t had a capital of Rs. 46 lakhs
zero. It hiy a2 o _.u1l of Rs. 46 lakhs
36 the share price went to zero. Now
it was the Saurashtra Government
which asked this business house to
take it up. And during these nine
years when they have been running
the mill, Rs. 4 crores have been paid
to the Government in income-tax,
super-tax, corporation tax and excise
duty. Also bonus has been paid to the
workers, and dividend has been paid
o the shareholie-s and the share
price of it, from zero has gone up to
Bs. 18. So it is the Chief Ministers
who are mviting this business house.
It is not only tha Chiet Ministers in
India; I should say it is also the
foreign countries, Malaysia, Singapore,
Burma, Nepal, Saudi Arabia, Cyprus,
Greece, Kenya, Ethiopia, Nigeria,
Sierre Leone, Morocco, Libya, Ireland,
Yugoslavia, Ghana and some South
American countries. All these coun-
tries have invited them.

ot THAEW : ATAT AT F
famer &7 W T3 AL FAF W AAT
m™mr g
SHRI SURESH J. DESAIL: All these

countries have invited them. Why
have they invited this firm. They have
invited this firm not because of
any capital they might invest. No
capital is allowed to be exported out
of the country. The largest industrial
complex in Africa was offered to them
for nothing. They said: “Take il and
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manage it. We do not want a pie.”
They are invited because of their
expertise managerial talents and effi-
ciency. And now I come to my last
Dboint and that is about concentration
of economic power. Certainly we want
to stop such concentration of economic
power because we are aware that such
concentration of economic power has
social, poliical and clonomic impii-
cations. As Members of Parliamerit,
we are all aware of it. The Monopolies
Inquiry Commission has also referred
to the dangers of concentration of eco-
nomic power. Certainly we are all
aware of them and we want to stop
the growth of such concentration.
But the question before us: and before
the Government of India is whether
in the limited sphere which we have
aliolizd to private individuals. which
we call the private sector, we want
economic growth or we want social
considz=rations to prevail. That is the
dilemma before us. There are four
agencies which can bring about eco-
nomic growth and this is the case in
any part of the world. They are first-
ly, the Government itself, They can
sia t industries. Secondly, the small
and medium entrepreneurg can assist
this progress. Thirdly, there are the
large entrepreneurs and fourthly, we
can invite foreigners to participate in
certain sectors. And we have as a
matter of fact, invited some foreign
firms as for instance in the case of oil
refineries and the fertiliser plants. In
these fields we have foreigners work-
ing with us. We have a large public
sector in this country started by the
Government and it is expanding and
growing. Moreover, it has been {Fe
policy of the Government of India
to encourage the smaller entrepre-
neurs. But Dr. Hazari himself
writes in  his book that
this policy of spreading uwut
licences to a large number of small
entrepreneurs has resulted in the
legacy of a large number of small
sived uneconomic units with a huge
wastage of foreign exchange. Still
the Government should encourage
these small and medium entrepreneurs
and there are three ways of doing it.
Firstly, the Government shoulq give
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them institutional finance, Secondly,
there should be an assured market
for the sale of their products. Thirdly,
the Government should guarantee
foreign collaboration agreements to
the smaller units because the large
collaborators do not go to the
smaller entrepreneurs. Therefore the
Government should give them this
guarantee. In these three ways you
can encourage the smaller and
medium entrepreneurs. So on the one
hand we have to help these small
people and on the other, we have to
make the public sector large and
efficient. Then automatically the im-
portance of these big business
houses will dwindle. Till this is done,
shere is a dilemma before the Govern-
ment. I do not blame the Gov rn-
ment of India in any way. 'This has
been the po'icy of the Government. To
depend on the large business houses
in only an expeditious measure.
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I do not have time to quote from
the Monopolies Commission’s Report
or from the other books that I have
here. I have got here the Mahalano-
bis Report also. But I will not take
up the time of the House by quoting
from them, I shall conclude by saying
that the Government of India is exa-
mining the whole question and they
are bringing forward legislation based
on the recommendations of the Mono-
polies Commission’s Report and we
shall certainly be happy to support
that legislation,

Madam, I thank you for giving
me this opporiunity to make my ob-
servations on this 'motion.

THE DEPUTY CHAIRMAN: Shri
D. L. Sen Gupta is the next speaker.
But it you will allow Mr. Pande to
speak now, you can follow him after-
wards.

SHRI D. L. SEN GUPTA (West
Bengal): Very well, Madam,
SHRI B. K. P, SINHA (Bihar):

Madam, before Mr. Pande starts his
wpeech I would like to Dbring one
#hing to your notice. I gave my name
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the first day of this session of Parlia-
ment,

THE DEPUTY CHAIRMAN: I am
not supposed to be aware of all that.
I am not really aware, because this is
done by the Whip and the Minister of
Parliamentary Affairs. Here I have
got a list of some 30 names. I am not
concerned with what you gave or
when you gave it.
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N fawagwme AamEst -
fgar: ag w1q fagar ST g & F@
agt W PIT g FB HAT AT

SHRI B. K. P. SINHA: I know
you are not concerned, Madam, but
please let me submit one thing. I
am a Member of this Parliament and
1 gave my mame one week before and
I have been under the impression that
I will get an opportunity to speak,
What transpired behind the scene and
what talks I had with the Presiding
Officer, all that I am not going fo
disclose here.

THE DEPUTY CHAIRMAN: Which
Presiding Officer?

SHRI B. K. P. SINHA: Not the
present Presiding Officer, Madam. But
I have a fear that some people have
taken upon themselves the responsi-
bility of conducting the affairs of this
House and they have . . .

THE DEPUTY CHAIRMAN: That
complaint has to be made somewhere
else, not here now.

st fawmgae  wawreEs Qi
feat : wg WA ST wTqAT § | WA
TaEq  UF Acdlg wge Ay fIar | ane
§ gt ATal, &ar 9 § 99

SHRI B. K. P. SINHA: This con-
cerns Government and Parliament, I
do not want Parliament to avoid its
responsibility of going into this
matter. Every Member has the right
to speak, subject to the desire or the
will of the Presiding Officer. We are
told that some persons go and give
certain names to suit themselves or

for speaking during this discussion on | their friends and those who gave their

4 RSD—§.
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names earlier are deprived of their

chance of exercising their right to
speak.
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Another thing that I want to bring
to your notice, Madam, is that it is
stated that those who have moved
amendments will get the chance and
the time to speak. Let me tell you
that henceforth I will give critical
amendments to al Government
motions and thus exercise my right
because if somebody gets the right by
sending in critical amendments then
I would also exercise this right.

I do not want to participate in this
debate because 1 feel that things are
mot being conducted in a proper
manner in this House,

THE DEPUTY CHAIRMAN: I want
to say that Mr. Sinha has brought
certain points to my notice which
strictly speaking, I need not deal
with. The parliamentary practice
wherever parliamentary democracy is
functioning is that the Chair's eyes
have to be caught by the hon. Min-
ister. But we have departed from
that and the Whip is giving a long
list of names. I do mnot ming if the
lists are reasonably long so that
everybody could be accommodated.
But the list is ever so long. Here I
want to bring to your motice that the
Chair’s eye may not be caught. That
is also parliamentary practice. You
may stand up a hundred times from
your seat and yet you may never
catch my eye.

SHRI C. D. PANDE: Most unfortu-
nate.

THE DEPUTY CHAIRMAN: That
tas been the practice in the House of
Commons, which is the mother of

par'iaments. Unfortunately if this
continue here and if endless lists
come, then I shall follow my own

practice when I am in the Chair and
say that the Member has to catch my
eye if he is to speak.

Now Mr. Sen Gupta has agreed that
Mr. Pande will speak first and then
himself.
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Industriael Planning
and Licersing Policy

SHRI Z. A, AHMAD (Uttar Pra-
desh): Madam, I submit that Mr.
Sinha should- be given an opportu-
nity.

THE DEPUTY CHAIRMAN: Mr.

Sinha should be given an opportunity
to-day.

SHRI RAJNARAIN: On a point of
order.

SHR] B. K. P. SINHA: Let me
make one thing clear, Madam. If you
had said that I did not catch your
eye, then I would not raise any ob-
jection. But if you say that there is
a long list, then naturally I shall have
to object and I sha’l always object.

SHRI RAJNARAIN: I have a
fundamental point of order.

THE DEPUTY CHAIRMAN: We
‘have no time.
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st UwATEw . FgT GSTHEY
qigez »qi% {IST F3 AT | AR,
# o09 F grU 43 JAATAEA §
5 sfErzsazamza ¥ {ywadd
o fergr st 3 gamy Y fw =@
el § ffessr g wiL g3
F gt az fHlzad T wis-
¥z g7 FEAT A § g FAAT IR
g fw aar =y faegr oft 393 g #A9AT
mifardizl 31 #1 QU W G T
Mgy F 7wA § i sv aiiwar-
F=0 3T AT T )
THE DEPUTY CHAIRMAN: That
will do, that will do.

st TSI ¢ T &1 fHfewe
T qEi g ST A ZAT aEr & )

THE DEPUTY CHAIRMAN: Order,
order. There is no point of order.
Yes, Mr. Pande.

SHRI C. D. PANDE: Madam Deputy
Chairman, 1 feel that it is rather in-
congruous and anomalous that we
should be discussing this Interim Re-
port of Dr. Hazari when the correct
order of things should have been
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that we should be discussing the
Monopolies Commission’s Report. The
Report was received two years back
and we have had before us the Maha-
lanobis Report also. We have not
discussed or debated them or taken
any steps on those Reports. Now this
Interim Report leaks out in the Press
and it is brought to the House by the
Government on account of certain
circumstances

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI K. V. RAGHUNATHA
REDDY): The Report of the Mono-
polies Commission has ben discussed
in this House.

SHRI C. D. PANDE: But no steps
like this have been taken about that.
There is a bigger ground covered and
in a more authentic manner by the
Monopolies Commission. This Report
here covers only a part of the whole
thing and that part is concentrated on
a certain house. It is on'y a part and
in the whole Report it is possible that
other houseg may be involved. Here
there are some 75 concerns mention-
ed. But there may he other houses
jinvolved. Do you think that we
should have for every business house
one debate? It is no use. It is better
it we discuss the Monopolies .Com-
mission’s Report and work according
to the recommendations made. 1
really support and admire the line
taken by the Government in this con-
nection.

ITre Vice-CHAIRMAN (SHRT AKBAR
A1rr Kuan) in the Chair].

But that line shoulg have been
faken with regard to the Monopolies
Commission which is the main body,
which is the more authentic body and
which covers the largest number of
companies which are under review.

Now, I will deal with licensing.
Licensing is a lega' process. It is
governed by the Industries (Develop-
ment and Regulation) Act. 'There
are certain business houses, many of
them capable of doing things, capable
of effectively utilising the licences.
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They apply, and if everything is O.K.
they get the licence. But there is a
tortuous process involveg in getting
licences. First, an application for a
licence goes to the Development Wing
of the Planning Commission. Then
it goes to the Technical Adviser to
the Government of India and finally
it goes to the Central Licensing Ad-
visory Committee. Amnd.the Licensing
Committee is an independent organi-
sation which has not been presided
over by Sir Ramaswami Mudaliar for
a long time and there are so many
rival interests in that Committee. Se
it is not possible for Birlas to comtrol
their rivals in that Committee. There-
fore anytning has to be done through
the Planning Commission, through the
Technical Directorate of the Govern-
ment of India, through the Central
Advisory Licensing Committee and
finally by the Ministry. What pains u«
is this. Day in and day out accusa-
tions are made. I do not care what
you say about Mr., Birla, But mno
single Minister in this Government of
India is spared by these people, by
the Opposition parties. They have
mot spared anybody. Do you think
this is a happy thing for the country
that you can go on accusing people
without substantiating
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=t THATTA : BT HT AT 98-
Zfade = gf, s udrarg § e
weq arfad ag gs !

SHRI C. D. PANDE: Then there
are accusations against the entire
bureaucracy. On the one hand we
in this House stand for public sectar
but who is going to man that publie
sector if you condemn everybody im
the bureaucracy? You want every-
thing to go to the public sector and
who is to manage those things? We
have no other cadre in the country
except this cadre whom you are con-
demning day in and day out that this
man is corrupt, that that man’s son
is working there. It is really a very
bad thing if you were to give the im-
pression that there are no honest
people in the country, that the
bureaucracy is dishonest, that the
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Ministers are dishonest and that the
business houses are a]l criminals.
Even Members of Parliament are sup-
posed {o be in the pay of this house
or in the pay of that house. There are
30 many contending houses and those
houses are fighting and it is quite
possible if there are certain persons
here. But then you have not spared
public men - you have not spared the
bureaucracy, you have not spared any
of the important Ministers of the
Government and you have not spared
any prominent businessman. If this
i@ the impression created what hap~-
pens when we go to the foreign coun-
tries? Our Government is committed
to invite foreign collaboration. Is this
a good and decent thing? Your
papers go to those countries and if
someone wanted to come in collabora-
tion here he will be told: “Where are
you going? It is a den of dacoits and
looters. Every businessman in India
is dishonest, every Minister is dis-
honest, every public man is dis-
honest.” This is not the way to serve
*the country; this is not national ser-
vice. You are not doing any service
either to the pub'ic sector or to the
private sector or to your own national
interests. It is absolutely shameful
that people should go on talking of
corruption here, corruption there,
corruption everywhere, as if only Mr.
Rajnarain and a few other persons are
honest in this country and everybody
else is dishonest. If it is your conten-
¥on I welcome you to have that
opinion but all I say is, do not try
to misrepresent things, do not smear
the image of India which is being
watched by the whole world. Of
eourse people knhow better and they
would not rely on your statement.
Anyhow, if you go on slinging mud,
the mud sticks some time or other.
But the main thing is, the Govern-
ment should not pay any attention to
these smearing campaigns either from
that side or from this gide against the
bureaucracy or the business front. Of
eourse, our friend, Mr. Bhupesh
®upta, has a certain goal. He wants
to discredit the entire democratic sys-
‘e and the private sector, this policy
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of having both the public and the
private sector, is part of the process
of democracy. And if he says that
all these people are dishonest i1t hurts
the entire concept of democracy and
he welcomes it. But we do not know
how to make a difference between the
motives of

St TRACAN . ITAIHET N AT
{smraer TEAdT gt § ag ger
ST &

st o €Yo qi¥ . IT WITHY AYHRT

FAMT qa qq 2T A, Afwa & w1
AFAT E, I can tell you that there

are many States where you have
done that.
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sft TRAATCAN . DA FT {IAAT
oty 2y ) .

SHRI C. D. PANDE: And do you
think that the industrial process will
come to a stop there and they will
take your advice? I will tell you that
those people have got greater sense
than you have got. They are inviting
competeng people from all sectors, and
all business houses to come fo their
States. It was disputed by Mr.
Bhupesh Gupta who said that Mr.
Namboodiripad did not invite Mr.
Birla. Of course, Mr. Birla was 1n-
vited many years ago and he is there
with a flourishing and a very novel
business of producing what is called
rayon in this country. Rayon used to
be imported always.

SHRI BALACHANDRA MENON
(Kerala): He is producing only pule.

=Y TATTE - w fAT A &

T ®WE

SHRI C. D. PANDE: You just allow
him and he will set up a factory. Se
the Chief Ministers today are compet-
ing; they are inviting the big business
houses, not only Birlas but manay
others, and asking them whether they
will come to their States and establish
industries. Mr. Bhupesh Gupta is net
here now. Even Mr. Khruschev of
the USSR once invited Mr. Birla te
Russia and seriously proposed to him
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if he would establish some industry
which was not there in that country.
That is the situation. He is highly
respected. But here it has become a
fashion to pull down every reputation
whether in the Government or in the
business world. This type of cam-
paign is a very bad thing for the
country,
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(Interruptions)

Sir, this is not the way. He is
ridiculing. Sir, please ask Mr. Raj-
marain not to mimic and not to make
a buffoon of himself.

S TRAT@W © AT AT qUSAT,
FuT %% @ ¥ 1 IARI FIA AT AGI
F mof1  gdqT  TFEEET AT
EAT §
SHRI C. D. PANDE: No; you cannog
do that. I will not allow it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Rajnarain,
let him finish. Please sit down, Mr,
Pande, only two minutes more.

SHRI C. D PANDE: If my time is
{aken away like this, what can be
done?

THE VICE-CHAIRMAN: (SHRI
AKBAR ALI KHAN): You should not
allow yourself to be diverted.

SHRI C. D. PANDE: 1 will not go
into the details of all the things that
have been discussed in this House
yvesterday. My hon. friend, Mr.
Triloki Singh, referred to something
about an industry in Mirzapur Dis-
trict, an aluminium factory. It has
been said that the electrieity supplied

to the Birla Brothers 1is at
a very cheap rate. Of course I
am not in a position to say
whether it is below cost or above

cost but I can say one thing. To an
American firm in Hirakud electricity
is supplied at a much cheaper rate by
our Government. It is supplied at
Rs. 120/- per kwt. per year whereas
Birlag pay Rs. 175|- per kwt, per year
‘More than that; there are other pro-
jects in the country, Sherrawati and
Koyna, where the charge for electric
supply wi'l be almost two-thirds of
these rates.
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S TR . QL i, qEE
T S, I9ET AT Bre fedr |

SHRI C. D. PANDE: Therefore to
say that electricity has been supplied
to them below cost price or at a
throwaway price is not correct, There
is one thing more. When the Rihand
dam was ready there was not a sirgle
consumer in view. The Railways whe
were supposed to be the main con-
sumers were not ready and they want-
ed four years time. And the trans-
mission lines were not ready for
power to be taken to the eastern dis-
tricts of U.P. The real question before
the authorities then was what to do
with the electriciy which they had
produced and for which they had no
consumers. Birlag were given an assur-
ance: “You put up your industry and
we will give you power.” And yet
they were asked to pay more than the
Hirakud rate. And they came in at
a time when there was no consumer.
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Therefore, to say that the whole dis-
trict is starving, that the whole thing
is a farce because the people are not
given electricity is all wrong. I say
Mr. Rajnarain, who comes from that
district, should know the real facts.
The whole of UP. did not have a
single big industry. This was the first
time when he came there and it is
the last time he will be there, I tell
you. There has been a cluster of
business around Mirzapur, Rihand and
Chopan. It is a big industrial centre
and except for Kanpur it is a big
industrial area in U.P.

Thank you.
sy TreATEw S, § OF ma-
F qtg woF faawa & I F7T

Tigar g, oF Mae #

THE VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN): What is this
about?

=y Tomromw ¢ ag Siefer §
1-9-66 I

JTANEAR (T Fha AH @A)
T TR G g v Afsx )
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sy Areaw: | ey 3 &
W M I3TT % ] 1-9 66
TG 41 ¢ 317 A JHEERIT 26
WA, 1906 K owI5, @G g
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Has it any-
thing to do with the Hazari Report?
Y QAL ¢ T | aF o« &
T waq « i@ g 97 g9 AT WA
q3 ¥ A, SET Swenw A gy =ger
fadi g (.« & sTo &wl & &I
¥ owgl & W UFn~——aT IV
J——3gri WA( ST F TiaT {war )
afFw WWWT 4 ggr g
g : ‘g1 &7 Ar At ww fza
& & wT9% Si{3& Fo G HI g Sq@TAT
igal g fF 29 95%aT, 1961 FI STo
Ao Tneatdi A T {uzs, fod g faad
IFI Mo &T & QX § FIAAT FI
qgarar § 1 39 fagat A1 w97 ST
26 TIET, 1966 FT 3To AT 7AgT
arfeatr &1 997 fadf gegiv fagiar :

“On Jayanti Shipping Company
8scandal you were the only one who
presented the quintessence by ask-
ing whether the Goverrment will
arrest and prosecute Dr. Teja. Dr.
Teja played series of confidence
tricks on gullible peop'e like
Nehru . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You may just
refer {o it.

»ft THTRXAW © I H{ § 9 3ATZ ©

“By way of background I send
herewith a copy of a letter T wrote
to Shri Morarji Desai who passed
it on to Shri Nehru. Sd. D. Rama-
swamy.” )

ar & mig & 48w w3 wqgar g fw
AT A€ F, & oA g, w9
fearaa &3 fiF A 29 ATE=T, 1961 FT
TUETHT A TTo I F AR H ATUTH)
wit & (523 faa w7 a9 o 9w
fazst £t 7 @, 39 fazdt F F
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g99 9L 3@ MT S | T H W
THREITT q 8To AedT H1 26 UM
1966 & fagr suw T @ fwar g &
EEAL I AL E T I R G T
faai § or¢ 74 (9231 Sdia 38§ W
HIAT |

ug & TF 1495 qFaaamTd @
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W g WTH .
JrERIAF (W W AT WA
@) " wm#g agr

I will ask the Minister concerned tos
take note of it and to pass it on to
Mr, Morarji Desai.

st THKAAW: A WT & HTHT
qqqq agand 98 & wer a7 fw
1 qid §7 T g AR { Ayl 9 uE
dJu & mwY Fo &gl ¥ aig
ST HT SIS I A TRAAT 1 F A
& aITAL A, '

Suawgs (o A A &) -
T F9T FIATE 7

st Trae . # Faw OF fAqed
FET =a1gar g | 59 9 A1 @3
g & q faagw adadiw adF ¥ ¥
I FHE | A7 G TF &
A AT FT A< J@r @ frna
fagar S FY qATAT F g A1 TS
agr frar 1w @ A T g
g H orgrar gardMr | W A F
IR § agg @1 19 wAd g 1 Fav
ag g 781 & fr ai o ¥ fodmd Y
agi AT g7 § WL SAF TEE T H
3 ?  (Interruptions) =@ @ FI
e A feamar #3, 9U gz aifwar-
et NGy FY q9F | fagAT F1
FAIE @1 @1 F7 59 737 § 777 A& |

gart  wfvaw avawnd @@
(T971@) © BoF AT AT ATEAT
g & #71 FF gF 7T F F9T IS
FAT, 713 {3qq @) agr gar g *
g BT AT F v ¢
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Someilimes we
have to tolerate Mr. Rajnarain,

SHRI RAJNARAIN: Sometimes we
have to tolerate Mr. Pande.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Otherwise time
will be wasted.

SHRI RAJNARAIN: This is the
parliamentary practice.

SHRI D. L. SEN GUPTA: Mr. Vice-
Chairman, I am sorry that an impor-
tant matter like the Hazari Report is
being allowed to be misdirected and
miscarried., It is an unfortunate
episode that if somebody starts with
a Biila debate it also ends with Birlas.
I think the Hazari Report contains
something much more serious than
that. Birla is an instance. That is not
the conclusion. We have got to see
from the Report how the Planning
Commission and how the Government
of India were violating the Directive
Principles in relation to our national
economy, how the cardinal directives
in the Constitution of India have been
violated, how our national economy
was allowed to be concentrated in the
hands of a particular group or family
of industrialists. That is the point
and that is the danger. We have got
to decide how that danger can be
obviated, how we can come ou: of the
situation, how best we can turn the
corner, My friends supporting obvious-
ly the case of Birlas there were sug-
gesting how many men Birlas have
employed. Had there been no Birla,
there would have been g void in the
country. I do not understand this. 1t
is a vicious circlee. Who knows that
but for these Birlas, but for this cor-
rupt and ill-advised policy of our
Government, the national economy
would have prospereq more? Here is
a point in this Report which says that
Birla gets licences not to carry them
through, but to block the others. This
j¢ a serious charge. Birla has been
allowed 'monopolv of a  particular
group of industries or 3 major share
in an indusfry to the serious pre-
judice of our national growth, because
the people feel diffident in entering
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into the area of competition of Birlas,
who have already the con.rol. That
is the difficulty. That is the aanger.

Now, I would like to indicate from
this Report itself and that will serve
as a reply to my friend, one-iime
socialist, Mr. Suresh Desai. He says
there are three types of Dbusiness
houses which require licences. Yes,
Dr. Hazari knew that and he has indi-
cated it in paragraph 10.2 of his Re-
port:—

“The licensing Committee granted
approval for 375 applica.dons, of
which investment data available for
240, These 240 applications involved
an investment (in capital equip-
ment) of Rs. 246 crores with an
import component of Rs. 159 crores.
If, on a rough and crude basis these
investment data are boosted pro-
rata for all the 375 applications ap-
proved, the total investment (in
capital equipment) and its import
component would be Rs. 384 crores
and Rs. 248 crores, respectively.”

Then comes para 103 and I see
these things so far as this Chapter is
concerned.

“The pace of Birla advance was
moderate in 1957 and 1958, consi-
dering that it was the second largest
group in size and already had the
largest number of companies, ‘more
than 300. The build-up of momen-
tum gtarted in 1959 and the break-
through came in 1960. There has
been no looking back since then.
Over these 94 years, the Birlas ap-
plied for 228 new articles, 267 subs-
tantial expansions and 443 new un-
dertakings (all gross of some multi-
ple counting) and received appro-
vals for 102, 149 and 124 respec-
tively.”

All these things were known to Dr.
Hazari. He knew it. But the point
is not that. The point is, Birla has
shown how our Government has failed
in this vital aspect in granting indis-
criminate licences to one firm, and has
indicated how the Planning Commis-
sion should behave. 1 am referring to
the recommendations and I believe
that Dr. Hazari has played the host
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for the Planning Commission all right.
Dr. Hazari was appointed in the Plan-
ning Commission in July 1966 to con-
duct a study of licensing under the
Industries (Development and Regula-
tion) Act. The study had two objec-
tives —I am not reading that. What
have been his recommendations? The
recommendations are very very im-
portant. I shall read only 1, 2, 6, 9
and 10 and T shall indicate therefrom
that he has given a caution to the
Planning Commission because of its
sleeping attitude. It 'may not be con-
nivance. I do not go so far as to say
that all the Ministers are conniving, it
might be or it might not be. There
was a commonsense knowledge, I
should say, and people knew that Mr.
Birla has in his pocket 60 or 70 M.Ps.
-It is very disgraceful. 1 do not
know whether the number has in-
creased or decreased. Now Mr. Birla
has some Ministers in his pocket. It
is disgraceful. Nobody is coming out
with the whole truth. We are left
guessing. We have no choice for
Birla or Tata or Dalmia or anybody.
We want clean industry, we want a
clean economy. How can that clean
economy be made possible? Here are
the recommendations:

“l. The Planning Conrmission
should not confine jtseif to the lay-
ing down of end-Plan targets but
should also indicate which {argets
are compulsive and which are mere-
ly indicative, It should specify the
major priority areas and suggest
from time to time the broad policies
on taxation, ecredit prices and alloca-
tion of foreign exchange required to
fulfil the targets set for these areas.

2. Estimates for priority and inter-
dependent areas should be worked
out for various alternative levels of
realisable or expected perform-
ance. The industial aggregations
which find expression in the plan
have to be continuously reconciled
with developments at the level of
individual firms or groups of inter-
related projects.

6. Regional allocations, small in-
dustr «~servations and r» - jes re-
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garding concentration of economic
power should be built mto the in-
dustrial plan and programmes, and
not left to be determined on an ad
hoc basis.

9. As compared with industrial
planning, modification of the scope
and mechanism of licensing is a
relatively secondary matter.”

Why Mr. Birla was given so
licences is a secondary matter,
ning is more important,

many
Plan-

“10. Matching of priorities and
relative profitability, of planning
objectives and techniques with mar-
ket criteria and tests, should be the
main instruments of industrial plan-
ning and policy. Social chennelisa-
tion of investment cannot be achiev-
ed by reliance upon the one instru-
ment alone, be it industrial licens-

ing, taxation, ‘market ‘mechanism
‘or any other.”
My point therefore is this. What

should be our attitude towards these
industrial houses? I do not say that
they must be scrapped. 1 only say
that we should be conscious of their
limitations, we should be conscious of
the mischief they are capable of doing
if thgy go on in the manner we are
allowing them to go on. Why are the
other industrial houses not develop-
ing? Why not there be 800 industrial
houses even in the private sector? I
know that the public sector cannot
undertake everything. So why are
not 500 industrial houses growing?
Why the heavy concentration of wealth
should be in one particular house?
Some good friend in this House on
behalf of the Birlas, I take it, was say-
ing, “No, no, Tata has increased many
times more” But how? There is no
comparison between Tata ang Birlas
so far as Dr. Hazari is concerned. If
Dr. Hazari has said about Tatas, our

comments would have been the
same. My comment is not
about Birla or Tata. My point
is, where are the figures?

Up to 1959 Birla had no dominant
position. After 1959 he has suddenly
jumped up. Tt means a haost. Who
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has given this boost? Is the Birla
empire an ideal one? Certainly not.
They are tax-dodgers. There 15 a
book “T.T.K. and Birla House” by
one Mr. Debajyoti Burman. and you
wili find there how these Birlas have
defrauded this Government of India.
You will find in 1t how they are cheat-
ing the railways. I am giving only
one passage just to make my submis-
sion complete—the book is available
in the market, of course it is not in
the Library:

"It has been proved before the
Sixth Industrial  Tribunal, West
Bengal, that a Birla manufacturing
concern ‘maintains a number of ap-
parently independent companies
with the object of escaping tax
liabilities. Mr., Sailesh  Sengupta,
Judge, Six Industrial Tribunal, in
his judgment delivered on January
22, 1957 said: ‘The case supported
by the Union js that the Paper
Distributors Ltd. and a bunch of
other companies were floated by the
same group of persong to carry on
the same type of business as agents
of Orient Paper Mills Ltd which
was a paper manufacturing con-
cern, To all appearances these
several companies were independent
units but in fact they were all chips
of the same block. They were so
split up with the ulterior object of
escaping liability for income and
super tax and keeping the employ-
yees under ithe heels of the Mal.ks.
Nominally attached to one company,
the employees were made to work
for the other companies as well.
The company strongly repudiated
the union allegation that the Paper
Distributors and the other com-
panies were parts of the same con-
cern kept in isolation out of fraudu-
lent intentions. They were in fact
independent ang separate concerns,
I have evidence before me that em-
ployees of one company were trans-
ferred to other companies. It is
hence clear that the transfers were
made in the interests of the com-
panies anc ot out of consideration
for the er ' vees. Unlegs there was

tave been discussing this

a common denominator or connect-
ing link behind the facade of abso-
lute independence no such transfers
coulg be arranged.

In this case, Mr. B, P. Khaitan,
Solicitor for Birla concerns appear-
ed on behalf of the Paper Distribu-
tors and Mr. D. L. Sen Gupta, Ad-
vocate, High Court, for the emplo-
yees. The same old story of hiding
vital books of accounts was repeated
i this case as well. The Judge re-
marked, ‘The Union called for the
godown books amongst others. The
company was directed by the Tribu-
nal to produce books and documents
which might be in their possession.
The godown books were in their
possession but were not produced.
The Tribunal is free to make the
presumption that if they were pro-
duced, they would have been found
to be unfavourable to the cmpany’s
case.’

A cash book written in  Marwari
script which none of the witnesses
could read was produced but it
was useless. The case of closure of
paper business must hence be dis-
credited. On the collapse of this
plea, the company has no case at
all.”

Mr. Bhuwalka asked: when there are
different companies, how could Dr.
Hazari come to the conclusion that
they are of Birlas? Though they are
separate entities they can be Birla
voncerns because the controlling au-
thorities are the Birlas. These are all
subterfuges. ,

SHRI M. M. DHARIA: Sir, since

two days we have been discussing the

Report of Dr, Hazari and also the
Birla Empire is on fire. When we
Report, T
am really concerned that the admirers
of the Birlas are under the feeling
that it is being done by some responsi-

ble or irresponsible Members because

of their bias against he Birlas, I
would like to make it very clear that
the discussion is not out of any bias
towards any individual or any group.
There is no doubt that for the ndus-
trial adv- -~ment of this country we



Motion re
Interym Report on

[Shr1 M. M. Dharia}

have accepted the principle of a
mixed economy and therefore that
principle stands Along w.th the pub-
hic sector .he private sector 1s bound
to remain But at the same time we
have also accepted some other princi-
ples. In th.s country of ours we have
decided that a socialistic  structure
ghall be our aim It will be the de-
mocratic socialism that we want to
estabush 1n this country., And when
we say that we want to establish de-
mocratic soclalism, then naturally
gome curbs and restraints on the pri-
vate sector are followed
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Many have said many things. Some
of the admirers like Mr. China: and
ethers have said that for the indus-
trial growth of this country, why one
Birla, oae hundred Birlas are neces-
sary., There 1s the industrial growth
of the country at one end and there
is the socialistic objective of the
country at the other end. If that
conflict takes place in between these
two, Sir, I would like to submit that
social objectives are more important
for this country than industrial pro-
gress which 1s sought by my friends.
I feel, when 1 speak of soc.al objec-
tives, that industries are a part of
soclal objectives. But industries can-
not dominate our social objectives,
and that 1s the real irouble When
several comments come against Birlas,
I can appreciate the irritation of the
4dmirers of the Birlas for several
reasons behind that. Without expos-
g thpse reasons, because everybody
18 aware of them, T would like to say
that today there 1s a feeling in this
country that this growth of the Birla
Empire 1s not only not limited to n-
dustrial purposes, 1t has also crossed
the limits and the bounds ¥ was
said that the Chief Ministers are com-

peting amongst themselves—if the
Birlag are taking advantage of the
position, what can we do? Sir, the

Chief Mrnisters of States are compet-
ing 1n inviting Birlas Such a power has
grown of the Birla Empire and that
is nothing new about a monopoly We
are against the build~up of all these
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'‘monopolies in this country, against a
power of this type which makes the
Chief Ministers to compete amongst
themselves The very reason why I
have come forward agamst the ad-
mirers of Birlas 1s enough cause for
me to see that this monopoly does not
grow. The Chief Ministers compete
with one another against the interests
of the people What 1s the Chief Minis-
ter? The Chief Minister 1s not ounly
an mdividual, he represents four or
five crores of the people from h s State
and he has to do it at the cost ot
the people When Bunlas who had
quoted at Rs 280 paise per tonne get
the contract from the Kerala Govern-
ment at Rs 1 per tonne, at what cost
it has happened? That 1s, Re. 180
would have gone to the people of
Kerala They had to forego it. It is
because of therr growing empire
There is nobody else to look after
that There is a feeling m this
country and 1t 1s on this ground that
I am here to oppose this grwing
monopoly., I am here to congratulate
my friend, Shri Chandra Shekhar,
who took a very bold step and lead in

this matter, He hag brought this
matter before this House I am also
proud of this House because  this

House can appreciate to the feelings
of the Members and the people at
large We know how these Birlas
have grown up In the year 1942, the
total assets of the Birlas were not
even to the tume of Rs, 30 crores
These Birlas have crossed Rs. 300
crores and all this 1s white money.
I do not know about the black money
Somebody may ask, “How do YOu
say 1t?” They may say that
this man 1s making an irresponsi-
ble allegation I have here the report
about the election of Mr Morarka. In
that parliamentary constituency, near-
ly 500 jeep cars and vehicles were
moving (Interruptions) Let me have
my say

AN HON MEMBER Why not?

SHRI M M DHARIA Every day

nearly Rs 1 lakh were <pent on the
vehicles and such other articles. As
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per my information, nearly Rs. 60
lakhs have been spent by the Birla
group in that constituency. As per
the election regulations, not more
than Rs. 25,000 could be shown as ex-
penses. Wherefrom did this amount
come? It has come from blackmarket-
ing by Birlas. Otherw.se, they could
not have spent this much amount.

Sir, these Birlas were in the com-
pany of Gandhiji. I am rea.ly sorry.
I Ganshiji had been alive today, what
he would have feit, T do not know
One of the able represtntatives of
Birlas . . .

" SHRI TRILOKI SINGH: (Uttar
Pradesh): He was never in the com-
pany of Gandhiji. Let me  correct
you.

SHRI M. M. DHARIA: That is very
good. I thank you very much. I
thought the impression was otherwise
in the whole of the couniry. I am
thankful to Mr. Triloki Singh tor
giving me this information. As per
my information, he was in his com-
pany.

Anyway, Sir, the point is that one
of the able representatives of Birlas
had been tg me after this Report was
sought to be brought before this
House. Of course, I had to give hmm
some time; 1 am a represen-
tative of the people. He came and
was with me for one hour. He could
not convince me on one Single point.
Before going, he asked me, “Mr.
Dharia, will you accept one fact about
these Birlas? They are the most
patriotic industrialists in this country.
Will you also accept that the Birlas
are not at all now in need of indus-
tries? They do not want money. They
have earned much. Why should they
be in that way discussed in the House?
Why should their name be defamed
in the House?” I told him, “I ask
you, gentleman, If you are so much
conscious of that, if the Birlas are not
in need of industries or in need of
money, if the Birlas were definitely
nearer to Gandhiji, do they at least
remember the adviee given by
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Gandhiji? The idea of Gandhiji was
of trusteeship. Birlas who are not
now in need of money or in need of
indusiries, are they prepared to dec-
lare their whole proper.y or their
whole industries as trusts? I am pre-
pared to work on that trust and see
tha in this country a new era is
opened.” But that gentleman had no
reply. These are the Birlas,

Sir, two years back I was in
America, When I was there, I was
fortunately in one ho.el where there
was a conference of industrialists,
And one Mr. Vogan happened to be
at my table where I was having my
meals. I just discussed with him
about India. I came to know that
that gentleman had travelled in our
countiry tco. He said, “Mr. Dharia,
we are proud that your country is
going ahead.” I asked him, “What
about the industrialists? Whom do
you appreciate?” He said, “We appre-
ciate your Tatas and Mafatlals.” 1
asked him, “What about our Birlas?”
He said, “Abou: Birlas? Mr. Dharia,
I have travelled the whole of your
country, May I say one thing in the
language of your country?” 1 said,
“Yes.” And that gentleman said, “The
Birlas are banias first and then indus-
trialists. They are not a reliable
people. I am not prepared to trust
the Birlas.” So that is the image of
the Birlas outside,

Sir, in this country, the Tatas are
also having their products; the Mafat-
lals are also having their products.
Abaout quality at least we can say; I
am not entering into other aspects
as to how they have secured their
licences. But so far as the quality is
concerned, we can believe the Tatas
and the Mafatlals, But so far as
the quality of Birla products is con-
cerned, what is that quality? What
are these Ambassador cars? I have
said once in this House that in the
Ambassador car, except the horn every
other part gives noise.

SHRI S, S. MARISWAMY (Madras):
The horn also.

SHRI M. M. DHARIA: The horn
does not give noise.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) ‘Except the
horn’ he says,
SHRI M M DHARIA Of course,

in this Birla Empire, I am now happy
that at least those horns may not be

giving noise But there are some
horns somewhere 1ncluding n this
House which are making noise

Anyway, 1t 13 how the Birlas manage.
Sir, the pommt 15 Where do we want to
go? What does this country intend to
stand for?” What 1s our pledge to the
people or our obligation tc the peo-
ple Let us be absolutely clear In
this country we shall not allow these
monopolies tc grow We shall not
allow a danger to be created to our
democracy and socialism  Today
these growing monopolies of Birla are
a danger to the democracy, to our
socialism and that 1s the reason why
we demand from the Government
curbs against these monopolies We
say that an enquiry should be held

Now what are the ways and means
adopted by these <concerns?” The
Hazar1 Report 1s not a completc
report I am aware of that position
But at the same time 1t 1s not an
interim report also If I may refer
to Mr Hazarr’'s introduction to this
Report, he says

“The aggregate statistical data on
licensing relate to the calendar
years 1959, 1960 1964, 1965 and
January-June 1966 The data on
the Birla Group: cover the period
1957—June 1966 The coverage of
capital goods data 1s indicated n
appropriate places The #nal report
will mnclude aggregate Iicensing
data for 1961 to 1963 alsc, and the
entire data will be analysed in
greater detail by industries, States
and groups”

That 1s, whatever 1s contained m
this report 1s not incomplete It is
absolutely complete and, besides, fur-
ther more data 1s to be collected The
data which have been made available
to the Hazar; Committee today cennot
be conclusive but it is indicative And
what does it indicate?” How did these
Birlas amass wealth? Mr  Suresh
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Desa; says that what they have secur-
ed are not licences but approvals It
1s true that approvals are not licences
We know the difference between ap-
proval and a licence No sooner you
secure an approval you block the way
for others These people without
making any investment block the
road for new industrialists to enter
mto this field
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Sir, m this context I have to say
something about the ways and means
adopted In Delhi, Sir, there are
three types of Embassies (1) Foreign
Embassies, (2) Embassies of our
States, and (3) the more powertul
and effective embassies of the empires
of these industrialists They are hav-
g theiwr contacts Even today I find
them sitting 1n the Galleries These
Embassies are most effective They
are having first class accommodation

in hotels They are having therr
rooms reserved in the Asoka Hotel
and the Oberor International Hotel

In these hotels they entertain every-
body with whom they are related and
from whom they have to extract
something They are having first
class contacts with the officers I am
sorry to say that the ICS officers,
who have no future after their retire-
ment, are the best friends of such
industrialists They get promotions
They get more pay If they are get-
ting Rs 4-5 thousand here per month,
they get Rs 10,800 per month with
these industrial concerns, and that
too, without taxes General Kaul,
who had to retire from Army, was
appointed by Mr Teja on a monthly
salary of Rs 20,000 If such a bright
future 1s offered to these 1.C.8 Offi-
cers who control these empires, who
control these executive rights, they
art bound to be in favour of such
capitalists (Time bell rings”) Since
1 have no time at my disposal I may
make my submission in very short I
would like to say that the ways and
means which are being adopted by
these industriahists, have created the
real danger to our democracy I am
not against anybody being defeated
But the ways and means adopted, an



Motion re
Interim Report on

amount of Rs. 50 lakhs of blackmarket
money being used to defeat a parti-
cular individual is a matter of serious
concern for me. This democracy is
not going to allow this sort of thing.
If these gheraos come about, and if
there is anybody to be blamed for
these gheraos, it is this functioning of
these industrial houses that shall have
to be blamed. In this context we
shall have to look at all these prob-
lems. Therefore, on my amendment
1 have to make the following submis-
sions, Firstly, the Monopolies Inquiry
Commission report has been received
by the Government in the month of
October 1965. That report contains a
draft legislation., From my paint of
view that draft legislation 1is not
complete. It is evasive, So it should
be properly drafted and a legislative
measure should be immediately intro-
duced by the Government by the end
of this session. A Monopolies Com-
mission on a permanent basis should
be immediately appointed after that
legislation is passed here to watch
the monopolies.
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My second submission is regarding
the enquiry into all the affairs regard-
ing the ways and means adopted by
these industrialists,
the Birlas. That data is available.
Somebody might say that he is not
the only thief. But instead of wait-
ing for all the thieves to be appre-
hended, why not start prosecution
against the one who has already been
caught? The ways and means adopt-
ed should be enquired into so that the
road is not blocked for other indus-
trialists, to see that preferences are
not given to such people who are hav-
ing their contacts, to see that social
objectives are properly implemented,
to see that these monopolies do not
grow, {o see that there is a balanced
regional development throughout the
whole country, to see that our scions

are not compelled to go to these
industrialists at any cost. Now in
#heir contract with the Birlas the

Kerala Government had to say that
labour legislations would not be made
applicable to the employees. Is it not
deterimental to the interests of the
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poor employees? We shall not allow
it to be done. And you say, ‘“What
can we do?” What does this Parlia-
ment stand for? It stands to  pro-
tect the interests of the people, and
anything going against the interest of
the people shall not be tolerated by
this Parliament.

1334

To enquire into all these affairs a
Committee is absolutely necessary.
That committee should be a com-
mittee of not only experts but some
non-official Members of this Parlia-
ment should also be attached to it.
This Committee should be asked to
submit its report within three months
after its appointment.

Sir, it was said that if Birlas were
not here we coulg not advance indus-
trially. It is not correct, It is not
the Birlas who are running the
industries, It is our workmen, our
technicians, our experts in these
industries, a patriotic lot, who have
to be taken into confidence. They Wwill
run these industries.

Then my third submission is . . .

THE VICE-CHAIRMAN (SHRI
AKBAR AL] KHAN): Last submis-
sion.

SHRI M. M. DHARIA: These are
my submissions. On my amendment
I will not speak. Then pending
enquiry these Birla group of industries
should not be given any further
licences. I am happy that the hon.
Minister has made the position very
clear. I would congratulate him and
the Minister of State also for taking
this very reasonable attitude in the
matter.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now you must
finjsh.

SHRI M. M, DHARIA: I am finish-
ing. Finally, I would request the
hon. Minister that it is in this light
that he should make a categorical
statement in the House. Then alone
thig debate should come to a conclu-
sion. Sir, ¥ have done. Thank you
very much,
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'Sir, we are now at the cross-reads.
We are not sure how our country
should advance. I am glad there are
pecple, there are friends on both sides
of the House who very seriously take
up this issue, who want to know
what our social objective should be.
There was the old resolution which
definitely laid greater emphasis on the
State sector. From Ram Rajya to
democratic socialism we have slowly
passed through various stages without
a clear social objective. We have not
been able to really build up our
economy on a sound basis, on an
independent basis. Why is it that it
was not possible? Because this
.country when it got independence
was not very clear about its social
objectives. We were very much
interested in the freedom of the
country, but we did not know how
we should take the country forward
industrially. The result was the Tata
and the Birla plan was already there,
They had planned how they should
develop this country in their own way.
They tried their best to see that the
Government’s policy turned out to
be a policy which helped their own
way of approach.
happened. Now we talk about mix-
ed economy. But actually what has
happened? Thanks to Pandit Nehru—
we must admit it and we are proud
of it—we thought about heavy indus-
tries, we thought about these indus-
iries being developed in the State
sector and that they should take a
commanding position, But what has
happened? During these years we
have been slowly going away from
that, I know how in the case of ferti-
lizers, we have given up our old
stand, how in the case of oil we are
giving up our stand, how some of the
basic industries themselves are being
handed over 1o the very people whom
we are now attacking. This is what
has happened. The policy of the
Government is not very clear. They
are not definite and this indefinite
stand of theirs has helped all mono-
polists to grow as much and as quick
as possible, with the result that the
<entire structure which was sought to
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be built up, has now a.most collapsed?
The Industries Act laid down clearly
how monopolies should be prevented,
how medium and small-scale indus-
tries should be encouraged, how new
entrepreneurs should c¢ome, how
development on a widespread Dbasis
should take place in different regions
and how to boost up technology and
economic improvements., "Nothing hasg
happened. Every promise has been
given up, What do we see? Mono-
polies have been created. Big indus-
trial houses have become monopo-
lists. We speak so much ghout socia-
lism, We have unashamedly gone and
secured foreign collaboration for al-
most every industry, industries  for
which we do not require col-
laboration, which can be set up nere
without the help of anybody. There
are 3,000-odd collaborationg with
foreign concerns. What for, 1 do not
know. From lipstick to anything,
from baby food to anything, we have
gone to the extent of opening the gates
for foreign capital and asking for
assistance. 'This ig what has happened.
We must seriously consider what the
Government policies have done to the
economy of the country. By your
policies you have encourageq mono-
polies both foriegn and Indian. By
your wrong policies, you have allowed
the imperialists’ capital to come back.
And it must be remembered that at
no period in our history has there
peen s0 much of foreign capital invest-
ment in even small and traditional
industries. For example, if you allow
Lever Brothers to come in, you can
certainly understand that Mysore soap
or Kerala soap hag no future. But
this is what has happened. The mono-
polists are allowed to penetrate into
every section., Even in the traditional
industries they come in. Foreign capi-
tal also comes in and they come to-
gether. The result i3 the entire
attempt of our gmall people to indus-
trialise, every attempt of theirs, has
been completely throttled such activi-
ties. The report is a very restrained
one. The language is very carefully
chosen and a good deal ig left to oar
inference. Dr. Hazari hag pointed out
that it is not merely a question of
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licensing but the wrong policy of the
Government that has helped the nmono-
polists to grow. What more js requir-
ed than this? Thjs document points
out that the policies of the Govern-
ment have been wrong. For example,
take page 25 where he says: “I hold
this view because most of the defects
of licensing policy appear to have
arisen from planning deficiencies
though administrative complications
too, have made their contribution.”
This is the fact.. The strategy of
industrialisation has not been pro-
perly worked out and all the ;teps
that we have been taking are to blow
up that strategy we set out in the
Industrial Policy Resolution. The
result is we have got monopoly capital
and this capital thrives at the expense
of every backward section.
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Now there has been a complaint that
various State Governments are invit-
ing the Birlas. The licence is not
given by the State Governmcut.
Licensing is done here., TFor example,
take Titanium steel in Kerala, To-
day it is to be taken up by the Birlas.
But why not the State take it up? It
is a very important project and the
Birlas want to start this Rs. 30 crore
project. This can very well be taken
up by the Centre in the State sector.
You wor't Jo it. For long, from the
British period up to now, we have
betn the raw material reserve. Even
now we continue to pe in this unfor-
funate situation, Small jndustries,
cashew industries, beedi industries and
such other industries are 1there jn
Kerala. But you will not in any way
lift your helping hand to set up new
and advanced industries in Kerala.
This unfortunately is reesponsible for
all these big industrialists coming
there. Licences are given by pou and
it they comt there with licences, we
don’t say “Don’t start your industries

here.” We require industries. But
what has happened? When Birla
starts his Rayon’s industry there, he

will have only pulp there and tht
yam will be produced somewhere
else He does not want
4o industrialise that place. New sub-
sidiary industries cannot come up. It

[ 30 MAY 1967 ]
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should be the policy of the Govein-
ment to see that regional disparity is
avoided. That you do not do. And
for us, we feel there has been no
difference between the Birlas and the
Government or the Britisher ip this
sense that we continue to be *he most
undeveloped area, in spite of the “act
that our people are hard-working, in
spite of the fact that there are 1,200
people per sq. mile and there is great
unemployment, in spite of the fact that
our’s is the most educated area with
an intelligent labour force. It is
the wrong policies of the Gov-
ernment which have helped the
Birlas. You have sown the wind
and so you are reaping the whirl~
wind. All this shadow-boxing now
will not help you in any way. You
have helped the growth of monopolies,
You gare responsible for it and you
reap the consequences. The capitalist
has been allowed full frtedom, He
has develped into a monpolist.
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SHRI LOKANATH MISRA (O1issa): Y51 Gl - Lyd S 2 ;"U
On a point of order In the morning, ) .
the Chairman has ruled that he should u«J & G K UM uS U")"')’-
speak from his seat. When he was - . | oL
asking a question, he was asked to >ut LoAR Few il i ol yel | yAe
it from hig seat Ig 1t his seat or he \ i g
sits gomewhere else? I am sorry, Sir, oo Soy gl Jer eeo LG

ke has to speak from hig seat, i u’ c)ﬁ*’ A apé a2

THE VICE-CHAIRMAN (SHRL | W3f p,  0f) wlpm b 6 sentln
AKBAR ALI KHAN): I think so, I AT et R ) el
- 26 L’jlb ”’4 Usa 2 u*f'; ),;,i

SHRI A. M TARIQ Excuse me h.s )
time. I have got a lot of papers here. e S Lk é‘, &S & ks Ugkoo

SHRI LOKANATH MISRA: Under | 8 Kb (] 3848 (wi2 @ ¢l
the Rules of Procedure, this is an

absolute necessity. SR M ‘_s)t"’" > ug'-“i ;_s‘“‘l*‘“'

THE VICE-CHAIRMAN (SHRI | ¢ » U sl 3 e Bleye
AKBAR ALI KHAN) I agree with .,,SS H—‘? _ w, gl.\q. - A '.;.ml%
yotu.

LEye S ! I g e wial
SHRI LOKANATH MISRA: Under Yoo el O e )

the Rules of Procedure, thtre 1s only L Y J¥ S ey o GF
one procedure, that 1s, you nave to N : . ;
speak from your ewn seat; you cannot Sl ey u~’ > b dS ba,
speak from anywhere else .

Q.S ”}-? o D ,_5*"3‘ 2F g
THE VICE-CHAIRMAN  (SHRI . .
AKBAR ALI KHAN): You speak from DL U R ) PR L 3 PRV WSS )

your seat ”15 J&J Qs’ﬁ ) (U K ‘7"{ - l".;
SHRI A M TARIQ' I have sot a Dot TR

lot of papers here, Please excuse me - T ol A € Xas ),’

for this time. “Communal hatreq and heavy

N o . ~ biibing of the voters was the order
. \”“ T'fﬁ;ﬂ}”;h ‘j. E AT A of the day I am thoroughly dis-
gA AN FFT AT gusted and am now seriously think-

mng of retiring from poliacal life.
THE VICE-CHAIRMAN (SHRIL What 15 worrying me *= how to oc-
AKBAR ALI KHAN)" All right; gext

i ; cupy mv time I amr waiting for
I}lme you must speak from your seat. the Congress Session at Gauhati and

KVURIN G IR TR | 2 keeping mum 1n  the meanwhile.
+3%) o~k pe’ T =Sy The Malaviya-Lala gang, aided by
2 gpd 8> o & R d)ng Bulas money, are making frantic
effor's to capture the Congress”
dla¥ v s 3 oae SJe sS

PRI TR T o This letter 1s dated December 2,
A . 1926. Now this 1s the political aspect

o=y e b ppiade e e | e use
le dp 5 df,a’ ”' K )g’w v‘é.’ I'l"s ).J LlJ. JS ba L}.’ UJ,A ”,
s e &S _4Ca0 1) &5 2 u&,.! LJ‘“' ).5;.) - w;,vn\ &3y JS C)"‘"“"
e Jla oy Olde A5 (Lo g0 S easlan w..s e i Dy K

Sey F 2y ol g3 Ja g gy dale sylen &S g Uk e
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el - 16 yp enS Sl K gl gl
S g K ke Sy el yane
S 4 gl pld K aila SN
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- W 4 dnal. Pl ety K K
Pl e ¢ e She (W] Do
I P ™ Ut - ah 4 L’n:.\’
oS Wy Py S aay S
e 28 - e e Uls Ok
e s § e
Sl ol g dnéi e Ut PR
SdE gy I el =3l e
Sy ol oyl -2l e Jyena
el B e S -l
S e o e day e i
[, TS B - RGP 1 SRS R 4
PEE N SE™ BT S B S U |
ol by gl e 23 K e
Lples L oS sty g n il
S KLy &Y W8 ¥ - e K
¥ oond g Sle gl e Ko
S LN o BN E - O TR
g e gl € e _.5 o &
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dorla i gn S s
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[l - o - o) 2]
Sep a8 2 JO
TS Y TR WYV X Ny YRR ¥
of Sl & e e e
e U g B S amlem
> o 0 2 pled Sy oKl -2
O & Sl e o0 - 2
L S s I
S Ko ] PLICIEY ¥ S TR S
SO waSl ey Ly Ay
¥ 2 gl e S - e IS
ot S Sy el e
e of U el g -F ey gy
cangla S Sl (w6 & dpgo
o L S\ KRR S
i Jol -pm T8 g
By 2 gy 0o g plg Sy S
AL gy calen S ] Sy w
yod ¢ Kapy Wiy falgn - Lfla ga
o ofd Llany gppd My 9B &
o JE gl aper S sele
¢ Kgp 2l o1 ¢ Kga Iy oS
e o W - Lgr EUS S
- LS glo € ol alls maa o
Fow K 8 NG Sygad (B K
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[Gske = ol - 2] 5]

n A g & HULSL B G
S Bamgka gl ye gyl A iyl
S Sh 3y
ui'q. L\ﬁ-,{ e &) k.)"' . a,&

-l &y ey gy e

I want the hon, Minister to give me
a little hearing. I want the hon. Minis-
ter of State to listen to me for a
minute. Is it not a fact that the Birlas
had a licence for fertiliser factory in
this country ang yet they were trying
to obtain another one? Ang they were
told that nobody could have two guch
factories. Meanwhile, the World Bank
Chairman, Mr., Woods who is a
personal friend of Shri G D Birla.
made a recommendation and on the
recommmendations of Mr. Woods the
Government of India have askeq the
Birlas to apply for another licence?

& y8l &5 e xS &y Ly

TS B QU € DI I RS ¥ I
Sl - Aol U eyl
SBaoed o dye il gk |
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PR T

Wl s S 5’;,_00 2 LC._J,'J N
&S S g e B e
é d*d)'ST‘is n.:U é Sty

dame - 2 3lae S o4 D
rrlo phade Con JS & 2 agel
ot e el 9 SR Gl Wyl
- Koo Oy e
Toii Qo um @ifes (s Wi
F9q17) - faezt arga a3, w9
¥ 3T 09 7 g fedd F ar j
qEIY FIT EFTT T4 FT W@ &1
& IF gART N &7 qreys @, A
FEF qEX @ 97 ot fEarer 939
& IR GATATS BT TALIT FTAT A1GAT
g | S TF wrEdfas &1 qeaE
§ dgTA AU F AqAr arHfeT A1
FET 9, WAt 7 faar oX 97 ¥
T=B UL XF AGT 9T EHT 2 )
+ [ 1 Hindi transliteration.
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| za% a1 o 79T ¢ f el wasaers
F2 & fau az fagrag ss<v 3 %
qh ¥ FTH! 93 95 FIEE &1, HHN
3 Awa gy

SHRI LOKANATH MISHRA
(Orissa): On a point of order. In the
morning, the Chairman has ruled
I that he should speak from his seat.
When he was asking a question, he
was asked to put it from his seat, Is
it his seat or he sits somewhere else?
I am sorry, Sir, he hag to speak from
his seat.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN); I think so

SHRI A. M. TARIQ: Excuse me this
time. I have got a lot of papers here.

SHRI LOKANATH MISRA. Under
the Rules of Procedure, thig is an ab-
solute necessity.

THE VICE-CHAIRMAN: ( SHRI
AKBAR ALI KHAN): I agree with
you.

SHRI LOKANATH MISRA: Under
the Rules of Procedure, there is only
one procedure, that is, you have to
speak from your own seat; you cannot
speak from anywhere else.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You speak from
your seat.

SHRI A. M. TARIQ: I have got a
lot of papers here. Please excuse me
for this time

;TR TI@AT G TE 7 f@r
2, A gt @ s fifET
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): All right; next
time you must gpeak from your seat.

i go Ao Ffew . zgTns
F21 & foq 78 232 s § (& qew &
FH 92 48 F@H g, wAF &,
7a Y, AlFT T e A Q@A F;T
W 7z w7 g fw ag 3@ fo o= ags
JAag geF & {9q 731" g sy, I
gl Y, a1 99 T9q &1 U6 9 g8
S&A F |
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wgT I+ fazar ara #1 faafaa
FT qeAF g, 50 Ak & AT A1 faiqa
grafest & faast 23 9@ 7 W
AH q57 s, &, afsq g7 fagfaw
grafas a1 garei faamat fseamr g7
Zaar sy 78 & {3ar {auan gigw
FE1 @A L A w1097 %
qrg qTT A IS99 Tal I AR Al
fagrat faemr 9y, gair aFdr gg
FIgEEr 9T WA WA g ar
A AT & 1 WF A WO
ZATEA T/ g4 wdTT &1 IFSHT 7N
q FTATT Fref FAT & TF LT AT TTH,
ST I T9F Tw 9 HIGHT ¥, AT fagar
FIIIAT F FITqC ¥ 797 I F1 @y
—JTq T 479 F T ATT 7€ A
32 &1 T FATEL AT AT 1——

“Zoumnma]l hatred and Theavy
bribing of the voters was the order
of the day. Y am thoroughly disgust-
ed snd am now seriously thinking
of retiring from political life. What
is worrying me is how to Jccupy
my time. I am waiting fof the
Congress Session at Gauhati and
keeping mum in the meanwhile.
The Malaviya-Lala gang, aided by
Birlas® money, are making frantie
efforts to capture the Congress.”

This letter is dated December 2, 1926.
Now this is the political aspect of Birla
House,

o\ § Tt @ & faar ax ey Fva
FY gavel fraranT | SEEs 919 5
gn faq st & & 3@t O & v gArR
AR SgF F T qrFATT WQ F, fowd
g% F@T ST & AEd g Q- T, I AT
g a8 93 &, 98 7 § | T ;W
™ g% I Al At A Qg
Sar fr fieeT amg® U WIORT
uTe ET ot ¥ AT 9E WAt
fave o ot @ 1 @& & gET A,
QF ARG WRAT THE FFT HT S
fof @/ w9 W7 QM HIGHT 9T, TF
o quy 9T, JfFET AT F FTAT
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# qog ¥, IR H gHLR ¥ A
& &fe 71 ua fagrag a1-s@e smee
8 T | ZHT T qeF oY O avww
ot 3§ & 1 F 39 waTA #Y qawar
Qs HTAAT arFdr  FT gk feemAr
ATEATE | I8 3 THo Tlo WATS 3T 9 1
THo Hlo WIUTE WY UF HTGHY a1 T
ToF ¥ qfsq FargT a9 g€ # 0w
AT dlo Qo HIX 7 AT Fro To
#t A7 & fau fagar g9w 7 amay T
faw, st a7 & fordy aee smTd & g —
71 ! gafed 99 95 39 gy §
FIRT I A AT q8 T T § T
grefad #t wwer o= gFAm av
T AT I F FFTH 30 A
AN X gy #32 fewad sy af
F1 | wafw sy af w1 gardr o
foreely, gard waht foeell o A0
YL TG AT | AfHT HI €Y o Hio
g foed uw wE & fagar awd
q FE o AT g, A faw wr g
§ ag gaaal g fr g uw gaats S
g @Y ¥ R qew ¥, 9ud Uwaw
FET g7 qIHl, Jraqq qfqardie 37
w9 & | & fw qw ¥ oW o A
TRl &t fgwifsa s &, fmaw &
W owg wer § fv ozm =
& far  s=et T S &,
geaq (eii@r I g ar gud
TERAETEfF MAWm R qew F
faataa & gAR Fo93, AT dgd1T
I gqR T@ATF F1 g IHY qrerd
F - TLEUT @ §, AT ITHT 3@
qrer g AT Mg AT 98 qow TH
q& T ¥ frwgare g s, faaer
frwerar qfwe &1 & faelt &7 M9 o
TG ATEAT g | FAT 4G gHId Agr g i
TAR H{eF # TG ¥ IF T AHAT A1
feemifer ¥ fag feemT g & gedr
g1 37 grafad A 9wg Fgz FrArdt
EIIMIAT FT FHFAA AT AT T

1350



1381 Motion re
Interym Report on

[#t To THo arfeF]
qAT FqT FT 3, a7 A7 Ifqy (Fay
70 237 Ffaeat fremt v grag
fagar g7 737 & | A AT AT AT
#1E g 5 gardwia & a8 a8 oI
|G fIgaAT gIHT ATAE | TG ITHASE
# faqaraa & fag fagraa 3@
N2 R OF g9 938 T8O
NV | g9 ¥ urfwarae 38 G
f 98 a9 guar TG §, 39 @3
qIFTT L , B T qEF F @ A §,
AIFTIT TATFAT FIT §, FIL A &
AN WA ATHTT AY TF AT | & W1
A WRAT1 AT I F1 @18 Afeq &
ag frgardi H ggaa &\ fer ordf &
HITZA AT BT AL § | AGT FIAIY
H VS AW I3 €T § I 73
T AIH) fqaraq qXHTfaa grangd |
A g faTar @, 43 F A7 qg 7= W
afs7 g@ 75 FNG waar waT A
FdY fagar 1T, A7 g g, FAT
MATGr W | HIT FT IZA &I
HAF A13Y, TTFT IATST RO | FTHT
AT 33 FowTeT &7 w1 I gAY
AT g, ¥ argafaw ARy gAre
Qg FTH ITAA O§, IFF aATe
TFTR KB B0 AT AR,
sfea afadt am  ag @A fw
g gay w1 AT AP § fFogw
xgn fagam s F qame gofaw =
HIZ FIAT A1 § AR T 38 55
H @9, 7@ a1, 45T A1 dag
& FETATE qUEHT & fgars T8 gFr
rfen, 37 T FT IFATT Ao To
wgne & fgaw a@r @i =rfeg,
TS 93 & fgerrs agt a7 =rfgu,
ghomrr A F fgars afr
=1faq, FTTH g ¥ T8 L@ Frar
a1 7z A fHET FP7mR T e &Y
@ &, @ Ay wma ¥ e
g Tt 0 § ARG AT, g
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arardt ¥ fag g fweq Ft gaiag A
FFAIG FLQeT &1 g——fa=r W gy
AYEA  qRwTT @d HITHIY o F F )
fazma adr a1 ¥, afaw o ar
#1337 wew@ g % g7 7adr qgoat
9 T FR |

Farafr zAaT ¥ o Ffaqe
F fax fafaezT aga = qas @
JIT T FT I6 fATAT JTRAT §
fag agr I g @, W
[T T AFE & TF A
TR FTRAIGT AT | ITFATH gAY
A gL uawal F WM Y 97
LRI FI I T F J&IF 98Y, 39
¥ fagar grofaw wtagT asr argdq
faet AT w17 qg Fa 20y A A
ITY FTTAT, ITY FII7 I47, 3%
¥ A qIAWA!  JGFET T J,
FAT 9§ FISTTQTqT, T 77T ATTF
qr ? gq% A wF 7@ fF fesgeara
1z FT LT & qITH §, FgT TLHIT
q BAT AT, qU FF qFHA § foed
#5 g & Afsw W3 dTar a@
FNATE | 99 HTAT FTLGE AG T
FFAT g, AV AT AHTT A ATfeaLr
FIR A AT A OH wH I &
g3 AFRIGLFW F fag aga
w&dl § fr gasThaa fear oy

T FFART F QL AT 967 98-
qGI A ITA & 1% fafaee< argg =Y
gTfmarg | o ArEa § IgT 0%
At fageT qro Fo AT, ST [AT
gree? 4, fagy g3 a1 ¥ gr qA
gard e, & ooF Aty AT
g | afeT g fag & ¢ w5 fag
fratad & =19 W@F T 1, 987 7 Ts-
AFT FAT FATHT  IHAST I—IFMH
FT CSANFE FALH IATST AGT AT |
T MIAET FI HEI@ET  FIAT
Frfgq AR BT AT A TSATHE AL
& f& waT ux wrewr 98 @8 & fw
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A 91 wYT & /i & arfaw #3 gwar
g v 3o o Qaa #f a qd gg
& TS @I F Q¥ T H7 Fraarn
AGAE FIAT FIfg, W@ wq AT
faman =rfg, ST YT B FrAEQ
HUH 2 | qeaq at a8 & fF faaan
IAHT &, AT HIFTI FY 1Aq g ATATGH
FoAT Y §, TIWEH FEaql FQ

&1

# urfaT & fafaeeT amga & amay
VT qqES TGAT ATGATE | o1& IF
g JTHAT G3F & AWM 2 99 a6
fagar grom F1 sq% fawe 0T faar
AW CFATANAZE |

@ 917 ug g % fager graw
& A7 Fg 5 ag 31 e & WL ag
a1 73 g f5 9% 9ra fraer g
2 AR 9FF AFA F A W fwa
Qa2 ) fagre § B @i wmw
HILAI AT@ €94 & § ML qYT |
FHT < AW F NN & B B F1H
F 9919 ¥ a8 a2 HH TH- AT AT
I AT & g, A 3T AFA & AN
qT g | AT g A GiEEa  qw@I
§ qrg AG AT g, A AE IART qWC
HH AL

nF WL FAS q g, N fagaa
gATfad § 99 a8 q&d @l AU
gt 4 {77 91 § gw AT <@ &
fsarargm a g for R gr aww ar
qiffeAty g, S g AT At g
T BT garll gAY & HIT HaA<

and Licensing Policy
TET WU qe€ 94 & w0 | gafag
& q@T A1 § AT WX 1 4¢ ga-
AE R

I want the hon. Minister to give me
a little hearing. I want the hon. Minis-
ter of State to listen to me for g
minute, Is it not a fact that the Birlas
had a licence for fertiliser factory in
thig country and yet they were trying
to obtain another one? And they were
told that nobody could have two such
factories, Meanwhile, the World Bank
Chairman, Mr. Woods who is a perso-
na} friend of Shri G. D. Birla, made a
recommendation and on the recom-
mendation of Mr. Woods the Govern-~
ment of India have asked the Birlas
to apply for another licence?

¥ g wga § & 7T g gRraq
8, A1 39 Yex 3 fag ag fagrag wims
@ g ) w fagar &1 10 AgEE
godT 7t & ¥ difew ) g7 gufer
F AT F T AU WY E AN
wor &1 gl F foqu, SwrE &
fo, ag uF waTH g\ qA I g fw
79 @ frfaeeT Sga qoan @ 3
a1 37 AT § o7 9919 7 |

SHRI T, N. SINGH (Uttar Pradesh):
Mr. Vice-Chairman, Sir, we have had
quite a long debate and I have listen-
ed to many of the speeches with great
attention. 1 would like the House to
understand the implications of the
mixed economy and the licensing sys-
tem that we have adopted ang then
come to a final conclusion in the light
of that. I feel that it has been held
in certain quarterg that the concepts
of mixeq economy and this licensing
system are bound to lead to the result
that we gee todav. I remember some-
time in 1960 sitting at a meeting of the
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National Development Council. Shri
Jawaharlalji was in the chair, when
Pandit Nehru expressed grave con-
cern at the fact that the rich were
getting richer and comparatively the
poor were getting poorer. Now this is
what is worrying me today. We have
not to worry so much about this or
that individual. 1 am not concerned
with that, I think that the Adminis-
tration should take care of it and I
know it will take care of it. But what
is worrying me today is that these
things that are happening today should
have happened. Now, India has taken
great strides in the industrial sector.
We have marched ahead in many sec-
tors of industry. There is no doubt
about that. But the rich are getting
richer and the poor, comparatively are
growing poorer. There is a lot of
erosion in the wages earned by the
poor people, The agricultural labourer
today, I am sorry to say, is worse off
than before. This is a serious situa-
tion and there must be something
wrong somewhere which we should
consider, understand and see what can
be done to remedy the position.

Sir, I hagd occasion, for g brief peviog
of some fifteen or sixteen months, to
look after the affairs of the Industries
Ministry and being a great believer
in diffusion of ownership and dispersal
of ownership, I tried to see what could
be done to ensure that there is no
concentration of economic power in a
few hands. What is the difficulty? It
one tried to look at the licensing pro-
cedure and the process of dealing with
the various applications, one would
see that it so happens that there are
certain applications which do not ful-
fil the conditions and requirements
laid down by the ruleg and that these
conditiong gre being fulfilled only by a
few applicants from a few firms, Natu-
rally these few firms get the licences.
That is how things happen.

If you do not give licences to those
firmg what happens? The industries do
not get gtarted and the Government
and this House get worried. Then it is
suggested that since the private sector
is not coming, we should ask the
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public sector to do the job. And the
public sector comeg and takes yp the
Job. Then what happens? Naturally
being new to the line, it makes mis-
takeg and then this House, every sec-
tion of the House I am sorry to say,
pillories the public sector. The only
remedy to my mind, to this concen-
tration of wealth in a few hands is to
have less rigidity in our plans. We
have applicationg from the private
sector, but they can be limited I may
give you one instance, It wag poticed
towards the end of the Third Plan,
or may be towards the middle of that
Plan, that we had not developed ade-
quate stee] casting capacity. That was
to be done in the private sector.
There were not many people in that
line and it had not come up. There
was mg provision in the public gector
to start this industry. What was to
be done? We called a 'meeting of all
the steel casters and of the various
applicants and asked them, “What are
you going to do to expedite this
thing?” It hag the to be expedited
because without steel castings it is
not possible to carry on and we will
have to import them ang that means
great pressure on foreign exchange.
Therefore we called them and
sought their assistance. But they
did not come up. They will come
only in those industries which
give them pgood profits. That is in-
herent in the private sector. They are
attracted only to industries  which
make profits, That is no fault of
theirs. They go only to industries
where there are profits. They are not
attracted to industries which though
they have higher priority, do not have
the profits they expect. This 1t one
case which came jn my experience.
Nobody came up to make these steel
castings. When 1 asked. “What about
the public sector?” Promptly somebody
said, “There is no provision jn the
Plan and so you cannot have jt in the
public sector.” Then how do you pre-
vent this concentration?

This House, I must gay, in its desire
to pillory the Government or the
Minister has condemned the public
sector, I have been 5 sorry wiiness,
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looking helplessly at the manner :in
which the public sector has been run
down, There js no hope for the public
sector today. Such is the gituation. I
would appeal to all Members and say
let us be a little more foregiving. Let
us be a Iit‘le more considerate to
the public sector, After all, this is 3
new line, a new experiment, a new
way of life this country is adopting
It was Shri Jawaharlalji who showed
ws this new way, the way of the mixed
economy. We are creating the public
sector which should be holding a domi-
nant position in our economy and yet
we are allowing the private sector to
grow. Still everyone in this House has
run down the public sector. Where
is the hope? I will not be surprised
and here I give this warning that. ..

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Not all, Mr.
Singh.

SHRI T. N. SINGH: I know there are
a Tew noble exceptions, including you,
Sir. But 1 have witnesseq this kind of
thing going on and we think that yet
we can resCue the econcmic process
which is inevitably leading towards
the dominance of the private sector.
I give this warning that the day is not
far off when all of us, even the great
advocates of the public sector, will
join together and say that the public
sector has failed anq we will say:
“Transfer them to the private sector.”
That is where we seem to be going. I
am saying this with real sorrow and
sadness. I feel that the only saviour
of this country where there are
milliong of people who are living on
the verge of great poverty, people who
can hardly get two meals a day, is
diffusion of economic power. This
country cannot tolerate cencentration
of economic power in a few hands.
Sooner or later there js going to be a
eataclysmic revolution, I am merely
giving this warning. I have no hatred
against anybody, no prejudices against
any people, be jt Birlas or anybody.
This is a very small point according to
me. What is more important is, we
should know where we are going and
where we want to go. And if for
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some reason we are not going 1n the
direction tha. we want to go, it 1s
hjgh time that we sat up and thought
as to what we should do to proceed
towards our goal.

Take for instance thig licensing busi-
ness. You say so much ig allotteg for
the private sector, Applications are
invited and they come up and in that
melee of people who are running for
licences only those get licences who
have got larger resources. I remember
in the Planning Commission as a Mem-
ber 1 had the misfortune to be asked
to face a delegation of the Federation
of Indian Chambers of Commerce who
accused me of standing in their wav
of getting licences and I had to explaiy
to them why licences were not forth-
coming, why we wanted dispersal
Why should a few people alone get the
licences. But there was the hard
fac. We had given licences to a
large number of people, very small
men and they could not implement
the licences. Their plantg were mnot
coming up. Luckily for me I haqg the
answer ready with me. I could also
produce a number of cases where
the bigger business houses—I am not
talking of any individuals—hagq Jicen-
ces in their pockety lying unimple-
mented for eight or nine years, Is it
not a fact even today? I ask the Minis-
ter. Even today there are licences
lying in the pockets of a few people
for the last eight or nine years. And
what has been the result? When the
Third Plan was to commence by that
time all the licences for almost al} the
targeted capacities had been issued
except in some sectors and yet there
Wag pressure for more licences. Today
when there is a little slump, a little
recession, everybody blames the Gov-
ernment. Why? In those days 1
remember the FICCI delegations came
to me pressing for expeditious issue
of licences, Al]l these days people
belonging to the industry have been
pressing for quick issue of licences.
And when licences are issued and
they do not set up industries the Gov-
ernment again ig blamed for the reces-
slon that has occurred. You erannot
have it both ways. How are the licen-
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ces given? First condition is—You
must have foreign collaboration. And
every foreign collaboration must pro-
ceeqd on the basis of progressive manu-
facture and progressive manufacutre
means 80 to 90 per cent imported com-
ponentg in the beginning with only 10
to 20 per cent indigenous and gradual-
ly you go up with the indigenous con-
tent. We say in five years we should
have hundred per cent indigenous
content. Can any licence stand scru-
tiny on that ground now? Nobody ha®
been able ko keep to the schedule. And
then there is pressure on foreign ex-
change resources. Everyone wants
imports on maintenance account. We
are today borrowing hundreds of
crores, for maintenance imports pur-
poses, for the purpose of running our
factories. That is the position. And
yet licences must be expedited. We
cannot run our factories beause we
have not got the foreign exchange and
yet we must go on licensing and add-
ing to that burden. If somebody had
the impertinence like me to point out
these things he is thought to be stand-
ing in the way of industrial progress.
1 am saying all this with a sad heart;
1 feel very strongly about this.
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I feel there is no way out for this
country except self-reliance. This
‘business of progressive manufacture,
this high import content, this rush for
collaboration, s not going to lead us
to our economic salvation. We must
rely on ourselves. That has been my
theme all these vears. And what a
glorious spectacle we hagd when Pak-
1stan invaded this country? These
very industrialists came to me and
said that they would have their
manufactures on the basis of hundred
per cent indigenous content. And
what happened after three or four
months? Everyone started pressing
for imports. And today we are borrow—
ing from the World Bank for even
maintenance purposes. We are almost
bankrupt. Is it not true that even
for running our factories we have to
borrow? So it is time that we sat
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up and reveiwed the whole position.
Therefore I welcome this discussion
but let us not be misled in<o going nto
individual cases. I am no advocate of
any particular business house. I have
my own well known views. In the
time of Jawaharlal Nehru almost
everyone of us was a socialist but
today I do not see many. At the time
of the Pakistan invasion everyone was
a great patriot sayihg that they will
manufacture without imports but
today there is nobody who says he
can manufacture without imports.
And if somebody talks of self reliance
he is supposed to be out of his mind.
That is the position now. So I would
suggest that there is no way out except
self reliance. If this craze for indus-
trialisation goes on as it is—and in
that everybody is guilty—if this craze
for attacking the public sector day in
and day out goes on there is no way
out. It is no use complaining, we
have got to revise gur attitude. It is
all right that we shall get publicity;
in the newspapers and our names
will be in the headlines saying that
so and so has attacked so and so but
it is not going to solve our problems.
(Time bell rings) I am a disciplined
man, Mr, Vice-Chairman and I will not
take more of your time. I am grateful
to you that you have given me
this opportunity. But I want tc say
this. We have got to have a fresh
look on many of our problems. We
have come to a pass when we cannot
hove our industries unless foreign aid
comes to us and we cannot start any
new industries unless we receive some
foreign collaboration. That is what
has happened. There is no use blam-
ing the Licensing Committee. The
Licensing Committee was issuing the
licences or letters of intent as part
of its duty. We had what is called a
Foreign Agreements Committee. It is
a new Committee. That Foreign
Agreemen‘s Committee had the right
to approve the agreements with
foreirn concerns. Not only that; it
had the right to approve the right
of a foreign econcern to come #o 2an
agreement with somebody here. So
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they went about searching for some-
body here as partners so that the
licence could be got but at that time
1 remember—it is mo use blaming the
Government now—every section of the
House was saying that we were behing
our Second and Third Plan schedules

and that we must go ahead with
industrialisation.

We have talked here 4oday about
the provinces vying with each other.
What can the poor provinces do?
They have their own problems. I
come Irom a very poor part of Uttar
Pradesh, the Eastern U.P., and I know
what pover.y is. If I were to go to
Bombay or Calcutta I see these big
palaces and the huge factories belch-
ing out smoke with the average wage
of the worker being Rs. 150 to Rs. 200
in these factories. 1 come ang see
things in Delhi, these big palaces and
then I go to my own State. I want
something like these in my own State.
What is wrong in that? Then, the
States compete with each other and
the private sector gets the advantage.
The thing that is wrong actually is
in our attitude of mind. We must
change that. We have forgotten
Gandhiji. We have forgotten Swa-
deshi. We are only relying on foreign
aid and foreign collaboration. If all
this goes on, we cannot progress.

1 say it is possible to rely on our-
selves today without any further
notice. We can do it. 1 appeal to all
the sections of the House today. 1
think I am old enough to make that
appeal. Time is not there for much
of the mud slinging that is going on
today in the ccuntry. We cannot
afford to abuse each other. We are
hard pressed for time. Things have to
be done quickly. There are all kinds
of problems. There are enemies
hovering around us. There is also the
shadow of a third world war in the
firmament. Can we afford to  lose
time in little pleasures of abuses of
each other? Whom does it benefit?
Have w~ ever thought about it? Is it
not benefiting the enemies of the coun-

-
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fcry? Therefore, at this hour of crisis
In the country I appeal to all sections
of the House that let us remember
that there is a paramount interest that
has to be protected and I zssure all
the gsections of the House that the
Congress is second to none . . .
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SHRI BHUPESH GUPTA (West
Bengal): Are we to put vermillion
on the head of Birla or members of
the Birlg House?

SHRI T N. SINGH: Please, I have
not disturbed you. Everyone wants
that the case of the poor people
should be fully heard and they should
be protected. They have got the first
priority in all our things. Daridra
Narayan is the real Narayan. We
have to pay obeisance to him and 1
want all of us to join together in this
noble task. I say the sands of time
are running out and there is not much
time left to set our house in order.
Thank you.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN):
your appeal.

(SHRI
I appreciate

SHRI BHUPESH GUPTA: Cry of
an oppressed soul,

SHRI M. S. OBEROI! (Bihar): Mr.
Vice-Chairman, with your permission,
I rise to speak on the Hazari Report
and I want to make 3 few observa-
tions before 1 make my comments. I
must compliment Dr. Hazari for the
trouble he has taken and for the way
in which he has minutely gone into
the statistics and other details. While
going through the terms of reference,
the main object of appointing Dr.
Hazari, I find, is to streamline the
licensing system and to point out the
shorteomings in relation to the Indus-
trial Policy. That is the main feature
which I find in the terms of reference,
but in his Report he has given com-
plete details of the licences granted
to all the big and small industrialists
like the Birlas. Tatas, Martin-Burn,
‘Walchand., Bango, Thapar and Inter-
national Combines, etc, The Report
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before us is an interim one, which
was submitted in early August 1966
and was followed in mid-September
by a supplementary note. The hon.
Minister for Industrial Development
has informed the House that the full
report will be in our hands in the next
six months’ time. I am sorry that the
Government was to yield to the pres-
sure of some Members of this side
and that side of the House to place
this interim Report before the House.
If the complete report comes in the
next few months, it would be more
exhaustive and we could have been
given much more details than possibly
this interim Report contains,
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(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No interrup-
tions please.

SHR] M. S. OBEROT: I do not manu-
facture. I only do service.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
take your time.

SHRI M, S. OBEROI: I get very
little time. It is very seldom that 1
speak and I hope the Chair will show
me a little more leniency in this res-
pect.

(SHRI
They want to

I have listened very carefully to
both sides of the House and I am
more than surprised that hardly there
have been any comments or suggestions
on the improvement of the existing
licensing system, which was the main
object of Dr. Hazari’s study. 'The
whole force has been used against
Birla undertakings, 1 will be all the
time with Shri Bhupesh Gupta and
my other friends if this Report had
something to do with allegations of
malpractices against the Birla under-
takings or misuse of the industrial
licences, If there js a case of tax
evasion, hoarding essential rmaterials
and corruption, I will be on my legs
for hours to fight strongly, as in our
society we canmot allow such abuses
to continue unabated and this must
be stopped
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SHRI NIREN GHOSH: Why do

you say ‘if’?
i?

SHRI M. S. OBEROI: There is no
such allegation in this Report as far
as this is concerned.

Are you not aware ~f

SHRI NIREN GHOSH: Everybody
knows it.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): No interrup-
tions please.

SHRI M. S. OBEROI: Ty ask for

and receive licences is not a present
nor a crime. All that Dr. Hazari has
done is that he has given g compara-
tive study of all the licences issued to
all the undertakings in India. At no
stage he has pointed out that any pre-
ferential treatment was granted to
the Birla group. In his findings on
page 7 of his Report, he remarks:—

“While Tatas have hardly been
inactive, considering their top posi-
tion and while Martin-Burn made
no application whatsoever in 1959
and 1964 to June 1966 and was
barely active in 1960, the pride of
place is occupied by Birlas which
merit special attention.”

These are the remarks of Dr. Hazari
and I cannot conceal them. In other
words, Dr. Hazari has complimented
Birlas on the initiative they have
shown in increasing the country’s
industrial development.

Mr. Chinai has also made a refer-
ence to the Estimates Committee, Let
us see what the Estimates Committee
has to say about the Birlg affaiwr.
They will be dealing with all the as-
pects of the matter, If there is need
for any enquiry, I will be with Mr,
Bhupesh Gupta saying that the enquiry
must be instituted. It has also been
pointed out that there is a well-repre-
sented Committee appointed, which
goes through these licences and we
have not seen any adverse reports
from that Committee either. Let as
be very clear as to the existing eco-
nomie position of the country, which
is at a low ebb, The only saving is
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to gevelop industries, agriculture,
improve our exports and cut down our
imports and thus improve our foreign
exchange position. In this both the
public and the private sectors have to
play their part.
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Take the public sector. The actuals
for the year 1955-56 show that the
Government investments in running
commercial concerns were Rs, 434,12
crores. The net profit works out to
3.8 per cent, while the yield by way
of dividends to Government is only
0.19 per cent. This investment has
been made out of the total public
debt of over Rs. 16,000 crores on which
Government is paying interest at
about 6 per cent. This is the result
of the investment of the Government
undertakings.

Now, we are left with the private
sector. The Report if{self has revealeq
that a tremendous development has
taken place in the private  sector.
The results are very assuring. Now
it is only the private sector which can
counter-balance the shortcomings of
the public sector. The big industria-
lists have not grown overnight, Birlas’
ang Tatas’ growth has been over a
period of 200 years.

AN HON. MEMBER: Maybe 100
years.
SHRT M. S. OBEROL: The objec-

on is that they grow too fast and too
big, and that has happened only since
independence, as before the Indepen-
dence no opportunity was available
during the British time. I say, let
them grow big and produce, and the
policy of the Government of India is
well known: let them grow big and
then nationalise. I think Shri Bhupesh
Gupta should note this. I they go on
expanding, at least this will not retard
production. Why wait for new people
to learn and eliminate those who have
already learnt? This will in no way
hur. the ideologies of the ruling
party.

I have to answer Shri
Gupta’s iall objection to amassing
wealth and its gistribution. He has
no objection to the wealth but his
objectian is to the inequitable distri-

Bhupesh
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bution. My answer to him and other
friends of his thinkig is that over 80
per cent of the investment in Tata
and Birla group of concerng is of
small investors who get good yield
and return on their investment. These
organisations find employment for
millions and their employees are bet-
ter paid than the public sector em-
ployees. Today there are more ghe-
raos in West Bengal in the public
sector than in the private sector. So
the distribution of wealth Is there. If
the objection is that Birlas and Tatas
have big houses to live and big cars
to ride, well so have the Ministers.
Why shed tears over non-existing cala-
mities? Thank you.
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SHRI B. K. P. SINHA: Mr. Vice-
Chairman. I am extremely obliged to
you for giving me this chance. The
obligation i greater because 1 nzver
expected that I would be called upon
to speak.

Mr. Vice-Chairman, this debate has
not taken an unexpected turn. We
have ignored the wood for a tall cedar,
the green cedar of Birlas, which has
monopolised our attention Dr. Hazari's
report is in my opinion a fajr report,
a report behind which there is a great
amount of labour. But let us not for-
get that Mr. Hazari has painted on a
limited canvas and on that limited
canvas the Birlas occupy a very very
small place, and if they are mentioned,
they are mentioned in an illustrative
capacity and not otherwise, The few
things which are said about them
could with justification be said about
other big houses also. There are four
statements in the report about the
Birlas. Firstly, there has been a pro-
gressive decrease in the import con-
tent of the Birla projects; secondly,
though during the last three or four
years there has been economic reces-
sion, Birlas have not been inhibited.
I do not think these two statements
are critical of the Birlas. The only
statement which ig critical of Birlas
is that they forclose certain areas in
the industrial sphere. The hon, Minis-
ter has already announced corrective
measures in this respect.
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AN HON. MEMBER: No, no.

SHRI B. K. P. SINHA: Even then I
feel this is a matter which needs some
greater consideration because it should
not be open or left to any industrial
enterprise to foreclose, preempt, and
thereafter sit idle ang block the eco-
nomic growth of the country. The
largest amount of criticism has been
concentrated on the concentration of
wealth ang economic power. Now
concentration of wealth, as has been
rightly pointed ouf by one of the
speakers who spoke sometime back, is
a necessary feature of capital list deve-
lopment. Mr, Vice-Chairman, to bar-
gain for a society in which private
property is the predominant form of
ownership and at the same time to
expect that there shall be no concen-
tration of economic power and wealth,
that there shall be no growth of mono-
polies, is in my opinion to try to live
in a swamp and then to expect that the
house chall be free of mosquitoes. Mr.
Vice-Chairman, we have been pro-
claiming for the last twenty years that
our economy is a mixed economy. The
name may be new, but the reality is
old. India even in the British times
had a mixed economy. Raflways were
a nationalised wundertaking. Tele-
phones and telegraph were a nationa-
lised undertaking. The big Ordinance
factories Wweére nationaliseq undertak-
ings. We have added to them a few
mare steel fertiliser and industries of
that type which require a huge
amount of capital which private en-
terprise cannot afford. But the facl
remains that our economy today is
predominantly a private property eco-

nomy a free centerprise economy.
Then we have tried, while re-
taining the economic apparatus of

private property and free enterprise,
by some measures to disperse wealth.
1 am surpriseg when some Members
take the view that this dispersal of
wealth is socialism. I am more sur-
prised when Mr. Bhupesh Gupta falls
a prey to this delusion, Wealth is gdis-
persed in primitive society, in many
gocieteg in the hill areas of India even
today. That does not mean that that
society is & socialist society. The
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French economy, the Japanese econo-
my, between the period of the two
Wars was really an economy based on
small industries, small enterprises,
small property owners. (Interruption.)
That is my view. But that did not
make their economieg socialist econo-
mies. Therefore, the reality today is
that our economy is predominantly an
economy based on private property.
The vast agricultural sector is based
on private property. The whole sp-
here of trade is based on private
property and a  predominant por-
tion of the industrial sector is based
on private ownership. But concentras-
tion and monopoly is something which
goes with this system. Capitalism or
free enterprise in itg initial gstages is
'marked by small properties owend by
numerous individuals. But as the free
enterprise system develops, smaller
fishes are swallowed by bigger fishes.
This ig the lesson which we learnt
from that brilliant analysis of capita-
lism by Lenin: ‘“Imperialism, the last
stage of Capitalism.” His diagnosis
and his prognosis in that book are
valid even today.
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SHRI ARJUN ARORA: Now Dr.
Lohia is

SHRI B. K. P. SINHA: And the
experience of the last half a century
confirms what Lenin stated in that
great book, though it is of a  small
size. We have had a Monopolies In-
quiry Commission; we have had the
Swaminathan Report. Now we have
the Hazari Report. And in all these
Reports it is clearly indicated that in
spite of all our desire, in spite of our
law, there has been a development of
free enterprise in India also on the
same lines on which it developed in
other countries. People refer to the
Industries (Development and Regula-
tion) Act and in the context of that
Act, they want to judge what has
been taking place in this country. I
am afraid, what has happened is not
unusual. Rather my own personal
view is that when the Industries (De-
velopment and Regulation) Act pres-
cribed that there should be no con-
centration of wealth and no growth of
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.. iy, the Act itself and those
monopo! responsible for it behaved in
who arey that the courtiers of King
the waybehaved. They thought they
Canute gep away the waves of econo-
could kdancement, that the waveg of
mic advic growth could be subdued
econor:jfld be kept under control at
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and coymand of somebody.
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nave already said that concentra-
I 3 of wealth or monopoly is an in-
tioitable part of capitalism. That has
evfen the experience of the United
bStates of America. Eighty years ago,
the United States passed an  Anti-
Trust Law. Their Federal Trade Com-
mission wag charged with the duty of
controlling or prohibiting the growth
of trusts and monopolies. They were
not satisfied with that. The Senate
appointed a Sub-Committee on Anti-
trust and Monopoly. And what has
been their experience? That experi-
ence is recorded in a book by Senator
Estes Kefauver, which was published
in 1965. The book is titled “In a
few hands—Monopolypower in Ame-
rica.” After sifting and sorting cut
the material, the Senator who was at
the head of the Committee comes to
the conclusion:

“The core of the economic problem
facing us today is the concentration
of power in a few hands.”

That is the ysual feature of capita-
lism when it develops. There are
figures given in that book.

SHRT BHUPESH GUPTA: Tell us
whether you like it or not.

SHRI B. K. P. SINHA:
ing to that.

I am com-

Now, the same has been the ex-
perience of this country. Seventy five
groups control 1,536 companieg with
assets over Rs. 26 thousand million,
that is Rs. 2,600 crores. Several
figures are given.

SHRI BHUPESH GUPTA: You are
now confusing the figures.

SHRI B. K. P. SINHA:
confusing the figures.

I am not
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(Maharashtra): Do not confuse him.

SHRI B. K. P. SINHA: Twenty-
gix thousand million. Since the hon.
Member tells me that I am confus-
ing o

SHRI BHUPESH GUPTA: Twenty-
six thousand crores?

SHR] B. K P, SINHA: Twenty-
six thousand million.

SHRI BHUPESH GUPTA: Now you
are right,

SHRI B. K. P. SINHA: Million, I
said, not crores.

SHRI BHUPESH GUPTA:
you said.

SHRI B. K. P. SINHA: No, no.
Rs. 2,600 crores I said. If the Thon.
Member feels that my figures are not
right, then I will refer him to “In-
ternational Affairs” one of the
most authoritative economic and poli-
cal journals produced by Soviet Socie-
ty. The latest issue contains these
figures. I have taken these from its
latest issue. Therefore, you need not
challenge them,

Earlier

SHRI BHUPESH GUPTA: I jo not
consult the Japanege Telephone Direc-
tory to get you.

SHRI B. K. P. SINHA: Now, Madam
Deputy Chairman, that is the situation,
that is the economic reality. We are
operating in a gystem of free enter-
prise. In this situation, concentration
of wealth, concentration of power, is
inevitable. The question is being put:
What is my solution? I suggest two
solutions. Worlg economy and
national economy are at a stage in
which it is not possible for any back-
ward country to develop on the basis
of free enterprise. That has been the
experience of numerous countries
which have become free during the
last 20 or 25 or 30 years. Apart from
the experience of history, there are
sound and valid economic reasons
behing it. Today world economy is
one. One economy impingeg ow
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another economy. Ang when one 2co-
nomy impinges on another economy,
naturally the higher economies have a
devastating effect on the weaker 2co-
nomies. And that is why during the
last 20 years, it ig only the countries
which have fully controlled their eco-
nomy, which have fully developed
their economic apparatus and econo-
mic system on a socialist basis jt is
only those countries that have been
able to register an economic advance.
Other countrieg which have trieg to
buily up on the traditional pattern
have failed. Therefore, today there
are two alternatives, as I said before.
One we move swiftly and with great
determination towards a new econoinle
order which gnly gives hope for future
advancement. Second but thep this
is something which will not please
my friends there, if because of certain
compelling factors, we do not have
either the will or the desire or the
courage to make a drastic change in
the system, then for heaven's sake do
not take measures, do not move in a
direction, which will throw inside the
present economic apparatug certain
elements to which the present econo-
mic apparatus or economic 3ysiem
would not react properly but would
react in an adverse manner. As I have
already said, every economic system
has its own laws of birth, lawg of
development, itg laws of decay and its
laws of existence. Every economic
system reacts favourably to certain
actions, certain norms, certain moda-
lities and certain impulses. But a
system gets paralysed if the impulses
that are introduceq in that system are
not appropriate or suitable, 'There-
fore, this is my note of caution to this
House and to the members of the
Government (Interruptions)
I have already said that
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SHRI NIREN GHOSH: Why not
change the economic order? Have the
eourage to do that.

SHRI B. K. P. SINHA: Thjs is my
note of caution to the Government.

[ RAJYA SABHA ]

If you are not ip a position to make |
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a swift change in the econoftV

for heaven’s sake do not mic order,
that have been suggested hdake step$
the last two days because tere guring
will not improve matters. fese steps
concerned with the Birlass; am not
Birlas are not persons, Bir$ To me
my opinion, an abstraction ajas are, in
stration reperesenting a certqnd an ab-
order. You may cut the headgin social
but the social order, like i of Birlas
can throw out thousands orkthabeej
You can destroy one Birly bui Birias.
will be many others. I may take there
place or even Mr. Bhupesh Gupta ‘heil‘

SHRI NIREN GHOSH: Let him tai.
courage to break one Birla, Othere
Birlas will be taken care of,

SHRI B. K. P. SINHA: Therefore,
my suggestion is that till we do not
take determined steps to establish a
new social order, we should not try
to throw off the present economic
system, we should not take such a
step as would introduce in the present
economic system germs of paralysis.
That is all I have to say.

SHRIMATI LALITHA (RAJAGO-
PALAN); Madam Deputy Chairman,
at the ouiset before 1 say anything
about the Hazari Report I may say that
I heard the speeches from all sides of
this House. Different shades of opinion
have been expressed. In certain cases
they have said that this report is of no
importance and that the main concern
is about the industria] policy. But I
think Prof. Hazari, who has been a
professor of industrial economy, had
been asked by the Planning Comimis-
sion to submit a report which we are
discussing, discussing what has peen
submitted in the context of that report
and it would be unfair on our part
to make someother comments. We
should give due respect to his report
and discuss about it. ,

Another Member said that the data
wag not reliably, ang that it was in-
adequate and gll that. I would like
to draw attention to the introduction
portion of the Report where it is
said:—
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“ . . The Industry and Mine-
rals D1v1510ns of the Planning-Com-~

2flon kindly placeq at my dis-
. ==L all thg files available with
thenp. relating to the Licensing Com-
mittige and the Capital Goods Com-
mittyee and inter-government corres-
pondience on industrial policy. These
are §the only sources of statistical
dataf analysed in this report.”

I warfit to emphasise this point that

Again, Mr. Suresh Desai said that
t#hose who do not know what the letter
" of intent is and who do not have an
aptitude for business have been discus-
sing this matter. Of course, he cannot
expect everybody to be a business
expert like him. But as far as the
report is concerned, as far as we have
found out from the report, we have
alsp the authority to say something

. about it.

In the report we fing that there is
concentration of wealth and that
smaller industries are affected by it.
He makes his recommendations about
the remedies.

(Interruption by Shri Suresh J. Desai)

THE DEPUTY CHAIRMAN: No
interruption, please. Let there be only
parliamentary interruption.

SHRIMATI LALITHA (RAJAGO-
PALAN): I am proud and happy that
the ruling party Members have
brought forward this Hazari Report
for a discussion in this House and we,
the Memberg of the ruling party, have
now an opportunity to prove value
we attach to the socialistic pattern of
soclety and so it has been made feasi-
ble for us to show to the Opposition
partieg that we are going in that direc-
tion. I congratulate the Government
for giving it a serious consideration
and for adopting the follow-up measu-
res with regard to that.

SHRI BHUPESH GUPTA: Pattern
to be seen in Mr. Babubhai Chinai.

SHRIMATI LALITHA (RAJAGO-
PALAN): Madam, Congress, for deca-
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des, has been the symbol of socialsm.
Pandit Jawaharlal Nehru stood for
socialism. Shri Kamaraj, Shrimati
Indira Gandhij are followmg up that
policy. In fact I would like to men-
tion to this House that in the Bhuba-
neswar Session of the Indian National
Congress

(Interruption by Shri Bhupesh Gupta)

THE DEPUTY CHAIRMAN: Order,
order.

SHRIMATI LALITHA (RAJAGO-
PALAN): I do not want any interrup-
tion, Madam. In fact, I would like to
point out to this House that in the
Bhubaneswar Session of the Indian
National Congress, Shri Kamaraj, the
Congress President gave birth to the
idea of socialistic pattern of society.
In that session grave concerp was
expressed about concentration of
wealth in that Resolution. The follow-
up may have been a little delayed. But
I am confident that our Government
and our party will prove to the Oppo-~
sition that they would achieve this
end and the credit will go to the ruling
party and not to the Opposition.
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I have also to congratulate Dr.
Hazari for coming out with thig inte-
rim report with the data and other
materialg supplied to him. I also con-
gratulate the Minister of Industry for
announcing today that further licen-
ces will not be issued to the Birla
group of industries,

Coming to the Hazari Report, in my
opinion it deals with many of
the findings of the Monopolies
Commission Report like the con-
centration of wealth and indus-
trial licensing etc. It hag also indi-
cated that all is not well with the
Planning Commission because it does
not keep an effective eye on the exe-
cution of licences given to industries
in the context of the welfare of the
society and the nation.

Madam, it is incorrect to say “hat
the Report attacks only the industrial
licensing policy of the Government of
India as the report very clearly indi-
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categ that the main beneficiary of this
policy have been the Birla group of
industries. With limited material and
data, Dr. Hazari’s assessment may not
be cent, per cent. correct but it 1s
bound to be at least 50 per cent. Cor-
rect. He has pointed out that the Birla
group of companies were favoured
though some of them were not up to
the mark; or even they were below
par.

Coming to the licensing policy, I
think he has very clearly stated that
the three categories of lists are there—
free list, merit list and rejection
list. There is no hard and fast rule
because the free list does not go by
the licensing policy at all, and for the
merit list adequate data are not pro-
videg for the Licensing Committee to
decide about it.

About the rejection list he says that
some of the rejection cases are decided
on the file at higher level but the
decision i5 not available to the Licen-
ging Committee, Further he adds that
the distinction between these ‘three
types of licences, including the one for
substantia] expansion of new under-
takings, is not always very clear in
the available data. He goes on to
say that “larger investment proposals
do not come before the Licensing
Committee”. It very clearly shows
that the defect lies in the Licensing
Committee and he has made ceortain
recommendations regarding it.

Coming to the principal shortcom-
ings of industrial planning, he clearly
points out:

“There have been mo  overall
policy guidelines . . . which indi-
cate the capacity and output to be
achieved at the end of each five
year period.”

Then he says: .

“Just because g project is, or can

be made, emenable to gvailable of

foreign exchange should not qualify
it for approval.”

This is indirectly hinting at Birla who
has control gver finances.

[ RAJYA SABHA ]
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He turther observes:

“In attempting to cover almypst the
whole range of large scale incjustrial
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development licensing inefvitably
loses sight of the relative por-
lance, of different projects nd/or
products.”

He goes on to say that the basic jchange

and scope in drawing up inclustrial
programme in the Planning Co\mmis-
sion should be thoroughly overh auled.
Industries which can save foreigmg ex-
change of priority nature which ¢ zan
produce byproducts or industrisml
wastes should be considered on meri
He recommends allocations to be
reviewed every two years in the light “
of actual development. Here I would
like to know from the hon. Minister
whether the Birla group of companies,
which have been functioning all this
time and which have engulfeq the
entire industrial structure of India,
has any of these industria] companies
been reviewed in the light of this
recommendation given by the Hazari
Committee?

In his speech yesterday Mr. Babu-
bhai Chinaj said, “For God's gake
allow them to continue”. We are not
in any way against the continuance
of larger group of industries. The
larger group of industries should be
there but, ag the Hazari Committee
points out, they should be there within
their limitg so that the smaller groups
also thrives. This is his main point.

On page 24 in para 22.5 Dr. Hazari
saysi—

“As a matter of policy, the Plan-
ning Commission and Government
should declare that certain tradi-
tional jndustrial activities shall be
closeq in future to the specified ten
or fifteen largest business groups
and their associates. This would
imply that the large groups already
established in these activities ghall
not be permitted to expand in these
areas.” .

He does not say that it should be
closeq completely. Therefore, Mr.
Babubhai Chinaj need not be afraid
that the larger industries will not
thrive,
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¥ wfds g 5@ &1 e faer
¥ ag w1gar g o seRr st R A1fEgd )
TR T F, TF qoo H1 Tq 9,
UF TFETE F UT ¥ § wgwa agf
g ¥ Cawwd #Y 3@ FTF 99T qIAT
g, FifF &7 #wow agt W § fe @
gdT & FTH FT qFq9E §, I8 ST 989
Y, g WL GE 989 L AT §, A
1 o @dl F F F A9 TG E
gafad § =izt § f+ dag & wewgi A,
IWT w=Adl ®Y, Ua gdr afafa qfsa
FIATT AR AT L)

e ag gt g I Faw
fagar 47 71w 3w A Y 7Y afew
o AT FeqET 7 W T Ay
SF MT FT7 FE F 8 A fqawq
Y, 9T GNT 9 I @T1d | §5 7 |

SHRI RAM NIWAS MIRDHA:
(Rajasthan): Madam Deupty Chair-
man, [ am grateful to you for per-
mitting me to intervene in this debate
and to say something on this very
important subject which is ynder dis-
cussion today. We have been discus-
sing a lot of things in connection with
thig Report and one gets the impres-
sion that the main concern of the
Report was what is called the Birla
episode or the Birla empire that has
been built up. As a matter of fact,
the Report has as its main concern
the study of the licensing procedure
of the Government and the Birlas
have been selected as an example so
that the whole operation may become
understandable and the methods fol-
lowed in such cases could be clearly
understood.  Therefore, any impres-
sion that the Birlas have been discri-
minated against or that there is any
prejudice agalnst the Birlas, I think,
is not well founded. The Birla group
was selected for study for very valid
and academic reasons. The Report
itself says that out of the three groups,
namely, Tatas, Martin Burns and
Birlas, the first groups made almost
no applications during the period of
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this  study. The Birla group was

selected because of the large mpimber
of applications that it had madle and
because the various processes fwhich
had to be gone through in {giving
licences to industries could Hbest be
illustrated by a study of theg Birla
group. Therefore it is not out w»f any
pre-judice, as I said, but becatise of
very valid reasons that this grour» was
selecteq ang there has been a thorc ~ugh
study of the whole thing. The cor a-
clusiong are said to be interim, b swut
on the whole, I do not think that thei;\‘{
could beimproved upon and so faras ™
they go, they are complete and they
throw enough light on the whole pro-
cedure that is followed in this matter.

Madam, this is not the first time
that a study of this nature was con-
ducted though I feel that this study
was long overdue. It was necessary
for the Government to review from
time to time the various procedures
and the various implications of this
administration in this very important
field. Therefore, I feel that this
Hazari investigation had not come a
day too soon. As a matter of fact,
these facts are in a way very elemen-
tary and these should have been col-
lected in the normal course of the
administration by the Department
concerned, facts as to who were get-
ting the licences and in what direction
licences were going, what type of in-
dustries were applied for and whether
any particular group was pre-empting
a larger share of them than was pro-
per and so on. As a matter of fact,
those facts should have been before
the Licensing Committee itself in view
of what is contained in the Industrial
Policy Resolution as well as in the
Industries (Development and Regula-
tion) Act. Our country has a definite
industrial policy tracing right from
the Constitution of India to the Indus-
trial Policy Resolution and the impli-
cations of the Industries (Develop-
ment and Regulation) Act, as well as
the Plans that have been adopted by
this House. All these things gave the
context in which each application
should have been judged and my
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. aeaEw . fase J@ @,
KA IS ATAT § 1

{t Tto qIT : AT ATTH VT § |
¥ wgiz FTuRea § %5 TN g%
gTg k=T a7 | I §7 @y fF o e
FCAWWT ¥ A3Fq N7 qfs75
F4zf TS 37 I T 991 @
I7 Al ¥ foy arzd e gz ¥ g fay
% &, wfsa w17 a8 7§ Faar qar
| Y @Tgd T AV E, F waAqdY §, AR
g7 faaar =ifgd, St argde o3 g,
3751 af fagar w1 F1§ qUg &1 2 )
T T FIAT HAIT AT §

HT TRHAATTEAW ¢ A9 IAT HI 37
FTAT SIAT EYEY 21

=i &0 qid : qg Tgr § f fagar
7 B Ar359 37 ¥ fagwi 57 fsadr
ofg T arfgr,ag Ay AL g1 &
az =gl § fr faT aesrdy sdanfa
¥ ag T guars, sawr o= fzgr w7y
T I F Fga1 AT g 1 a7 faasy
faz ot 7gr aT AT Tl

ot qAATCAN : Figy  gw qW
g1

i o qis : Ffgw 39% 719 ga
4T F &, AT F A &

*fY T : 5 Y gAIR |1y
2
o1 Tyo qIT : FFAT ag I1gAT g fw
g9 1922 0 ¥ # 3T 3w FI4q
FASY FT JFTU AT | IFIA 9§ q°q
Tl § fv 7 &) guT a3 €,
fand ITHT o MTo Fo fagar ¥
f7 A Mfare 799 /T FT TaAHE
o T ITHRT IR AT Tt sy
T QAT 94T F7aT o foaAT | AT qey-
qor 7y g | feafa ag 4 fx €= &
FIIA A7 AL T T fAgaor @ a<-
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FT FT &, T #7 geara ufgw

q1, WX AHICH T4 30 F T4 R}

feafror frar AT qrde & AT 999

gz ¥ oft far 1 99 o mifew

FETN Teq T T HAT GLHIT FT BIE

g agre

off e - AfsT gz ==
F A 91Ef ®1 fyar g1, 399 ST AW
&1 7GT

sfi o qi® : g w3y afg swW
q1gY, HTw g7 A qraq JTgr, v & F4ar
F® | 7 fAgT8 aw w@, afg o
g gug fagfa, & & 31 7§, AV
SHET LT I

ot TATEn
Tt ws g &4 afg ar
Te ZI AT AT /T A
X g s fww g@r
fawa wafa 7 srafa w@T 0

st o qig : T 1T F TG FGAT
Al g {5 20 aw & oL AL TTHIT
F1 gy & Y Afay, s ¥ 27
TE & AR wfs Aifg w1 g
feat mar & =T wrnfos guls Ta3qr
JAT T WT &, 98 91T 987 § |

gafaa wor g 2 &1 gEE
A 1 AEw fagar & Av AT A
TH AT F1 qIAY 3@ FT F AR-Aq@1T
®TAT, qg § FIS aga H=u1 T guAdr
g, # 991 @99 F 99T awEadr g,
18 fager ga &, = srafwar a9 &),
ar FAfsaT qT G AT RT T . . .

st oo a1 wife Sqrg
FTE

wft o qiF . :
at wfed AT A & qT A THATUST
fag &, 9t w1 sitenfos wt ST ETE
& 3 7O 19 Y 27 ¥ § Fir It wfaw
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TR FT FEAT AL TS W A TEY
g T W g @\ e
F qgT FT FTL0 § o a7 F1ew T

F1 qga Weargd foar w@r g ww
TF FFOAET FT ATIHY Q7 & WIT I
FEAT F1 AT AT IHT T I1IT
FET ART & | HTT IqFT FT S
T &ifsg | g A aga 9 fusweg
F 1 I A OF AEGTE &, S
aes gHrfaEE #1 & | IFM Tg FE

fe qF arg@a A\ UF wgEq fwa
aTq 1 J 3R A 7 s aw

F T FE I | fazar oF sag §,
sTafaar uF sg §, TEAET oF g
21 AT 4-5 AR Y STIEC
SATAT A=B( ZIT AT A&, ST
ey A | gHt g g
gFRAY & | FQFIAT ¥ gk 9
fawi & =7 9Ty & wtc g vy &
ZH X FTWE | AN & FIT
QAW WE | F9aT  F I
agm gt W W g—ug A
TIET AE AT | ATIRT A I@AT
qeaT & agr &t gewr fRadr a7 @y
MT Iax fqq wraFwr ol F I
fsts @ w1 98 1 =y a9 f=g
T T, q1 T IITTY FT SAAT AT
T %, 5T W HT AT I 9T @I
A FTGRA | W9 gF HI¥ 94U
qT @31 T3 FT F T, G IF AT GAH
#fsm fF qe€ Ar@= ¥ 71T ag woA
g AgAT & (T« °92) g fame
Y Ty, FYE 91T AGY A T T g 0¥
HIT §7F THUE g1 | 79 dF a5
gHE @Y EF 9% §% " 9gar
qgNT § |

mqE QA FIgAT &7 AT g,
FgT #Y gIT A gy faaqr & 1 &fEq
o ag 3@ §, faO’ @y # faedy
& & =rgar ¥ o wefaee wieal A
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St grarT fear g g faanafa
TE 97 T qT AR TR 1 7 Q@S
g &1 gt fAer, q@ gRij S9Ew
fear & 1 WS w9w G ﬁsrxﬁ"r
¥ sy fFar g, g
¥ #EEee fear g
srfwe gom g 7
FL M W &
g 7 & fa  wmy ardy Sgfedt
$‘Tf1waswq3m|§q1'ﬂ qfs
¥rET AT AT AT A g WY
¥ TUN 919 9T @I N, 48 et
qT | 99 qF AG TEI FO a9 qF
AU SaqIe dw ¥ T AW
AT |

THE DEPUTY CHAIRMAN: Mr.
Tarkeshwar Pande; you said you would
yust need five minutes.

ot o qiF (ITT F_A) ¢ WA
gl AgEar . . .
ot TwAEe ¥ a1 q fAa §

T T §, G H TI9T ] |

ot fo qi¥ . g7 7 AT, WIS
AqTYT | A AT g 1 FgT AT o
gardr &1 fufie §, gaaT fawemo gt
wWeg 1 #faw 3-4 a1 fagza s
ATgAT g | AFATTAT AT A K, ARG
FXFTTHT AT srenifas 1 snfys Fifq
&, 98 iy & =T g Wea £
Ia*T gf Torrg a8 §1 QTR {5 awamT
g W g AT T W@
IA === af@rd & grar § frafaa
giaTa=T T W 1 Ig T qare, foas
g1 ¥ s 19T 2T 2, TE -
Aifes, arafos Ajaregfas v @
FATAT 3 & | IIN AIEGT FT W
g, fagar &1 Q¥ gy g, fagwr O -
Aifas aed 7 frwe &

s arg ¥ o wqHa . ..
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FT TF FAIEIO AT w180 § | afsaw
5z ¥ ¥aar ag awwre wafifesy 57
@Y 2 Az 3aF agfead ¢ @, sas
Fraey g\ F oF o< fyer 7 Iargor AT
H1EAT gf | wew 1w ¥ oF ) fAw
PaeT ¥ & Ia% fay s|gn
ag Y0 fzar1 {5 S 6 Wo T &
12 To ZF 9 FI Hwd & |
Fq IR ATH A7 KAT 12 o
4T 1 ar fager FFaAY ST 7 ®o @
A Y Y, IaF1 gF Wi+ fAw w@w w7
12 R0 ST X T WY A o971 T qfees
FFET H WOA 12 ®o [d, AV I9H
far AT 13 79% FT [T | IT gHEY
¥ afs & 78 &g, A ITATH IS AR F
g | wfes s ey fE gar
1 | e & (qg a8 wigEl =«
@Y ot fx fager & ga ) fpgar san
W owEw Ay sw|Ewm 9
Al ®I40 Fowwa § faar
9 ATE U S FAFT H @AW aq
FAT G AT g, TR B arar §, s
MIATFERE | AU FFTTAZE
f& ag oo A1 90 WY &, 9gF A
Faftoar @rg )| Twfaar 62
Fogddyw ¥ 9y fau ¥, aT@ ¥ 47 ®
qrar fa famr gur gaww Ay o,
q IGIA AT FAT T H1,7 3990
fazr 211 w9 fa=ar 71 AT W4T )
A e S F wuw Y 919 §, 1926
¥ 2121 A A MG T 9F9 & fog fag
¥, ag SEF A O, fagAr A A
TG AT 9 qF AT T (AT G-
HT FT T IS, I G HOGE 4T,
g3 WAV A FO AGTET | A&
¥ qAdmA R @I A &g av f& A9
wEqa qEt & o fegar § M FFE w7
ot frar § | fog T97 9§ =IA
TIa qIEt 13 &1 ag o I FTOQ
o argr | AU EFEE fEoA

-.L‘—_,T >
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<t FeEEt & fav 3o dfaw 9N
T ST O, ¥ WG TG 4 F
Y I FE@T A8 &, A & TERT
FY T & A FW Y A 27 wrgTe
FFRET Y FAT FZA T I AT q ar
fagar & graeg 3, T e M 7
TosT & & avrg 8 1 & ®gam
g g f& @ @Fmw & fag
foedardy amde # 79T § | Hawg
fagar & FT TN OE, WA
fagar &1 ww @Y Fg § TEA-
HZ ¥ qI8 | OF | e fagdr e
ITHT WY 37 &, gar qifedt #7 o 3
g\ Tud YEwar ag g fF we
AF FeAT &, A G FI ATE Fed ¥
gut gl § | YW AAT T gqAT
Fae T ar7 fF fagsr g% A<
9% F FT VI &, 9§ IR 9%
qFCT 918 | 3fg g9 TGT AIqHT
fred B, @1 W& ;g faefl &7 faer Sstrar
VR A ST A owTeEr am
Iy qEr g, 9 A & AT &,
fag aww wifee g, 39 9w dar
W, agh d@r  AGT S| i
T AT e fean, ga} ay
aar faar 1 w9 Fgy & fd ag o
gUd g gwded g fw Sy war g
AGAT AT 48 AT AT AT TG
gtaA g 1 afg fady ¥ ow ®@T
gt g ag St fae war & AT g
|t w9aT @ §, ag o v w3
za wfew 7 g%y gy, fafaeet g@—
qIH! IO g Sfge | S99
T ug afgw I 9@ FE—3IT IR
¥ TF el 1 0 A faar, v
gE & A1 fagr—-ag % Agr &
FFAT | AT AT XF W & SqAHC
FT GGHT ATET §, TG T &I AT
FI AGAT AT &, AT ATGHT A ANy
AT ERI |

ey Y A Y vy av 5w
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others. It is Birlas to-day. Tomorrow
it may be that the Birlas, Tatas and
Jains combined, may dictate terms {o
the Government regarding the indus-
trial policy of the Government. I do
not say that the Birlas have not
contributed to the welfare of the
country, But at the same time, their
personal gain out weighs the national
gain,
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THE DEPUTY CHAIRMAN: I may
inform the House that the House will
sit up to 6 p.M. and we shall try to
accommodate as many members as
possible,

=t frdwra feg (R=7 92w) : ga|T-
afq wgiear, aad 9gw ar § 39 v §
T Y 7 O QR §ag B
T A I MT A FS A wr AT &1
W9 TEAAE A FT AT FAA KA
HAT ATEH &, T g OF FAE! TATEE
FT AT & AR A aimt § 1 99
g § TEAFET FAT HET AT &, FT
FET, TAHT FAAT T JT FIS ©T @T
T & AR T gEw w1 w7 § afor
frqrsmar g1 X faw g 390 @ §
T 7w ag s & O T o 59 =g,
Jg ACHTL IqE FIT 6T 7 1T AGH
&\ A MR F9 ¥ g 5 w9 F
FIET AT TgT AT FE AHTTAT FT
@ & I ITR FE AAAT AOGR
¥ 3T 9 919 arr § |« gEfer &
ag FgaT § T 98 I e wrw Fowia
- faar &, 379 T S aw ¥ W@
STg, 317 I3 § TWHT ST, A TEY q1
grm 5 & dsfegas aifedt % s
7z § AR zfey gw 3g ST ey
& fF ag s frw a9 # 5@ aFIC A
1 frar &, a8 g afaw o fFar &)
fagoe IRTIAT F1 A8 IgT BT Fgd
g | e fors gAY ¥ weQ
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F3F2T A wE gar g 1 e
TRATHY ¥ @1 oY €2 F g9 § FW
FTET g5 8, ATHT (HFET T3 ¥
QAT AR G AFAT g | TET TS I
Fr% fewtd o 7Y &, wigt oy wORT
w5 fFaae agq 4 e[, 9w
93 F1E FT9 31 A& T A1\ g1 aFar
&1 o ey oty e i g ag
Tt § fr gw 41 gee w afsas
T T AT HIT TAL ST T ANFAC
JEI I | ATIRT B FTENT i &
&, FT AT BT SR BT F3 I
TATE & MW F1 AT F 9T § ;9
F}qT AT 189 &, 347! frw qvz |
qTT F7AT F4T ! §T qFa~g § TFAHE
FTATE TIGT AZT 3 | AT wa qF I
dedien T8 M a8 aF  AUE!
fages gR1ATAT 37 3w § @ew A&
F | T B a3l ¥ wal fF afsww
A2 # R AR 7 qET
&, #aifs aF g3 Arges fraaT A
g, T BT WG GAAT AL FAZA AT
ST TFEIEH g, START W1 AT FTH FAAT
TEf ey € 1 3a90 & 7E g ¥
q ag wgl 5 fav #89 & WeEs
FRIATH 2, a1 9% a5 § | 7 w79 Fgaw
foF ATT FTZATFY WSS IFAT TG
Frfore 1 afe o Fae 99 Araiwal
g 1 f Aasde § | #IT T 6T
il § a0 @a,E J1eE) Wees
FRATHT TRATHT TG g7 | FAfAy
IR FoAT ferEr I F AT 7S
w9 q &9 A7 ag AEr g | HTTEHT AT
4T HIEHT g, SaF1 qgi T w0 fazar
Faat srva LI GATLARA F3 & TAAHS
#Y I3B1 & HAATX FTH 3, AT TIAHE
F1 367 F AAATHTH FIH a7 AT T
FAI T FHAIT A g wHAT B,
gafay gt 3% arzafan 1 am g,
g afeera J4<T WX F1392 §9 T 7
R §B IIAAT 9IAT |
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Then he has also stated: “It should
also be ;cated at the same time that
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the Jargg groups would be welcome in
areas of} new technology and where
there aﬁi: economic possibilities of
larger exports.” So there is avenue
for foreign market also for these
Larger industries alsp can
So the industrialists aeed

rooted’ out completely.
's

Schme of the recommendations that
he ghas made are very good. This
T = shoulg be studied concurrently
with the Monopolies Commission
Report and the Government should
come out with a decision about the
industrial licensing system and the
financia] jnstitutions. In this connec-
tion, I would like to say that the
Congress Working Committee Resolu-
tion about social control of bankg is
vague and confusing. I hope the Gov-
ernment will follow this up and evolve
a policy regarding the financia] insti-
tutions, I hope also that the Govern-
ment is aware that 71 per cent of the
deposits made by the public are von-
trolled by the private banks and that
14 banks control 85 per cent of the
total deposits and the big five control
nearly 58 per cent of the total publie
deposits. This should be borne in
mind, The Birlas have the control of
the banks and the foreign exchange,
‘What more do they need to pbtain
licences? The Government should
take a gerioug note of this matter and
it is better for them to come out
with a policy decision regarding the
control of financial institutions.

The Birlas are not only raiding the
industrial structure of the country,
but they have penetrated into the
political arena also. I have aot g

shadow of doubt about this. In the
last general elections, they spent
money like anything. They made

their officers resign their jobs and
apply for tickets and when they failed
to get the Congress ticket they helped
the Opposition and the independents
also to fight the Congresg candidates
to oust them.
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st frege eSSt
ferr . zarfed guwamg =
Fifafeser sqaqe g |

sty wfean oW ¢ ARl
Tg BRI & |

 foamgm  wemnest 9R)-
fear: gz e {5 w9 a% T w099
F AT TF TF 798 & |
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Sty RAT : G99 AT F AT
FH T §, JIAT WG AT fAar §

ot fregae wREEST W
fear . 3 oA drwd 9 w2 W®E,
ERI WG TR |

SHR] BHUPESH GUPTA: In Cal-
cutta, the Birlas were helping entirely
the Congress.

SHRI CHANDRA SHEKHAR; What
about Jan Sangh and your party?

o faammar  weAEST 9T
fear:  3g &1 2@ A et ww A1,
IRT GF AT AT TS AV AT I AT
™ |

SHRIMATI LALITHA (RAJAGO-
PALAN): In matters of public impor-
tance, the Government should take a
quick policy decision. Now the trend
is the people are not willing to listen
to your explanations or excuses.
Even the party itself is not willing to
listen to excuses. So the Government
should give serious consideration to
this matter. The Hazari Report is an
eye-opener to the Government not
only regarding the defects of the
Industrial Licensing system and about
the financial institutions, but also
about the domain of Birlas in the map
of India. To-day it may be Birlas, We
are now talking about the Birlas only
because the Interim Report contains
information mainly about the Birlas.
But the Final Report may contain in-
formation about Tatas, Jains and
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regret, M:'hdam, is that all these Reso-
11_1tions anid all these policy considera-
tions werte ignored when implement-
Ing them {and this is the crux of the
whole eport. It does not matter
Vfr'hether he Birlas got a dispropor-
tionaiciv Yarge number of licences—
1t may ha,ve significance of its own—
but that - it has been high lighted
shoulq re: ally warn us as to how such
wrong tGi(ndencies can develop if pro-
Per cher' is not exercised on the mat-
ter at, the policy formation level. So
we 1 jave to consider how to avoid
this sort of thing happening in the
fut .ure and for that we are grateful
to the hon. Minister of Industries for
his announcement that he would order
a thorough probe intg the whole thing.
I think the probe should embrace not
only the licensing procedure—that is
a very minor aspect of the whole
thing—but the other aspects have to
be gone intp including the credit
policy of the financing institutions
that the Government of India have
established, the Company Law Ad-
ministration, and
that private organisations have to ful-
fil when they approach the authorities
for the licences and so on. And there
should be a complete and thorough
probe to see how and why the clear-
cut policies of the Government were
not implemented in practice and how
this type of aberrations were made
possible. I will just give an example
which will illustrate how without
giving considerations to the various
issues involved licences were issued
in a sector which in no way can be
said to be a priority sector and which
developed because of probably, indi-
fference—if mnothing worse—on the
part of the persong who guide such
matters. It is the case of the rayon
industry. Everyone knows that this
is a capital-intensive industry with
very little or almost no employment
potential and even for its day-to-day
running needs foreign exchange be-
cause its raw materials have got to be
imported. Therefore, it is not a type
of industry which should have prio-
rity. We should enquire us to why
this private industry was given the
liences while others were denied and
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that is how we can discover how these
things happen. The growth of this
industry has been encouraged by
various means, by putting a series of
restrictions on the expansion of the
textile units in the belief that we
will not be able to grow enough cot-
ton in the country. A number of new
rayon units were allowed in addition
to allowing the expansion of old ones.
Some of the units were included in
the Plan though we do not see them
in even the core of the Plan. That
is why we want to know when the
thing was not in the core of the Plan,
when it was not even in the priority
sector, why this was permitted, why
all these licences were given for hav-
ing rayon factories. Rayon is just
one example. This can be shown to
exist in almost all other sectors. Why
is jt that luxury industries like refri-
geration, air conditioning and things
like that have overshot the Plan tar-
gets whereas higher priority sectors
like transport and power which are
really basic to the development of the
country, have always had shortfalls?
There must be something basically
wrong in our planning when such
things are occurring and it is exactly
in that direction that I want to draw
the attention of the Government. 1
say, please have a probe into all these
things so that we may see where
things have gone wrong, why they
have gone wrong and what remedy
is available to us, so that we may
know the reasong for this state of
affairs. Dr. Hazari has given certain
suggestions as to how these things
could be improved. Personally I
think Dr. Hazari is not a radical re-
volutionary. Today many people who
are swearing by his name may later
have to rethink about their own opin-
ion about him. When the full Report
comes he might suggest many things
which may not be acceptable to them.
I will just quote from his earlier
work to show what sort of views he
holds on certain things. He says:
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“A complete embargo on the
growth of large groups would be
suicidal in the present context....
Their existing undertakings can ex-
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pand at a cost lower than that of
new undertakings without requir-
ing a proportionate expansion in
overheads and without involving
all the difficulties of starting from
scratch. There is no justification
for allowing the managerial, finan-
cial and output capacity of the
large groups to go waste.”
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This 1s Dr. Hazari whom all along
we have been quoting here. Even in
this Report there are certain obser-
vations about which we will have to
think very seriously before accepting
them and before asking the Govern-
ment to implement them. The whole
thing revolves round as to what type
of set-up we want in this country
so far as industries are concerned.
We say ours is a mixed economy;
some people go further and say that
we have some sort of a socialism or
at least we are approximating to some
sort of a socialism. I think this is a
completely wrong description of the
situation. We, in this country, by
State action, by deliberate policy on
the part of the Government, are
strengthening the private sector to an
unheard of extent. What we have
is not even a mixed economy; what
we have is capitalism on a silver plat-
ter. The whole planning apparatus
has been so geared as to strengthen
the private sectoy leaving free such
industries to the public sector which
the private sector in any case will
never touch. Al] profitable lines like
the consumer goods industries have
been pre-empted by them, have been
reserveq for them and that is how
the whole thing is working. The
capitalist system of economic organi-
sation has some good points; for
example, the market mechanism leads
to competition and in certain circum-
stances it can reduce the per item
cost of production and lead to other
improvements in the technology of
production. These things have been
admitted even by Communist econo-
mies and they are also practising this
market economy to a certain extent
but we in this country do not have
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a market economy at all. The private
sector has a protected market; there
is no competition worth the {\ame and
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all imports from outside gre closed
through restrictions, tariffs find things
like that. It is a very jp protected
and sheltered market and the
capacity that has been sar i
much less than the total rec
of the country. Suppose

thing and 20.000 tonnes ar
available, we sanction only a
60,000 and there is thus always ¢
between the demand and the s
that has been sanctioned.  We
planning not for plenty but for per-
petuating scarcities of these things
with the result that the private
sector is completely left alone free
to raise the price, to play havoc
with the consumers, to give sub-
standard goods and to enjoy all the
protection of the sheltered market
and we are -left without even the
little benefits that we can get from
the operation of the market economy.
There are certain sectors which have
to be free; there should be free
licensing in certain consumer goods.
We should compute the requirements
of the nation and give free licences
to the whole extent and even a little
more. If some people are prepared
to come in that fleld they should be
allowed to do so that we can at least
some benefit from this privaie enter-
prise system which, so to say, we
have admitted into this country.

Now, Madam, a suggestion has
come that all these things are con-
nected with finance. It is very true

and a suggestion has been put
forward—it has been mentioned in
many of the speeches here—that

unless the financial control by the
private sector over the banks is re-
moved this sort of thing cannot be
stopped. To some extent that is
very much true but before we can
talk about the nationalisation of
banking we should have a look at
the existing state banks, the existing
financial institutions, and the way
they operate. I have to say that
very much remains to be done to



Motion re
Interim Report on
improve their working. Mere State
controj or mere State ownership
would{ not lead to any results. Take,
for e}.r.mple, the Reserve Bank of
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India Yand the State Bank of India.
These I two banks are completely
Coniivifled and owned by the Govern-
ment. § They have been nationalised
all rifgght but in the operation of
these Ybanks they always favour the
privat sector. The co-operative
sector® is ignored; the small entre-
pre ieurs are ignored and most of the
m;gxey goes into private channels. The
Wighole thing is geard to prop up the
Przivate sector in our national
“economy. I do not grudge it but we
do it we should do it with our eyes
open, If that is the Government
policy let them come and say so, but
it cannot be that we talk of nationa-
lisation of the financial institutions
and in practice go on conferring
favours, so to say, on a silver platter,
to the same set of persons who
dominate the private sector to run
their own industries. These nationa-
lised institutions disburse loans
according to their pleasure helping
the private sector economy with the
public funds and with the added
prestige of their being nationalised
institutions. Take even organisations
like the LIC for example. They say
that they are now working for the
interests of the policy-holders. Well,
the interest of the policy-holder is
that the national economy should be
strengthened which can only be done
on the basis of socialist develonment.
So whatever they say, whatever
investments they make—the Finance
Corporations, the Industrial Develop-
ment Corporation; I do not know but
there are a host of organisations that
come up almost every alternate
year—they are all just there to prop
up the private sector in our economy
and their policies are so framed
that the small entrepreneurs as well
as the co-operative sector are
completely  starved. The Land
Mortgage Banks and the Co-operative
Banks go to the LIC just for a
pittance of a few crores of rupees for
the whole country but it refuses to
accommodate them even to smech an
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extent. Such instances can be multi-
plied. So what I would like to urge
on the Government is, at least they
should first see and improve the
working of these nationalised insti-
tutions, of these Government insti-
tutions which we have already got.

The Board of Directors is com-
plete'y dominated by the private
sector. There is no difference

between the Board of Governors of
the Reserve Bank and the State
Bank and the Board of Directors of
any other scheduled bank in the
private sector. So the Government
should know what directions they
should give to their financial insti-
tutions and those directions should
be clear-cut so that there is no con-
fusion. It is only then, that we talk
about nationalisation of  banks
because mere ownership of the banks
would not be of much avail. There
should be some social direction in the
operation of these banks; they should
not be operated as in the old days.
as if no change has taken place. The
State Bank is operating in the same
way in which any private scheduled
bank is operating. They were given
certain limited responsibilities for
the promotion of the co-operative
movement, for the small entre-
preneurs and things like that, but
they have completely failed to do
even that. Why is it so? Has the
Government ever askeqd its Directors
who sit on the Board of Directors
as their representatives? Have those
people ever thought of reporting
back to the Governmen: as to how
they have been functioning? So what
really matters is that the Govern-
ment and its officers should have a
clear concept of what is expected of
them. These Birla licences as men-
tioned in the Hazari Report, would
probably not have been given if the
Government had given clear-cut
directions to the licensing authorities.
One thing is however clear that
nothing illegal has happened in the
granting of these licences. There is
no mention in the Hazari Report
that any provisions of Liaw have been
contravened. The necessary pro-
cedures have all been gone through.



1395 Motion re
Interim Report on

[Shri Ram Niwas Mirdha]

They are all responsible people and
they have scrutinised the applications
carefully and they have sanctioned
them with their eyes open. No fraud
has been played—if anything of this
nature can be 5 fraud. What has been
lacking, according to me, is a complete
lack of directions from people in
responsible places as to what is
expected and what is the detailed
way in which our policy should be
implemented.

Therefore, in concluding my speech,
I once again thank our hon. Minister
for his announcement that a commit-
tee would be appointed to examine
the whole thing. I would suggest
that the committee, which is to be
appointed, should cover a very
comprehensive field of things. Mere
licensing would be just tinkering with
the problem. It would not be any
solution to all this. The whole gamut
of our industrial life, the way our
financial institutions are working, the
way Government subscribes or
underwrites and in every possible
way props up this system of private
economy, has to be gone into and the
rationale examined and it should be
considered in the context of our
declared policy decisions. I am not
referring to the Congress resolutions.
I am referring to the Constitution of
India, to an Act passed by this
House, by Parliament, to the Plans
that have been approved and
accepted ag national goals of our
economic development to our Indus-
iria] Policy Resolution, about which
there have been no differences. These
are the Dbasie facts, these are the
basie principles on which our econo-
mic policy should rest and it is the
duty of the Government and I think
it would be a grave dereliction of
duty. even a contempt of the House,
if these things are not properly
implemented. So, very detaileq ins-
tructions should be issued, so that no
one, no one in authority can get
away with the impression that what
he is doing is completely all right.
The hon. Minister said yesterday,
while making his introductory re-
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is that an application comes d if
the targeted capacity has nof been
reached, it is granted. Veryj simple.
But whether there are othe 1
cants who are equally good, jwhether
a group has pre-empted a nufmber of
licences to itself, whether i

)
marks, that the method of l}c’e‘mmg

State  wants to
apparently are not gone inte. So,
fault lies in our lack of clarity of*’
thought. We ought to know what is
expected of industrial licensing.
Industrial licensing is a very
potent weapon for channel-
ling the scarce resources of the
country into desired channels. What
are the desired channels is very
apparent irom our industrial policy,
which is a national policy. Instead of
that this Report shows how the
anatomy of perversion can go
forward, how aberrations can creep

into the implementation and the
instrument of channelling the re-
sources into desirable ends has

resulted in funnelling all our re-
sources into channels which we now
regard as undesirable. I wonder why
we should feel surprised if all these
things are happening. Personally I
am not surprised at all. This sort of
thing has been going on all these
vears. The way big industrialists are
raising big industries is known to
everyone. Only the factual data had
not been collected and collated in this
way and presented to us before. The
way Birlas have been going about and
struting about is no secret to anyone.
Therefore., the whole purpose of the
new committee, which is being set
up, should be to conduct a deep probe
into the whole concept of our
economic development where licens-
ing fits into our national goals so far
as industrial planning is concerned,
what place we want to assign to the
private sector, etc. We always try
to run down the private sector. Ih
our state of economy, the private
sector is also a part of our national
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economic set up. They should have
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a distinct and definite place. They
should ‘know to what extent they
could go. If they transgress that,

they should be hauled up and brought
to book. On the one hand, if you
allow the private sector and on the
other hand, if you put strings around
it, we would fall between two stools.
We wijl neither get the benefits of
e Irce enterprise system nor the
benefitis of a planned and regimented
econoyny. We will have the worst of
bott. the worlds. We talk of the
mixed economy and we want the best
012 both the worlds. We want to
aioid~ the shortcomings of the lwo
economic systems and want them to
join together in our national deve-
lopment. So, we want to have a
very clear concept of the direction
in which we want to take the country
and the Government should com-
pletely inform itself on these things.

This debate has served a very use-
ful purpose. It has high-lighted
certain things which were very
necessary. It has high-lighted the
dangers of concentration of wealth
and economic power, which un-
doubtedly exists in this country. It
has alerted us to a menace which, if
allowed to grow, would become much
worse. We are just on the thres-
hold of vast economic development.
Birlas’ concentration is nothing com-
pared to what can happen in the
future when we want to double our

' industrial production in every Five
Year Plan. The whole thing 13 how
much of the future development
should go to the private sector and
the rest to the other sectors.

There have been talks avout
monopoly. The word ‘monopoly’ is
used in different contexts. Mention
was made about the monopolies in
America and the anti-trust legisla~
tion there and things like that. What
we regard as completely legitimate
in the Indian context are illegal even
in the context of a free enterprise
economy like America, For example,
fixing of common rates of interest by
the banks would come under rest-
raint of trade, if it is done
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America and it is something which
they would completely abhor. Fixa-
tion of interest rates fixing of prices
between the various manufacturers,
such things are completely legal and
common in our country. No one
thinks about these. This is the real
monopoly and not a few individuals
who have got certain econormie
powers. So, when we talk of
monopoly we should know what it
means. In America, which is a free
enterprise country, even they are
going t{o check these malpractices. so
that the consumer might profit, so that
the nation might profit. As 1 said,
when we are on the threshold of a
vast and accelerated programme
of industrial development, this 1s the
time when we must think about basic
problems and find solutions for
them.
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With these few words, I thank you
very much for permitting me to
speak in this important debate and I
hope the committee, which the Gov-
ernment is going to form, will give
some solutions and some guidelines
for all the problems that we are
facing,

Thank you.

SHRI N. SRI RAMA REDDY (My-
sore): Madam Deputy Chairman, I
am very conscious that we are just
discussing here the Hazari Report.
Now, for the purpose of this, it may
be considered under the following
heads:—

(i) What are the number of appli-
cations made during the
period under consideration?

(ii) Number of licences granted;
(iii) Capital investment involved;

(iv) Foreign exchange components;
and

(v) Areas or States in which these
industries have been develop-
ed.

During the period of nine and a ha't
years, for which these things have
been considered, it is said that Birlas
particularly submitteq 938 applica-
tions. There is in this what is known

in | as multiple-counting also. Dr, Hazari
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hug taken into consideration multiple-
eounting, which means they have been
repeated. There may be many appli-
cations of the same party. It means, in
all directions there were 938 appli-
cations. These have been classified
into three types of applications. There
are what are known as applications
for new articles. It means the equip-
ment remains the same and the factory
remains the same. Only the manu-
facture is different. They are going
into 3 new market. There is another
eategory cal’ed substantial expansion.
The same kind of factory and every-
thing else is the same, but it is ex-
pansion. It may contain also some im-
port components and extra invest-
ment, etc. Then, there are new under-
takings. Dr. Hazari himself has divid-
ed all these applications for licences
from Birla into three classes. Now,
for mew articles there have been 228
applications, of which only 102 have
been sanctioned by the Licensing Com-
mittee. For substantial expansion
there have been 287 applications and
149 applications have been sanctioned.
There have been applications for
443 new undertakings of which 124
have been sanctioned, So, it is worth-
while for this House to take into con-
gideration what is the significance of
each one of these applications made
and sanctioned. Now, for the manu-
facture of a new article, if a licence
has been applied for, probably in the
wisdom of the Licensing Committee
they thought that for the country’s
economic development and rapid,
accelerated growth of the industry
this was necessary. So, 102 appli-
eations have been sanctioned for new
articles. Similarly, substantial ex-
pansion is another thing. By expan-
sion the country's economy was going
to be helped. Does it mean to say that
we must hamper the national deve-
lopment by not sanctioning the ex-
pansions? Should we take it as a
very serious thing at all? T do not
know. This expansion is a due pro-
cess of growth which has been allow-
ed. It is nothing very extraordinary.
Tt is not showing any undue favour.
I? anybody says that undue favour has
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been shown to Birlas, I would not
agree with him. Further in the words
of the distinguished Professor, in para.
11:3 he says:

“The distinction between the
three types of licences, new articles,
gubstantial expansion and new
undertaking, is not always clear in
the available papers. Errors of
recording and taking down of data
are somewhat common in this,\area.”

1400

That means to say that the data’ ,on
which he has depended are tot
correct. He is not quite sure of t“he
data that he has collected, or it was
not available, I do not know, But this
s what he says. It may be there are
more applications for new things,
there are more applications for expan-
gion. All that is not clear. So we
cannot depend upon his own figures
because he makes an observation of
the kind that I have just now quoted.

Again in para 11'11 he says:

“The data have no reference to
follow-up action after consideration
of proposals by the Licensing Com-
mittee and/or the Capital Goods
Committee. To the extent licences
do not fructify ultimately or there
is a time lag between sanction and
actual investment, or a difference
between estimated cost and actual
cost, there would be a wide gap
between investment intentions and
fulfilment.”

If a licence has been sanctioned, it has
not been followed up. There are mno
records with the Government or with
anybody. There is no follow-up as
to how many of them fructified and
how many did not fructify. Even this
aspect of the question has not been
gome into and we have been asked to
pronounce a judgment on such imper-
fect data as the ones presented by the
Hazari report.

Now, 375 licence applications have
been sanctioned in all even according
to the report. The capital equipment
is also estimated. But in the estimate
of capital equipment the learned
Professor takes recourse to guesses, irr
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his own words—it is not my word:

“It is 5n a rough and crude bhasis
these inwvestment data are boosted
pro ratg for all the 375 applications
approvedj the total investment and
its inipdrt component would be
F.. 384 cjrores and Rs. 248 crores
respectiveply.”

In his OW% statement on a pro rata
basis he hfag calculated. He has put
before ¢ ,«C} country that the total in-
vestment ? of these licences grantd was
Rs 384fcrores. Is this Parliament going
0 deptnd on such imperfect data and

'pance an opinion about the m-
Vi ents, extraordinary investments
on an  extraordinary number of
licences to the Birla group of indus-
tries? I suppose we shall not be so
hasty as to pronounce a judgment on
the imperfect data. According to the
author himself the whole data are
imoerfect, and he takes the cases on a
pro rata basis and works out—whe-
ther it is for want of trouble to be
taken or for want of statistics I do
not know, but it is there in his own
words. -

~

Did licensing Birlas block the entry
of other entrepreneurs—what is called
foreclosure? Has it been there or has
it not been there? That also has not
been made clear. The learned zuthor
says: ‘“Whether and if so to what
extent this performance actually
blocks the entry of the other existing
or potential entrepreneurs and thereby
shuts out competition is an open ques-
tion which cannot be answered
straightway on the basis of the data
on hand.” Even on the question of
foreclosure he says it is an open ques-
tion. He could not come to any con-
clusion. Speeches are made here to
show as if the entire country has been
shut out. This again should leave this
House in doubt whether or not there
were other competitors to Birlas in
the licences applied for or approved.
This House. therefore, is not in a posi-
tion to draw conclusions one way or
the other. On the other hand the
benefit of doubt should be given to the
whole question. Tt may as well have
been a case of no competitors in the
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field, and approval of licences became
inevitable,

1402.

Madam, yesterday Mr. Bhupesh
Gupta made it look to the House that
in 1959 the number of applications
made by Birlas formed 55 per cent
of the total and the number of appli-
cations approved were 47 per cent,
so that Birlas seemed to have got al-
most the entire applications approved
Ng, the interpretation of the statistics
seems to be different. QOut of the ap-
proved applications, 4'7 per cent Birlas
got away with. That means to say.
out of the 9000 odd applications that
have been approved, theirs were 47
per cent involving investment of capital
of Rs. 10-5 crores and import compo-
nent of Rs. 14°1 crores in 1959. Subse-
quently in 1960 of course the same is
the story. The investments have also
improveq and the import compomnent:
have a’so improved. Therefore, 1t
should not be made to look as if the
entire licences have been sanctioned
only in favour of the Birlas.

THE DEPUTY CHAIRMAN: You
must wind up now.

SHRI N. SRI RAMA REDDY: ] am
concluding, Madam. I am quite con-
scious of the time you have given me.
What is the purpose of reopening the
subject of licenses issued to the Birla
group of industries? ‘There are
numerous Ministries and others at the
subordinate level in the Government
who consider the entire licensing
system. After all who has done this
job? Our own Government. Whom
are they condemning now? We are
only trying to condemn Government.
Especially to my friends of the Con-
gress Party 1 would point out that if
we have done anything wrong, cer-
tainly we shall take the responsibility.
It is a question of condemning our
own Government.

SHRI CHANDRA SHEKHAR: That
is wrong. We are condemning the
Birlas and other people.

SHRI N. SRI RAMA REDDY: There
are well laid-down policies of tre
Government and also the Directive
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Principles of the Constitution which
are within the knowledge of the lecen-
sing authority. Thig prevention of
concentration of wealth is eerfainly a
very important thing.

In comclusion I* would like to point
out that this subject requires a very
deep study. 'This House should not
form an opinion on the basis of the
imperfect study made by Dr. Hazari.
I congratulate the Minister because
he has promised that the whole ques-
tion will be examined by the Cabinet
Committee., Certainly the country will
have absolute confidence in you, Sir.
If the Cabinet Committee considers it
and comes forward with practical pro-
posals as to how the future economy
of the country has to be built up, they
should be accepted. Sir, you have
been very particular to say that it is
also intended to set up an enquiry to
ascertain whether in the issue of the
past licences there has been any dis-
crimination in favour of the bigger
groups of industries consistent with
the need to ensure rapid industrial
development. 1 am very happy that
you have used these words ‘consistent
with the rapid development’, There-
fore, by all means you will have the
good wishes of the country in this.

SHRI RAJINARAIN: This Com-
mittee means Birla Committee.

SHRI A. D. MANI (Madhya Pra-
desh): Madam, the debate on Dr,
Hazari’'s Report has been developed
into a gherao at the House of Birlas.

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

= CHRATCAY ¢ WA oL FS
fraeat sl Y T {Ey W&
HaSTt Aot ST § a9 g wg qAd
GCURESUN
SHRI A. D. MANT: It is undoubted-
ly true that much of the statistical
material which is given by Dr. Hazari

in his Report relating to the House of
Birlas . . .

SHRI RAIJNARAIN: Madam, he
i3 not in his seat.

1403

[ RAJYA SABHA ]

Industrial Planning
and Licensing Pdlicy

1404

THE DEPUTY CHAIRMAN: I have

permitted him. Let him cojme before
the mike,

SHRI A. D. MANTI: .J shows in=
creasing concentration of } economic

power in the House of Birltas. But in
all these matters, we musit have a
proper focus in mind. At {he present
time, capital formation . .

SHRI RAJNARAIN: Are wou sup-

porting him?

SHRI A. D. MANI: . is& more
or less non-existent 1 m not suppttu:c-
ing him, I am suppording common™,
sense,

SHRI RAJNARAIN: Which you
have not got. It is very rare,

SHRI A. D. MANI: Madam, as a
result of very heavy corporate taxa-
tion and personal taxation

SHRI NIREN GHOSH: It is as a
result of heavy concentration,

(Interruptions)

THE DEPUTY CHAIRMAN: Mr,
Mani, pelase come one step forward.
Now, you should be able to speak into
the mike, louder than those who
speak.

SHRI A. D. MANI: As g result o}
the heavy corporate taxation and
personal taxation which has eroded
into the savings of the common man,
there has hardly been any capital for-
mation in the country. I am not sug-
gesting that we should give support to
the House of Birlas but we should not
do anything which will frighten away

capital formation. My hon. friend,
Mr. Sri Rama Reddy, who is not
here has pointed out a number

of statistical inaccuracies in regard to
the analysis made by Dr. Hazari about
the Birla applications. What he says
might be true; it may not be 700, it
may be 400. But a large number of
licences have gone over to the House
of Birlas and it is for the Committee
which the hon. Minister is going +to
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.t to find out how these things
aDPONg s 1ven to the House of Birlas, a
WEI€ fercial probe. (Interruptions) I
efore me a lot of material on
have

er companies also. Andrew
the °E‘Martin Burn and Balmer Law -1e
Yule, Syears ago Were top companies in
50!:1‘6 But mow they have gone down
LSS pattom of the scale, The House
at th'e tlas has come up. And this is &
of Bl&r for consternation to all of us

cause we do not want any concen-
b‘xaltion of economic power in the hand<
tr any one house. But I do not see
fow we can avoid concentration at
some stage or other. And in this con-
nection, 1 would like to draw the
attention of the House to the observa-
tions made by Dr. Hazari in his book
‘The Corporate Private Sector’, He
says and I want to quote it briefly—-

“A comp'ete embargo on the
growth of the large groups would
be suicidal in the present context.
Thewr investment programmes are
integral to the overall development
effort, and are complementary to
the public sector programme, The
existing undertakings can expand
at a cost lower than that of new
undertakings, without requiring a
proportionate expansion in  over-
heads anq without involving all the
difficulties of starting from scratch
There is no justification for allow-
ing the mamagerial, financial and
cutput capacity of the large groups
to go to waste. Moreover, the pub-
lic sector programme itself would
be endangered if the units which are
part of large groups are not allowed
to expand.”

These are his conclusions. Dr
Hazari himself has said that there is
some advantage in the concentration
of economic power. How he has
changed

=t wwarn o oqir # oW
wfEd amft I 1 37 wF T S
g
.SHRI A, D. MANI: But I am also

aquofing what he has written in This
book.

635 RS—S8.
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Our capital formation has been so
poor that we cannot think in terms
of monopolies at this stage. Mono-
oolies would come into existence per-
haps when this country is highly
industrialised and we reach the stage
of industrialisation of the USA, Japan
and the UK. Uniliver is a great con-
centration of economic power in the
United Kingdom, and this has been
the subject of a series of economic
inquiries. But we have not reached
that stage yet. The vast potential of
the home market

SHRI NIREN GHOSH: Mr. Manli,
will you tel' us whether monopolies
exist in India or not? Let us know
where you stand.

SHRI A. D. MANI:
tendency towards monopoly.
cede that point. And perhaps

SHRI NIREN GHOSH: Only a ten-
dency?

SHRI A. D. MANTI: . if steps
are not taken, monopolies of the kind
which have emerged in the USA and
the UK might come into exisience
in India also. But I do not believe that
we should start a witch hunt of the
big business just because they happen
to be big. If Birlas are not in the
field, if Tatas are not in the field, if
Sahu Jains are not in the field, their
absence is going to Dbe made up by
somebody else who will come forwavrd,
apply for licences and build up new
industries. Unfortunately, economic
power has been concentrated into these
three Houses. And it speaks much
for the inefficiency of the Income-tax
Department that so much money has
been allowed to accumulate in the
hands of Birlas, I am told that Mr.
Birla himself joes not pay any income-
tax at all. How one House could have
amassed such a large fortune speaks
for the vigilance of our Income-tax
Department. But then the remedy
should be to see that the Income-tax
Department is brightened wp and
collections are made more vigorously.
We should not start on a witch-hunt
of big business just because they bap-
pen to be big, but try to see that the
licences are spread on a under scals

1406

There is a
I con-
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because what is going to happen is.
if the licences are not spread over on
a wide scale, the smaller entrepre-
neurs are not going to come forward.
They do not have that managerial and
entrepreneurial ability which Dr
Hazari says in hig book ‘The Corpo-
rate Private Sector’ the big business
houses have. I therefore feel that we
should maintain a sense of balance. 1
feel that the licensing system has led
to many abuses and has perhaps ‘ed
to the creation of many private for-
tunes of Government servants, Refer-
ence has been made in the debate to
some ICS officers being engaged by
the House of Birlas.
friend, Mr. Tariff, mentioned, I be-
lieve, an Income-tax officer being
taken up by the House of Birlas. 1
do not know whether I am right in
quoting him because I had been
listening to so many speeches in the
debate. But it is true that many of
our officials are in close touch
with these big business houses
and in spite of a Vigilance Cell
in the Ministry of Home Affairs, a
large number of Government servants,
after retirement migrate to these
big business houses and strengthen
their managerial ability by the inside
knowledge of what goes on in the
Government. Madam, I do not know
how we can prevent Government
servants from seeking private em-
ployment after retirement. After all,
the pensions that we give to Govern~
mtnt servants are so meagre and the
real value has been so much eroded
by the rising cost of living that a
Government servant also has got to
live, But whether he should go to
the House of Birlas ig a different
matter. Personally any official who
has had commercial dealings should
not be permitted to have employment

in any commercial house after retire-
ment. He can work in a college, he
ean work in a charitable institution.
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SHRI A, D. MANI: He b
Minister. He can become a mes a

of the Rajya Sabha. But he car ember

THE DEPUTY CHAIR

will not get any pension. He

SHRI A. D, MANI: But b
Rs. 400 plus facilities plug je has
travel and all that, It works alway
Rs, 900. out at

Madam, I feel that the Home ..
istry should scrutinise the records™:
all those persons who have SOUEOf
employment in the private sector
after retirement. It ig not with a
view to seeing that they are landed
in jail but to study the trends among
Government Officials so that we can
evolve procedures which c¢an pre-
vent administrative talents misusing
the position that they enjoyed in
Government by entering into busi-
ness houses.

Madam, I want to make an obser-
vation about the recommendation
made by Dr. Hazari that certain in-
dustries should not be given more
than one licence if they reach @ cer-
tain stage. 1 do not know whelher
that would be tenable in law if if is
challenged before the Supreme Court.
1 hope they would win the suit
because after the recent amendment
of the Constitution, the Seventeenth
Amendment, Fundamental Rights are
very important. It is not fair to
limit the fundamental right of any
person by saying that not more than
so many applications should be
granted to a concern because of the
concentration of economic power.

Madam, I would also like to refer
to the question of monopoly to which
a reference has been made in the
debate bymany speakers. The idea
of monopoly differs from country to
country, In the United States a
company having a capital of $609,000
is regarded a small business. It
means a company worth about Rs. 50
lakhs in the United States is con-
sidered a small business. Whereas in
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are accustomed to say that
India w§n lLaving more Rs, 5-6 lakhs
a concent to big business. Therefore,
belongs § it is not possible for our
Madam, § to industrialise itself unless
country its ideas vf monopolies, I
e to mention to this House
gard to the paper industry,
that in r} had experience of 5 large
we havep of persons applying for
number §and not pursuing the project
licences § they did not have the capital
because’up = good paper plant in the
to pultry, The Minister of Industries
counggd admit that he has had to in-
wou many industrialists to take wup
dusie paper industry. But unfortunate-
ly, they have not been able to find
the capital for this purpose. There-
fore, since iron  steel and fertilisers
are the main needs of the country,
it is impossible to avoid big business.
I mam sorry to say that in spite of
the widespread disapproval on this
side of this House we cannot avoid
concentration of wealth in some
measure, It should not become a
dangerous measure,

1409

Madam, I agree to the setting up
of the Committee which is going to
be established.

ot s awt (fagx) @ wa-
Arr fedy T, ngreaT, &7 F
FI1 FeaE wraga gy vEy & W agy
& fgaTT 78 9dT 3« 147 fF 39 g9
¥ Y TETA § SAST F4T ©qTA, IAAT
w7 gfeewior § Ax a8 Far §, AR
A TI/T A 98 TG F 459 A9
R AT IETH 37 a1l & aqT 9 a4 |
w0 ¥ #4395 fay & qrdt T 9@}
St AT ATTT Y FY geaTarg FATE fw
FgH 3w AT v qiT gy et
F W gATIE FIQT § AT gafad
@l § fr ag am o f arg afaw
Q& & gaex &, o7 wserE, fyasy
f& g@o THo qYo Fgr wmar §, &N
Mo qro So ARG o fr  fagar
TEAT wTAT W T
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Mt TEAEer ¢ {IEAE, R/
T @ige HTF AR, AA T @IS
oG WIS . . ¢

wf qET ®EE 0 FOT EIE
93 §fsq, agi & DfeEd |

St TRATAT . 3T gTST § a8
9T =T &y TS § gatay agt ¥ e
T Fg AV § 91 57T §, AT ITH7
gersy fear 9T gafad @ agi @sr
AT F o9l oArg 9T AT EATE
§ Y FAIT FT NG FAX F 9T T@T
a1 qifis gw aF IqHT 9T F |

73 faqeT ag § f& Fa1 @vq &1
T gaey el 9l & Aty #) fewerd
FL gxal g AT 71 4937 qiafaee
qrEt & ATA v o WEwg S owew
T F1 HTHT F femerd FW@g AT
FET for FE qrE &7 qaAd § T
qTef, FaT T FT wasda fagar qrdt
TN AIAHAZ AT AT WA T ST FTT
are safa |

sit e gt . #7 gafed
Fg! f 39 OF o a9 &1 QT o1 a=
T ®eT W oAl UgAruger Sy A
FAGHTHYo &0 Fo Hgl AT wafaaa
# 3 agr
THE DEPUTY CHAIRMAN: Mr.

Yajee, you have got very limited
time,

ot Tty it - dfEw g, 9w
1T FY FZAT &, O AT § AT G
a8 § 5 SN g 99 F A
@t #qo o o, HETHAT WH Forvay
Etiendl

st TrrToEe g

Mm@ ol @ d g Sae
feat f5 a@o Two Mo awY TTg Thrw
qret | gl srare fzan, gafay fr Aifaga
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| FfRa 7 fde o w7 agm @
W A @ 750 wwo fiwo & AfEA
ITH ¥ TF HeEg W QA dvaq qrenn
g A 1 gy faen Ak Afgar arem
F1 UF A1 &IGT AAT q7 98 F  FT
YEA FL@T FL  A® QAT FT Hl
3

Y THATTEAW : 35 & |

oY sitawg arst - & Fgan g fF
qTg gfaq @€t F geey ¥ T FHC
ot q¢ gearaT faar

st TRHATUAT . qAAT qTAT
H3 AT @R !

ot sawzant ;. & ohew a9y
Y AT @I | AT §5 A, qS
10fRAz ¥ qa wgAT )

St qoAREw 9y JT a0
# fadig Fear § @ TSI
T aqa & qgawg. . .

ot sftawg aret @ F FgaT g Az
T FwTSTaay a1ét avg afaw ardf § |

Y THATCAN ;. {qIAAAT, ST
SAW F qey WA A7 FEYAAET I Ay
SYFT A1 9T AEK B! TF AR &q4qT
g Fa Y frar | g aqaaE w9
AR Fgx ¢ 5wy & waew g
A ATZ AT XA R aw @R 2\

ft FeRx @ 9 gfan
wré, & gafar Fg g a1 B qurdy
qrdl FTFZT TAT | FH WG GIET AT
FUT OE F F IFW 4 g W &
fax f5 fagar ¥ 71 fig 7A@ 9w
g g gm0 wiaa faan, ag e faan
AT 37467 gz foamea @ T ag qar
FERFATO Ao To1 W fagw F
fgams & & 1 A4y @eEr 2
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SOHT W F Ay gw WIS =
qEEd ¥ A fgmn AR s
#E g afaw atE &1 "Ry
o Ao SoFe qT TAH T
qarg fear \ Dfaaw T af
B T AT A gE W Qe+
FT A9 EETE, @ F & it

gegfadwa famar 5 . . .
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o THAEN . qIg qA9 F
fagar sy W1, wN R A @TAN R A

g

i WAL arehi . N A 7 W §
f& = 1 @gr TAwT, AT KU AFAT
g F1 fasr <@gl § 398 qd1 =« 74T {F
feas Tt Wafaez g, wer av
g% g5 g afew vy Ardl § qaEE
FIGTATE | ST GATY Ut Iy e ST
& AT A1) AIATQA AT 8, 7 TS AT
AT FEAT §, I8 |WfAeH & AT
a1 g, & a677 & W 33% MST TqAT
g1y & afw 98 rem wraAT §, 3 ey
& 161 Fgat g (5 wg Nfqas avw
wfawa ¥ @rgT &7 &1 Figwa w3y
g 92 3T 981, ST ¢ 36 ATF § 94T
Tadqe Wi gfear &1 @F gAT . . .

T,
T

Y ARTXRT . F AT greF A
FATT HT 1T FIATF o

sl WANE T - IaFT © g
it wfew Favom a97 faswar | STa &)
Fifgad arg wfawa 71 fe gf 99
g1 afs fafqeeT § qgma Jar argr av
IgT 959 919 TG 50 O WT A
FT & AT ZToTTo FTAATIIL T {adre
FIAT & A F&qT | 1 Y7 GIA AR
& AT & zwtarg £y 31 § i fafaaq
A wlaord & 250 & HAAT ¥ BT
F 77 ¢lz 1 oesr s AfT g 97 9v
=Zfq¥ | gw IO B AT I F,
gad fagar #1 #g wAraa Fr §, T
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wifd qarz F AAEA AT L, A
AT Y a<T et A1, I A L
A 9k aF g7 3w § qaEE @m
Z0 T THIT F B AN 6| TS FM,
T T:m. FT A FAJAT, INTET FI
WS FI00, G F1 07 | FART HTT
a8 § T Jserant #1 s w7 § ag
qg Y 1aTs g | 98 5 aF fgegearT ¥
@A AT g A R FY AT FJHAT
7 /zﬁ i foraay faare w783 §
T@ I g, @ 4 IR K A
& | g gant fooe m fafaad o
< FHEY AT O FEr |y &feT sad
TET g FWCTATL GEH Zi FTAT AGT & |
gfz FamT g GTFTR GHIIAIR & TE
L FAAT FIGAT A ZART =T HYATAT
grIr | gaIX B griaar § Fer, fasar
& g fwat ag faar, s wresE
garet fpat § | g9 Sig 99 W
FY AT FIAT § VLSO AT /LG FT
A%y &, WY TG wag w3 ¢ | AfwA
fagar ot wix eraligr s Tafad
F3q 9 {5 TETATATHT FIST TET ATAM
Y T weT fagT 3 A A F 4
§ IWT AT 9 FIq I, AT FE A A
J70 27§ 1 T Fog qwwfrT wg
faear S v QoA gAT, STEA{HAT SO
FTIONT o 1 AL g ggv
T® FTAT IE1 T FIAT FX 79T
Frg g, gafed w3 (g b 2oafag
o | IATE BT GeR 63 & {7 T
¥ AT qq TEr g SR § ATAAT
g 97 & g, wiwd 7 AT € ag
FTFTT GUISTAR ATIT | Ggr qA7 &
qrafaer wro faEt & & I T@
% zafay #gq & fo IXTTXT AT TF
20 a9 ¥ wwfasy Fa1 a8 f5ar )
afea g awt £9  Fuar afv &)
AT FTATE faea1q FLAl § &1 T

e fra g @ T AT ArEq F qa
1 FY T FEEA AT 98 AT TF IqT
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Aifa & 1 A 9%<T 39 a9 a2 g {w
gA HAAr AT A7 FE fw ogwrd
T AT AT &7 awg §, =0] fa=aw
# afa g, fwdr & fa¥ g, I+
gifadt #7 aog & FWMEfaee anr
T8 WY @ § | {HA12 9% @r d, 3w g,
HIFST 3@ & | gATX g 3|TE agd
T2 qiaface g, vg grafate F, @M
fraet w3 wfad = #1 Mfaw ) f5
e TFTH 9 V@I TEE W |
A g=ar o fasarardt g2 @ g,
FHTATE 9 W § | AT AW FeEeS
2, TuTE ATy @Y 93 § TrEAGT AT T WY
FHLSE G A | TF AT I HT
BT 9 &I T F3aT €, FWHT  Hr
FIGT &, 99 FY FIGTE | ST HY FE
atg g1 w% fafgaq . w1 gatar
g fgar st & 1 & AW
F1 wisrar difq, M Pews gFTamE @
Hifg g, S oy Sfrefomz Nifa g, 3=
Hifq w1 afaam FET e i g Aifa
FT o a& afcaim Tg1 €17, 37 avg &7
R FHE fNE At @} TR wg
Ao fagan @ 98 & | nEer
A7 ga1 A1 77 g gud fad & avdy
TEAGT ST FT WL AW ST F Hwe
R T FT A QAT E HTAHT TG
ar g v o W fean, @y ooy
W aw #1, AR famas & A
faqt, g & Fov wE fawEn
FT WY Gy o7 &Y MAT 7 A0 EAT
Teed  gawewee  fafaeer & T
TF  @HioEET g AR gH g9 A
g afeq ore s fay sewF 37 @@
F e ag wa s gquar Afa
g SAEI BIT AFAT F FemT 97
agr g, fRey St g ®oag agy
Bl WAl § 99 9% @Y gE T
FETATT A1 g 1 U R0 Ay
faga fasen & fege #1471 99 a%
<8 qHAT FI AT ¥ AG FrET A
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AT port. Such an enquiry w long

[sﬁ T Z\‘Nﬁ] ’ overdue. I must mention fin this

qI T A AR I T, 7 qATAAR
g 1 afy g WEr gE &t
Am &, g faars wgw wid & 6
100 fagar § fargeara 3, fF7 w7
fagamll & TR AT FOT | HIT
& a1 s 2, afvanie W 7§,
Fa A7 Fg)T & afwT og Aifw Ay
IRAT FT AX FLAT TFO0HL 9 a9
FOT elY @i o qg gAAr w |
FAfFT M ey A7 FE JV AT ATOA
g T AR Ated AT g
TR aes g W fF ad qage
#rarg A & afww ot wEr ¥
FuTSETE ¥ 1 fear ¥, WoRT @qy
ZaA aTq F7 § AWK 98 @A & fF A
gAY § 43 § e o ) %
g, g WY AET 457 TERA, FE T
AT g g WY gEly g AW
Fr 1 Fwar SAkA & fogEma g
YA 2GT G F ATH TC 8 AT HRLHAT
orag 9 v Tge fogama @
Tvdl g Fgfaee, d@afaee,  w@ET
qQHo qHo lo &a fAAFT q J F1 LT
AT, g WSl aTATSil ) AT I H &
FT g9 § W F7 wear fear 9g
feges #  AqAT & @war § |
g9 foay wa @, gwfaew 997 AT
W 2, GEFT FIG ORI IqH!
1 frae gxrardY &7 Aifa §, 99 aF
T afcaw 4@ g ag aF fagar
MR gAY, FEGEAT AH T¢q A,
q1g ST WY =AY, W WET qoRfy )
qaaT & aQET A qEAr, I
ag) Y W s T w e fgrgEarT
&1 399 JFAE R | gated gy
@R F1 qaaAr g R gmoagA W
TART qaF w4 ATlEd |

SHRI ARJUN ARORA: Madam
Deputy Chairman, the Planning

Commission has done well in app2int-
ing Dr, Hazari to produce this re-~

House that a left-wing weFkly of
Delhi, Mainstream was the ’ﬁISt to
publish parts of this report/ and it
wag the publication of extrgjcts from
this report in the Mainstream which
created conditions in which' the re-
port had to be laid op the iTable of

the House. I, of course, thank the
Industries Minister for  respond-
ing to this suggestion _of the

Congress Member of Parliame;\\t;\ Mr.
Chandra Shekhar, that the report be
laid on the Table of the House, The
report has made many things . so
clear that this sort of mistake can-
not be repeated in the future. And
whatever may hmve happened in the
past ag far ag licensing is concerned,
no new empires will come into being.
In this respect, this report is a hils-
torical document in spite of certain
minor inaccuracies and minor and

insignificant  contradictions  which
some Members have chosen to
magnify,

Licensing ig one of the most cru-
cial instruments of regulation of in-
dustries which was evolved after the
Industrial Policy Resolution of 1958.
Licensing was meant to serve a social
purpose in accordance with the In-
dustrial  Policy Resolution. The
Hazari Report indicates gerious faults
in the manner in which licensing was
done. It hag 'made it obvious that the
procedure which was adopted was
such that it led to the defeat of the
maip objective and the socia! purpose
which the licensing was supposed to
serve has not been served. As a
matter of fact, something contrary te
that social purpose has developed.
The report has made it obvious that
the Birlas have expanded beyond
proportion. Other monopolies have
also grown while the economy of the
country has been stagnant and the
standard of living of the people has
not imoroved. In this connection, it
is pertinent to refer to the Preamble
of the Cons*itution and certain Direc-
tive Principles which led to the ac-
ceptance of the socialist pattern of
society by the Parliament in 1954,
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KuaN) in the Chair.]
report has pointed out that
ly the Industrial Policy Re-

those responsible for licensing,
but thhe Directive Principles of the

g the socialistic pattern of
y, accepted by Parliament 1n
1954, ~ have also been ignored. The
persghnal growth of the Birlas, and
the #growth of their industrial empire
isy"not the enrichment of the country.
TFhe advocates of the Birlas empire,
8 ome of whom could be compared to
the devil's advocate, yesterday and
today tried to argue that Birlas have
done wonders which have led to the
enrichment of the country. In this
connection, the most significant was
the speech of Mr. Babubhai Chinai
who, unfortunately, happens to be
a member of my party. The speech
was a brazen-faced, if not unasham-
ed, admission of the profit motive.

SHRI BABUBHAI M. CHINAJ:
Russia has also accepted proit
motive,

SHR1 ARJUN ARORA: 1t was
the brazen-faced acceptance of the
principles of capitalist growth which
reacted on the people, Mr. Babubai
Chinai and others of his way of
thinking should know that this coun-
try and the Parliament have rejected
those policies which he advocates.
He should go back to 1954, to the
1954 Resolution of the Parliament of
India, which Mr, Babubhai Chinai of
the Federation of Indian Chambers of
Commerce and Industry, and many of
his type have not been able to get
reversed.

SHRI BABUBHAI M. CHINAL: I
have been in parliament since 1957
and 1 know . . .

SHRI ARJUN ARORA * * * *
SHRI BABUBHAI M. CHINAI

Sir, 1 take strong objection to such
remarks.

»**+Expunged as ordered by the
Chair.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Arjua

Arora, you should not be personal in
making remarks.

(Interruptions.)

SHRI ARJUN ARORA:
yielding to interruptions,

I am not

SHRI P. N. SAPRU: He will have
to withdraw it,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Sapru, you
Please sit down.

SHRI P. N. SAPRU: The words
“in an unscrupulous manner” should
be withdrawn,

(Interruptions.)

THE VICE-CBAIRMAN (SHRI
AKBAR ALI KHAN): 1 think the
word ‘unscrupulons’ is unparliamen-

tary.
SHRI BHUPESH GUPTA: No, no.
SHR] NTREN GHOSH: No.
SHRI RAJNARAIN: No.

SHRI P. K. KUMARAN
Pradesh): No,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, order;
please sit down,

SHRI BHUPESH GUPTA: Why
did you say so, Sir? We would like
to understand from you.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Dr. Sapru,
please sit down. If you allow me, I
shall say a few words. Mr, Bhupesh
Gupta, please sit down. My owa
view is that it was said with ~e-
ference {0 a Member of this House. In
that connection I consider the word
‘unscrupulous’ unparliamentary,

SHRI ARJUN ARORA: No, no.

SHRI BABUBHAI M. CHINAI: On
a point of order, Sir. The hon.
Member, while making his observa-
tions, said something about me, that
I have made money . . .

(Andhra
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SHRI ARJUN ARORA: No, no,

SHRI BABUBHAI M. CHINAIL
The record will show what he ac-
tually said. I object to his remarks
against me, Sir,

SHRI CHANDRA SHEKHAR: May
1 make a submission, Sir? If I have
heard correctly, Mr. Arjun Arora
said Mr. Babubhai Chinai * * * *
If Mr. Arjun Arora has said that Mr.
Babubhai Chinai has earned money
by unscrupulous means, it is unpar-
liamentary, but if Mr. Arjun Arora
says that he knows nothing but the
way to earn money unscrupulously,
it is not unparliamentary, because I
assert that the capitalist way of earn-
ing money is an unscrupulous way,
and a member who knows that way
knows nothing but the way to earn
money by unscrupulous means.

SHRIMATI YASHODA REDDY:
Mr. Vice-Chairman, Sir, apart
fréom . . .
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& TqEAEW s, 30 0F
oIEe Ww W § F W9 ¥
T F WA WA FET ATEAT
g AT gET qTa B A F
a1 wgAT avgar g g o wemfaa
AT T GG FT g BT & ¥ g%
T@ar g A1 g qadw o & W~
a1 g fa #1E W wewy oeffa % 9,
FYTET TOF & &7 FHIAT & | TAT Hg4 §
S TOAT TG 8, FIS AGGNT AT
gl &, mawfaarie o agr & 0 =0
oo ST F faage agr v w6 @
WM Ig ara foar qmr =fgd
ft gk f=a1€ 7 S aTEe Amw
HIET ISTAT § a5 faage Ay g,
TqIT §, Iq W FaL ez a9 )

SHRIMATI YASHODA REDDY:
Mr. Vice-Chairman, Sir, apart from
the point ©of order raised, and its
ultimate outcome, may I say this?
Mr, Arjun Arorg or any Member of

*Expunged as
Chair,

ordered by the
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this House is entitled to haye his
or her own way of thinking but,
either directly or by implicatyon, if
any Member of Parliament is} sug-
gested to have done somethiryg un-
scrupulous, or if any one giveps the
impression, the appearance that
some hon. Member is doing } some-
thing unscrupulous, you kndw by
your experience in the past, Si .

SHRI ARJUN ARORA: Sir,

1420

SHRIMATI YASHODA R
Let me finish.

THE VICE-CHAIRMAN 1
AKBAR AL] KHAN): She has n&nt

finished.

SHRIMATI YASHODA REDDY:
I have nothing against you, Mr.
Arjun Arora. Sir, what I am saying
is on grounds of ordinary decency.
Rules and procedures apart—he may
or may not agree with me—it has
been the convention of the House, oh
grounds of ordinary decency, that
you cannot name a particular Mem-
ber ang say such things against him,
and I think the remark made by Mr.
Arjun Arora should be withdrawn.

SHRI ARJUN ARORA:. 1 should
also be heard on the point of order.

SHRI M, N. KAUL (Nominated):
May I suggest that when you have
declared this expression unparlia-
mentary, it may be withdrawn by
the hon. Member?

SHRI BHUPESH GUPTA: No, no.

SHRIMATI YASHODA REDDY:
You must give your ruling on this.

SHR1I ARJUN ARORA: The re-
cord will show.

SHRIMATI YASHODA REDDY:
Let t{he record be read.

SHR] ARJUN ARORA: It may be
read after I have made my submis-
sions to you, Sir, The lady is getting
very impatient, I have only said
that Mr. Babubhai Chinai knows the
unscrupulous way of making money.
I have not said that he has made
money unscrupulously; I do not
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[Shri Arjun Aroral
know if he has made money that
way. Anyway, Sir, the record may
be constlted

SHRI \BHUPESH GUPTA: The re-
cords ar¢e there and you can  ecasily
verify what exactly Mr. Arjun Arora
said. He #has repeated it again, I mean
what he #said and now we have to be-
lieve hinfa because the words fell from
his lips. I submit that it is not un-
parliam entary. He only said that Mr.
Babu' phai Chinai knows the unscrupul-

‘bus  ways of the big business houses.
{Intc >rruptions.) Just one minute.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard
you.

SHRI BHUPESH GUPTA: No, you
have not. If you see the Monopolice
Commission’s Report you will find
there that they have mentioned these
75 families and among them Shri ba-
bubhai Chimai’s name is mentioned, I
take it. They refer to so many crores
of paid-up capital and the number of
companies and their assets. There-
fore, the Monopolies Commissicn has
made certain observations which
point to the fact that the honourable
members of these 75 families are very
well conversant with the unscrupulous
ways of how the big business houses
are built up. And since Shri Chinai
belongs to that holy crowd, therefore
Shri Arjun Arora was entitled in the
course of the debate to remind Mr.
Chinai that he knew the unscruplous
ways. What was wrong in i*?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I will further
study the records and then come to
my decision.

SHRI BABUBHAI M.
No, no, Sir.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You may sit
down.

AN HON. MEMBER: Obey the
Chair.

SHRI P. N. SAPRU: With due res-
pect to the House, hon. Members
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should not abuse each other and whe-
ther any Member is justified in des-
cribing a respecteq Member of this
House as a person who knows the art
of making unscrupulous money is a
question on which you should give
your decision.

1422

SHRI ARJUN ARORA: Can Shri
P. N. Sapru, an old Member of this
House, challenge your ruling, Sirt
You have said that you will give your
ruling after studying the record. Can
he challenge it?

SHRI RAJNARAIN: On 3 point of
order, Str. ATqHT T & ITg W AT G&
FIRTS FHATEr AT gl a1 g, gafaz
HIT EIEE, A% AT I3 g7 aqowa
g | (Interruption:) H|Tq&Y ®faq
¥ 918 §IF FY FIS FHATE A TG,
g B, (A U @rEe o AER
g & @1g 3w 9% a7 g &1 a8
GTIT F1F AST IS F1 AT A
T Oy & | T TdT Hufedy & famre
g1 wSA FART AT A ifer
T ITH A4 H HIE Hgad FIAM
a9 I3 % ST ISET ST Fehell
&, 3¢ 1Z Qe I & | ag AqaT -
fadt & faais 5 fr sy faefy ) carge
TR ATS T LT FA FTHIHT & | & 10y
3® AL H 9T FI0 E

SHRI C. D. PANDE: Has he given
his ruling?

SHR] RAJNARAIN: Yes, he has
given his ruling.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): If only you
will listen to me. When I heard this
expression, the impression that I had
was that it was a personal reference
to Shri Babubhai Chinai and that is
why I said that I considered the word
‘“unscrupulous” unparliamentary. But
now when the other Members drew

{SHRI
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7y attention and wanted me to consi-
der and a (ifferent interpretation of
what Mr. Arju Arora had said came
for discussion, I gave further conside-
ration and I said that I would look
into the records and come to my own
conclusion, I have not said gnythig
against it. My first impression, there-
fore, continues, unless I look into the
matter and change my decision.

SHRI C. D. PANDE: That stands.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Arjun
Arora,

SHRI RAJNARAIN: In'clariﬁcation

.of your ruling, Sir, WIT #* g
7 fr agad Ferd a1 s gl
gfafa famgla FET w3 #1 awfy
T FT @, IR qraqer a0F ¥
89 FWTGT g Wit a9 fedr & g
oA g g1 §) T G5aT §, A Ag Aw
JOF § FA1F, @ T W AR HA-
qifearded F3T

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): If it is your
conviction, it is a different matter.
Yes, Mr. Sinha.

off TeAREw ¢ g, § 38 wgar
§ o @ qefafadt ¥ a19 F a0 ¥ 6w
FaTar |
SHR] BABUBHAI M. CHINA1: Have
I understood you correctly, Sir, ..

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): I have called
Mr. Sinha.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, after this long discussion 1
would not have liked to intervene,
But then the issue is a very important
one. The issue is how should Parlia-
ment conduct its=1f o~ how hon. Mem-
bers should conduct themselves. You
have rightly said, Sir, that you wli
look into the record. I am not bother-
ed about that one word “unscrupul-
-ous”. The statemont has to be read

[ RAJYA SABHA ]
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as a whole ang even if you omt that
word “unscrupulous” the statement 18
objectionable in my opinior

SEVERAL HON. MEMB] No,
no.

SH™™ K. P.SINHA: . [ .because
a general impression is creafed by this

that one of the hon. Membefrs of this
House knows nothing, is usy with
nothing except with the migaking of
money Wwhich, in my opiniogp, is am
unjustifieq aspersion on a M “ember.
And Mr. Vice-Chairman, lookin ‘g into
the question from another and 3 yracti-
cal point of view

THE VICE-CHAIRMAN (SHRi
AKBAR ALI KHAN): That is enough.

SHRI B. K. P. SINHA: I gm just
finishing, Sir. From a practical point of
view, if such a thing is permitted thea
this House will glmost cease 1o be a °
dignified forum in which the affairs of
the country are conducted and con-
trolled.

AN HON. MEMBER: Yes, yes, that
will do.

SHRI B. K. P. SINHA: Tt is for the
Chairman to call me to order and not
for you. You are not sitting in the
Chair.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Sinha . . .

SHRI B. K. P. SINHA: Again I
object. When I am speaking I do not
want to be lectured to by Members
who have been here only for two
years or so. I do not want to be lec-
tured to by them. I have been in
this House from the very beginning
and I have had some experience of
political life outside Parliament also
and if such men start lecturing to me
I cannot tolerate it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That will de.

SHRI B. K. P. SINHA: Coming
n~w to my point, Mr. Vice-Chairman,
if Members start casting aspersions on
each other, then this House will lose
its dignity and its effectiveness,



'
J
i

1425 , Motion re

Interim Report on

Nobody) should cast aspersions on other
Membe s,

SHRI}{ BABUBHAI M. CHINAI: Mr.
Vice-Chfairman, Sir, . . .

THE VICE-CHAIRMAN (SHRI
AKB ALI KHAN): No, no. pleasc
sit dow g

SHR BABUBHAI M, CHINAI: 1
am tk8Me man who has been hurt
most Sir. I would like to know,
whefen you saig that you will
loo into the records, do I

derstand that suppose after looking
" into the record you come to the con-
clusion that the word that the hon.

Member used was a wrong one and

not parliamentary, then you will

remove that word and that you will
give your ruling tomorrow?

THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): I will. You

please sit down.

SHRI BABUBHAI
Thank you.

SHRI NIREN GHOSH: How will
you come to that conclusion, He can
repudiate the allegation. He can deny
it, but you cannot expunge it, It
would be very wrong.

ft AR A, AW TE
fadgm g % "t wo gaagq F@ #
EqAT FX AT 939 F AT FL

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
you.

SHRI NIREN GHOSH: But you
have given a promise. Why do you
g€ive a promise? This is a serious
matter.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You please
sit down. Yes, Mr, Arjun Arora.

KUMAR] MANIBEN VALLABH-
BHAT PATEL: I want to say one word,

please. T 37 i Tgw 7T Fa wfery

g7 | T WY EY AR fogg w90 )
oIS A2 T F@AIT A AT SOOI Qv
Fqfoqg #T & wraaT #r g |

M. CHINAIL

(SHR1
I have heard
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THE VICE-CHAIRMAN ( SHRI
AKBAR ALl KHAN): Mr. Arjun
Arora.

SHRI M. N. KAUL: Sir, the point
raised by the lady Member, Kumari
Maniben Patel, is a very valid one.
It should be considered now. Normal-
ly when an expression is declared to
be unparliamentary, then the press is
not entitled to publish it. When you
have given the decision, then the
matter will not be published (Inter-

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have got the
recorq with me and I ... .

SHRI BHUPESH GUPTA: Sir, I
hope we will not be faced with a
situation when from the quarters of
the Chair we will have the experi-
ence of blowing hot and cold. You
had said you would look into it and
then you go to give a ruling. (Inter-
ryptions.) Everything that has been
uttereg will be there. Nothing is to
be expunged.

SHRI BABUBHAI M. CHINAI: The
Chair has said. . ..

SHRI BHUPESH GUPTA: What
you have said will also go in. Every-
thing that has been uttered shall be
reported tomorrow in the Press it the
Press likes it. The freedom of the
Press should not be interfered with,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You sit down
now.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, kindly listen.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard
you.

SHRI BHUPESH GUPTA: Low
can you hear me even before I have
spoken? The position ig this. In a
comparable situation, as vou know,
both the things, the utterarce as well
as the objection, go into the Press gnd
the next dav if you sav something on
th's that will also be reported by the
Press because today we have got two
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sels of statements. Mr, Arjun Arora
had been accused of saying something
which he himself says he had not said.
Is it not a more reliable proof than
what you and I may want? There-
fore the Press would be entitled to
report whatever he has said and if
you think tomorrow after examina-
tion that what is recorded is at vari-
ance with what he has said even so
the question remains whether it is
unparliamentary. To mention the
word ‘unscrupulous’ in connection with
the big business is a lot of courtesy
shown to the big business according to
me.
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agl AT & fordt QAT A g, mA e
o 3@ g & T gwasm w7
®fqq 9  gFT  (EFT wOAd g
@ s i/ ed (Wi § 3o
A garg-aeTy RO F T faar ey
iy sarat wgfawm ¥ 3 & afveaa
UF G T [FERAAH, TR G
Fa ST | gg € F UF W3
F graTT &1 AW §, AT FTAFE |
afad @&H  F I 9S
9 9% %8 & fF g9 ag A9 5, 48
Fgl a1 TEY  FI WAT 1T § HELT
AT ¥ | gH qHAT @ o oy a-
T & q@T a1 gaF gt @ 9
2 3@ 9t FY

SHRI HAYATULLA ANSARI
(Uttar Pradesh): I want to bring to
your notice a certain shade of mean-
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ing 1n the sentence which Mry, Arjun

Arora has said. If I say “Yop know
nothing but the ways of crimfe” to a
criminal lawyer I do not thinzf it will

So you

ruling.

SHRI BHUPESH GUPTA:
with him. It is a very
approach he has made.

SHRI M. N. KAUL: What is B’he
decision on the Press report in it?

SHRI ARJUN ARORA: BSir, I have
to make one submission with your
permission. I did not say that Mr.
Babubhai Chinai has made money
in an unscrupulous way. I only said
that he knows the unscrupulous way
of making money (Interruptions.)

SHRI BABUBHAI M. CHINAI: Mr.
Arjun Arora may be clever but that
is another way of saying the same
thing.

SHRI ARJUN ARORA: There is'a
difference between knowing a thing
and practising it. I also know how
to make money but I have made no
money. 1 also know the unscrupulous
way of making money but I have made
no money in a scrupulous way or in
an unscrupulous way. So when I
said that he knows * * * *I have
cast no aspersion on him. I have only
mentioned his knowledge of g parli-
cular method.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh): May I draw the
attention of the Chair to Rule 238,
Sub-rule (vii) where it is said that a
member while speaking shall not utter
treasonable, seditious or defamatory
words? Is this not defamation? Even
if the interpretation of M™Mr. Arjun
Arora is accepted it is defamation. It
comes within the meaning of section
499 1.P.C. and therefore it is unparlia-
mentary.

**"Expur;éed as ordered by the
Chair.
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SHRI{ Z. A. AHMAD: What Mr.
Arjun ora has said is that Mr.
Babubhlai Chinai has the knowledge
of an sfrt. Whether he has cxercised
that artf or put that art into practice,
he has 'not said. If Mr. Arjun Arora
had saic 1 that he knows this arl and
he yprac tises this art, then it would
have be en different and one could then
Say thr it an aspersion has been cast.
But to say that you know this art
does r ,ot mean that you practise this
art.. That is very clear,
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Mr. Arora, have

you got anything to say about Mr.
Tarig’s request?

+ [ 1 Hindi transliteration.
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SHRI ARJUN ARORA: 1 have not
heard what Mr. Tarig has said.

SHRI DAHYABHAI V. PATEL: Sir,
I want to draw your attention to a
point of order that I want to raise.
I am not referring to the affair bet-
ween Mr. Arjun Arora and Mr, Babu-
bhai Chinai, But my friend, Mr.
Bhupcsh Gupta, just now said: “I
have the experience of the Chair
blowing hot and cold at.the same
time” I object to this. It ig derogatory
to the dignity of the Chair 3nd the
whole House and he must bo asked to
withdraw it.

SHRI BHUPESH GUPTA: I have
not said that. The hon. Member
does not know.

SHRI DAHYABHAI V. PATEL: You
can ask for the record.

SHR] BHUPESH GUPTA: I am a
little more adept in the game than
Mr. Dahyabhai Patel. I would not
say such a thing that is patently
insulting to the Chair. I said, I hope
from the quarters of the Chair we
would not have the experience of
blowing hot ang cold. Fortunately
after your ruling I say that we did not
have that experience. It is 3 tribute
to you, (Interruptions).

SHRI C. D. PANDE: Dg you take
it as a tribute to be told that you are

blowing hot and cold at the same
time? X
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): That is another
question. The first question is about
what Mr. Arjun Arora said. I know
there arc these two hon. Members
of this House. One genuinely thinks
that what he has said is right.

The other thing is he has hurt and
what he hag said ig not right. There-
fore, in such circumstances when I
have to see to the different statementg
of the two hon. Members of this
House, it is my duty to examine the
position. What I have got from the
recorq is that Mr. Arjun Arora used
those words.
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SHRI ARJUN ARORA: No,\ no

THE VICE-CHAIRMAN (SHR{
AKBAR ALI KHAN): Pleagej. 1 am
glad Mr. Arjun Arora repudiages this.
As he also repudiates it, I dirfect that
if it is in the record, thig shfould be
expunged.

1432

(Interruptions)

SHRI ARJUN ARORA: T su:
would request you to check t
Before I come to my speech, I r
you to comsult the tape-record o
before you give your ruling.
please consult the tape-record
and whatever ruling you give 2
Chairman of the house is acceptablc
to the House and I am part of the
House.

Dr. Z. A, Ahmed rose.

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN): Dr. Ahmad,
he has finished his speech. I have got
two more speakers. Have you flnish-
ed your speech?

SHRI ARJUN ARORA: I am on
my legs. I have just started ...

gAr  wiren qeewd 9dw
AW OF ATz WE WS E 1 F uw
ETEE WE ATST FFAT ATEH F

SHRI ARJUN ARORA: Lady

Member also. ’
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| TG, AT Ay AW §, a8 ;|
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Y, AT FATEY |

gart wfmaw aeaw Wi qdw:
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TEF VI“E-CHAIRMAN (SHRI

AKBAR ZWLI KHAN): Mr. Rajnarain,
Mr. Arjurh Arora is a sufficiently
senior Mfember. He does not necd
your advjice.

SHRI gRAJNARAIN: I am also a
senior “Member. I know parliamen-
tary 1 sractice. I shall repeat the same
Senter ice again and again.

" fHE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Why are you
saying this?

SHRI RAJNARAIN: You say that
he is a senior Member.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You please
listen.

SHRI RAJNARAIN: I am listening
to you.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Why do you
advise him?

SHRI RAJNARAIN: I have got
every right to advise him.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Yes, Mr. Arjun
Arora,

SHRI ARJUN ARORA: If you like,
I will continue my speech tomorrow
morning.
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): No. Tomorrow
the Minister will reply.

SOME HON. MEMBERS: No, no.

SHRI ARJUN ARORA: Before the
Minister replies you give me ten
minutes,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You at least
finisy it, Mr. Arjun Arora.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, he has been disturbed and
we sympathise with him. We must
have some human feelings. Therefure,
tomorrow  he should collect his
thoughts and make his speech.

THE VICE-CHAIRMAN (S5HRI
AKBAR ALI KHAN): There i3 a lot
of work.

SHRI BHUPESH GUPTA: I know
that we have got a lot of work, but
we shall arrange it to your satisfac-
tion, We are also workers. Mr. Arjun
Arora should not be disturbed any
morz. Let him go home, collect his
thoughts and resume his speech to-
morrow meorning.

THE VICE-CHAIRMAN {SHRI
AKBAR ALI KHAN): Is it the sense
of the House that this should be so?
(After a pause) The House stands
adjourned till 11 a.m. tomorrow.

The House then adjourned
at five minutes past six of the
clock till eleven of the clock
on Wednesday, the 31st May,
1967.
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